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LOK SABHA
Tuesday, Februarv 26, 1974/
Phalguna 7, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock
[MR. SPEAKER i the Chair]
OBITUARY REFERENCE

MR. SPEAKER: Hon. Members, I
have to inform the House of the said
demise of Shri Tulsidas Muljibhai
Sheth, who passed away at Ahmeda-
bad on the 22nd February, 1974, at the
age of 66,

Shri Tulsidas Sheth was a Member
of the Fourth Lok Sabha during the
years 1967-70, representing Kutch
constituency of Gujarat, Starting
his carcer as a lawyer, he serves as an
Additional Judge of the High Court
of erstwhile State of Kutch and later
as a civil servant he had different pcrt-
folios under the Government of Guija-
rat. He wus connected with a num-
ber of educational and other charit-
able institutions, After his retire-
ment from Government service in
1963, he again resumed practice as an
advocate in the Gujarat High Court.
As a Member of Lok Sabha, he was
quite devoted”and he attended and
participated in the proceedings of the
House regularly.

We deeply mourn the loss of this
frieng and I am sure that the Housc
will join me in conveying our condo-
lences to the bereaved family,

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): Sir, we are deeply grieved at
the passing away of Shri Tulsidas
Seth, who served Kuich and the State
of Gujarat in many capacities, as
lawyer, judge. administrator and
legislator. His death is a loss to a
large number of social service
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‘2
organisations which looked to him for
guidance. We should like wyou to
convey our sincere sympathy and deep
condolences to the bereaveq family.

SHRI SAMAR MUKHERJEE (How-
rah): S8ir, on behalf ‘of our party, 1
associate myself with the sentiments
express by you Sir, on ithe, K gad
demise of Shri Tulsidas Sheth. I re-
quest you to convey our condofénce
to the bereaved family,

ot TEvme qredt ( gEAr )
weam wevew , Mt geitE qefr

Wit 75 oY gEr g &l o o

e T AT guW wdr ¥ fa
WA Y agi e feor § 9
AEAHT & @Y AN & Aeag $vF
g & modt avs A WY waR T A
T & 7 & gl ofre & famy
FHITT  WEq FTM§ W AW
¥ wqrEewg fE o gErd awdEr
I aF Ggar 3 !

SHRI H, M. PATEL: (Dhandhu-
ka):  Sir, I would like to associate
myself and my party with the senti-
ments that you and the Prime Minister

have expressed on the sad demise of
Shri Tulsidas Muljibhai Sheth,

PROF. MADHU DANDAVATE
(Rajapur): Sir, on behalf of the So-
cialist party. I express my condolences
to the memberg of the bereaved family.

wardt wfrdw qiw ()
were Wy, off geedvere el
wrE I3 qET Y ER qa frew
gt ¥ s Iw ¥ smwr o
R g v g
wor §fe wver el gar i
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el oie & el ol Wra gy
woT  wmT O & |

ot ww oft w.f (Swaye): weaw
wfrw, o gedee W & wiw

SHRI P. G. MAVALANKAR: (Ah-
medabad): Sir, I wish to associate my-
seif ‘with you and the hon. Leader of
the House and other hon. Members in
exuressing my deep sorrow on the
véry sudden and unexpected demise of
Shri Tulshidas Muljibhai Sheth whom
I bad the pleasure of knowing for
sometime past. He was travelling from
Bombay to Ahmedabad. When the
train arrived and stopped at the plat-
form while he had just got out of the
compartment he suddenly collapsed
and breathed his last.

In Shri Tulsidas Muljibhai Sheth’s
death, Gujarat and Kutch in parti-
lar have lost a sustained <oual wor-
ker, a devoted public worker and a
fine gentleman. As a former Member
of the Lok Sabha, I used to know from
him how regular he was in attendance
and how devoted he was to various
parliamentary duties. We in Gujarat
and Kutch feel ihis loss all the more.
I would like you to convey my sin-
cerest condolences to the members of
the hereaved family.

MR. SPEAKER: The House may
stand in silence for a short while as
& mark of respect.

The Members then stood in silence
for & short while.

Oral Answers 4

1108 hrs.
ORAL ANSWERS TO QUESTIONS

Powpr Wastage due to Non-use of a
Capacitor by State Electricity Boards

*83. SHRI D. D. DESAI: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether power wastage in the
country has reached a figure of 20
to 27 per cent;

(b) whether this is partly due to
not using a special capacitor manu-
factured by Bharat Heavy Electrigals
in the transmission lines

(¢) whether the Central Govern-
ment have advised the State Eleciri-
city Boards to cut these losseg by
using the capacitor; and

(d) if so, what has been their res-
ponse to this suggestion?

THE MINISTER OF IRRIGATION
AND POWER (SHR] K. C. PANT):
(a) to (d), A statement 1s laid on the
Table of the House.

Statement

(a) There is always an inherent loss
of energy in transformation, transmis-
sion and distribution of power. 1t is
estimated that the average energy losy,
in the country was 18.3 per cent dur-
ing 1972-73.

(b) Installation of shunt capacitors
such as those manufactured by Bharat
Heavy Electricals contributes to the
reduction of transmission and distribu-
tion losses under certain conditions.

(c) The Central Government have, in
addition to other measures, advised the
State Electricity Boards to install
shunt ecapacitors to reduce transmission
and distribution losses in their systems
wherever feasible.

(d
hawe
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gestions of the Ceptral Government
and are taking action to increase the
-eficiency of their systemg by reducing
the energy lodses.

SHRI D. D. DESAI: We have acute
power shortage in the country and we
«an ill-afford any energy loss. I would
request the hon. Minister to tell us
‘whether measures have been initiated
:for reducing induction and resistance
Josees or whether presently induction
losses by capacitors are only attended
‘10. I believe, there seemg to be some
«difficulty about that.

SHRI K. C.PANT: Wearetryingto
reduce the losses due to transforma-
tion or distribution or transmission of
‘Ppower. Among the suggestions which
have been made to the State Govern-
mentg is a suggestion to instal capaci-
tors to which my hon. friend referred.
There are also other aspects of the
problem which will have to be taken
care of like the provision of conductors
and larger number of transmission
lines and ay integrated operation of
the system which are by and large on
a State basis for some time. In a large
State it may be worthwhile for one end
of the State to draw power from a
generating plant of the neighbouring
State rather than from the other end
of its own State. It leads to power
losses. All these things will have to
be looked into. We have set up a
Committee in the Ministry to go into
all the aspects quickly and we expect
‘the report of the Committee soon.
"We will then take up the matter with
the State Electricity Boards afresh.
We have already done it, but we will
take it up afresh.

SBHRI D. D. DESAI: The reduction
-of losses would have the effect of
‘having additional installed and operat-
ing capital equipment for generation
and will also result in continued saving
in “operations” of transmission and
distribution. Has the hon, Minister
got the figures of additional costs in-
wolved in the installation of capacitors
ang bigger sopdistors for reducing

Orgl Answers [
losses and strengthening the transmis-
sion and distribution system on ‘e
one side and the cost of installstion of
new gemerating capacity equivalent to
the saving in induction gnd resistance
losses? 1 mean, weighing the relative
advantages. }

SHRI K. C. PANT: I will not be able
to answer the quéstion in quantitetive
terms. But it is quite true that reduc-
tion of losses by installation of capaci-
tor and 80 on is itself g process which
involves large capital investment, and
a balance would have to be struck so
that we get the optimum value for the
money invested, A techno-economic
study would be required to arrive at
the kind of balance which my hon.
friend has in mind.

SHRI H. M. PATEL: The Minister
has said that considerable capital ex-
penditure would be involved in taking
steps which would result in reduction
in transmission losses. The average
loss according to him ig 18.3 per cent.
What is the expert view of, what may
be regarded as, a reasonable transmis.
sion loss even under the present con-
ditions? And would the difference not
be sufficient to justify the investment
of the very heavy capital expenditure
which he says would be involvey in
changing over, in adopting shunt capa-
citors at the earliest possible moment.
Because the losses of some State
Electricity Boards are extremely high,
reaching somewhere near 30 per cent,
and 18.3 per cent being the average,
it is quite clear that some must be very
much higher and some lower. Why
should all not be able to achieve the
load even with the present arrange-
ment?

SHRI K. C. PANT: The experts feel
that, at the end of the Fifth Plan, we
should aim at cutting down the losses
to 14 per cent. When I say that tne
capital investment is high, I do not
exclude the possibility of making that
capital investment. I do not say that
we shovld not make it. In'fact, I am
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inclined to think that we should make
‘the ¢ppital investment that iy required
hut subject to the optimum level being
reached. A certain amount of losses
will be tolerated, but going beyond
that will mean much larger expendi-
ture which is pot worthwhile, In the
States it is quite true that the losses
are uneven. For instance, in the State
of Punjab, it seems to be the highest,
viz, 8548 per cent and in the case of
Orissa. that is, the DVC area it is the
lowest, viz.,, 13.46. The explanation
is not very simple. One reason cer-
tainly is that in the Punjab power has
reached every village ang there are
long transmission lines, and the spread
of power to villageg itself increases
the losses. With regarq to DVC, be-
cause of the coal mines and the steel
plant ares being a compact off-take
area, the losses are rather low.

Then, of course, there are several
reasons which will take too long. In
the Punjab, for instance, there are no
meterg in certain areas There 15 a
block system of sale of power and so

on. So, many factors contribute to
this.

SHRI H. M PATEL: The rural elec-
trification is bound to result in wice-
spread and long transmission lines in
every State and yet in many States the
loss is well below 20 per cent 35 per
cent ig something extra-ordinary. It
seems to be that the first attempt
should be made to see that every State
under the present system is able to
bring its losses down in a comparable
state which is a fairly well-spread
out rural electrification.

SHRI K. C. PANT: It is a sugges-
tion for action, and it is a good
suggestion,

PROF. MADHU DANDAVATE:; 1s
it true that the various State Eleitri-
city Boards have already lodged com-
plaints that various plants have not
been able to reach the installed capa-
city they are subbosed to reach be-
cause ot various factors? They have
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mentioned five important factors. (1)
The coal supplied to the plants con-
tains a lot of impurities including
small stones. (2) The quality of in-
digenous components is very poor and
(3) there are long bureaucratic delays-
and in some cases, even to the extent
of 12 months for booking erders for
varioug spareg from abroad and (4)
lastly, the lacuna in the maintenance
system in which it was found that imn
the absence of proper workshops both
mechanical as well as electrical, re-
pairing facilities are not available
either at the central level or at the
State level. In view of all thus, tre
installed capacity is not reached at all.
In view of this, will the hon. Minister
consider these propositions and what

are his concrete proposals to elimimate
all these?

MR. SPEAKER: They are good

suggestion which we should take note
o!f,

PROF MADHU DANDAVATE, They
are not alone suggestions, these are
the issueg raised by the Electricity
Boards and they are quite relevant in
relation to the question that is posed.

SHRI K. C. PANT: I am not willing
to answer under that false pretence. 1
do not think it relates to the main
question, but I am prepared to ans-
wer Here we are discussing only the
Josses. What he is talking about is
the utilisation of the installed capa-
city. So, it is not strictly relevant.
Bui the pointg he has raised certainly
are relevant to the utilisation of the
capacity. Specially about coal and
spare parts, these are matters which
are very much engaging our attention
and there we are trying our best to
link certain coal mines with certain
power stations so that they may know
what kind of coal they can expect and
prepare accordingly. In the future
plans alsp we are trying to have a
linkage of the coal mines with the
power stations. But there are large
variations in the quantum of ash con-
tent and this ig not proving as easy as
it seems.
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With regard to spare parts, I may
assure the hon. Membher that we have
been trying to reduce the time lag
Jbetween placing of orders gand the
supply and we, at the Centre, have
been helping out in any case where
the State Electricity Board has sought
-our help.

PROF. MADHU DANDAVATE: This
arises out of the question of utilisation
wof capacity. That is why I asked.

SHRI NAWAL KISHORE SINHA. In
view of the fact that we have heavy
transmission losses, will the Govern-
ment consider the proposition of sett-
ing up the thermal power stations as
closer to the consuming areas as pos-
sible so as to reduce the transmisaion
lires?

SHRI K. C. PANT: There ig an up-
vosing view also that the power gene-
rating station should be set up near
the area where there is availability of
fuel, at the pit-head and spo on and %o
forth. So in all these things the best
thing is to go into individual case and
bulance the varioug factors and arrive
at a decision.

‘Crude Oil Supplies from Persian Gulf
Countrieg

*84. SHRI SHANKAR  DAYAL
SINGH: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
1o state:

(a) the quantity of crude oil annu-
ally imported from the Persian Gulf
countries at present;

(b) the effect of the West Asian
‘War of October, 1973 on the crude
supply to the country; and

(c) how do Government plan to
meet the deficit?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) The quantity of crudc
011 being imported at present from the

Gulf countrieg is of the order of 13.30
million tonnes per gnnum.

(b) There was some reduction in the
crude oil supply, but all possible cfforts
were made to meet the requirements
of vital sectors of the economy of the
country.

(c) Bi-laterial contracts are being
established with the o0il producing
countries with a view to maintaining
continuity in supplies of crude oii
Efforts have been intensified to ¢x-
piore and develop crude oil production
in the country both on land and ofi-
skore. In the meanwhile non-essen-
tial consumption of oil products 1s
being curbed to the extent feasible and
all possible efforts are being made to
develop alternative sources of indige-
nously available fuels.

ot e o fag ;. wvE, BT
Y el F AW ¥ W A HT AT
TR Al A @ @ 9Ed & e
RO g H W e —UF at aqrfen
o FET TR | oA e
AT F AR AW FT ANE HH A
difes wgq & ¥w # wivs o §
qEAT W W 1 swERw §O§
W & wWeaw ¥ wwAw we i oY
¥ arr WA § R owwareerw
g FIEw MR IR F gl AR
s W fead wTeRa wT & aar
wE Ferw ¥ feedt wmr #
T AAA G FTAQ@A @I §

aqr SEW 9 w@ e

g ?

SHRI D. K. BOROOAH: Last year,
that is, 1973, we bought 13.38 miiion
tonnes. This year the estimate is, we
will buy 16.3 million tonnes from these
countries. We buy oil from three
countries, that is, Iran 9.4 millions,
Saud! Arabia 4.1 millions and Irag
2.8 millions. The prices have gone up
from the 16th of October. It has now
gone up to 11.60 dollars per barrel. It
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is the ruling price. But we have
been ' able to get certain conces-
siens in the matter of payments,
by way of deferred payment from
eetain  countries. Two of them
are Irag and Iran. We are also
discussing this matter with Saudi
Arabia. ¥ven so if we get concession
of price to 10 dollars per barrel it
would come to around ten hundred to
tweleve hundred crores of rupees per
annum,

ot shee xare fog . arrEe, AT
& d gy @t A fen o
gfrnfy ofirar Wt wer & aw oA
sifer 9e | AEET OF O9-
#fer wEdE A T W
wage ¥ W @ § Wfamdm &
yrlyy  HeY off & qw fro & w0
Oy % o, it e &
waies @ gt a1 3§ #
v faar a1 1 & ag ST STEaT
§ W oog awad ¥ e
ey el Fafeew A
I Bl Ay o a & fag wwfag
feqr 3 fF sEmwar TR QX R
wE B AT FrawrEaR FT 7
| WIS I W s §
o awm § ar Ay ?

SHRI D. K. BOROOAH: I have no
information.

W WM ¢ W19 Tl ¥ wEh
frax TR WK Efaw
FEA W 9w W 3g §E
¥l § ¢ W% 9

o TRTER T et ¢ T A AT
gx § fr s qE s o0 w1 WE
fryw  otee 9T 9@ qU §
fag ¥t Tog Y¥ged Fofmw d2m
wwy W g v § war a@ f Ay 9T
AT eee Aot @ off §7
W Mg wwew R ...
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r 7mw@w DT e WY

ot v wett - @ ¥
wE T

W WERT ¢ S AQY FIHET
wi ar &7

oY TRIAAT [Jrew) 3w & faer
w yae § i g o9
ot e W FA QI §ooed
fm st St #ar sggeqr w7

MR, SPEAKER: Please sit down. Be:
relevant.

ot fexfe famr : worer SR, ug
o rafeg 93ar § e waAr ST A
vy fear & B e #Y wre T w4 -
wEeq §Y vEfs ¥ own @ &)
WY § o9y wew wsmr g fw
faer ag f=  wow AmA §
gaxr feam wra@t @ & ww
¥ fag ¥ @& WA FF qarw
far ¥ f& W wg-sraedy #Y
ufs ¥ fag Swawmr T @Y
NIT HFwArm ¥ Ay AT
war § 5 w1 o awe W
¢ I feam fradr &dr ey
*fg v & wifs e How
W FY ¥ ® HrIor @ o v

T

WAR NG @ FRTag garer I3aT
fm fiprr wreael w7 ¥ @ &
wYT farar mﬁﬁ%ﬁwq%zagr
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1 sm not allowing this,

)

mmm D IR T
gt | wfYoft Fgr ww v
¢ fe wiediln  wd-sgaegr A swfe
& fag grdtow ¥ & vl
wi-sqrear § gft oY dae wwft
gar afi? =t & & & S
g fr adt & o S fwar
witwe fear Iy § 7

MR. SPEAKER: This is not relevart.
I do not allow this.

oft oy fnd  wow wgEw, @
T A Gfr ¥ fF owa ¥ agaw
#T AT AT § FTEH, WA,
"I T T R AT & /AT § wEy
T § WvowT d eaq Wi

- -

Siewd & 3T WOW ot d
foemere wFdy gf @ ° afx
gt & dtww oWk wwd Wl
T wEH ¥ AW W@w ! 9
& v ggArEag f& 74 @R
UqH ¥ F g @7 CEET Y WOH
T wq W EY g fE 74 avEw
T FEIAW W 9g W@ qFR
# & wET aPr ?

SHRI D. K. BOROOAH: There nas
been a slight cut so far as the supoly
of crude oil by these refineries is con-
cerned, ESSD had notified cuts by
20 per cent on the ground that
Saudi Arabia had reduced our sup-
plies But when we discussed this
with the Government of Saudi Arabia,
they agreed that they would continue
our supplies without g cut.

Burmah Shells has informed us that
although they get all their oil fiom
Iran and Iran has not introduced any
cut, yet, because of thejr overall shor-
tage of supply from all countries taken
together, they will impose a cut of 18
per cent,

PHALGUNA 17, 1805 (SAKA)
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Caltex also intimated g cut of 12 ger
cent on the same ground. The supply
for Caltex also comes from Iran.

ot wy fem® : w9 § v Y -
T A B ?

o dawTy qOAT ;TS A
&

We have not given them permission.
We have not agreed to this, but they
have said that they have intimated
this

PROF. MADHU DANDAVATE: Who
rules. the Caltex or the Government?

SHRI D. K. BOROOAH: In the
matter of oil, it is difficult to say who
rules now. Even more powerful coun-
tries than ours alsp have been held to
ransom.

There has been cut in our supplies
in the last quarler and we find that
there would be a shortfall of about
6.22 per cent. In the meanwhile, both
Iraq and Iran have a reed to give us
more ol which will compensate for the
little cut of 6.22 per cent from these
refineries.

SHRI R. S. PANDEY: Taking into
consideration the international oil
crisis and while appreciating that Iraq,
Iran and Saudi Arabia have made a
very good gesture by supplying the
oi] to us, may I know whether we have
approched any other countrieg on the
same terms and conditions for supply
of crude oil to India?

Secondly, the House would also like
to know about the Bombay High,

arq g & oY &9 Fer § S
T e R W o
7 gy oy weEw & wawr v oTw
wrefan & oR @ Mo e Fasar
§ ofve Tl feedr OEfamaw
L ]



15 Oral Answers

{
MR. SPEAKER; The question relates
to oil from Gulf countries,

SHRI R. S. PANDEY: With your
permission 1 wanted to know this. 1t
would be very good if the hon. Minis-
ter could enlighten the House abnut the
potential of our indigenous oil which
has been recently found out there. If
you would permit it, it may be ans-
wered. Otherwise, I am not pressing
ltl

MR. SPEAKER; If 1 act as Speaker,
I do not think that it is relevant.

SHRI R. S. PANDEY: Part (¢) of
the question reads:

“How do the Government plan
jo meet the deficit?”. So, part (o) of
the main question covers it.

MR. SPEAKER: I have no objection
§f the hon, Minister is in a position to
answer it.

SHRI D. K, BOROOAH: So far as
that is concerned, I would hike to make
a detailed statement. It will be In-
correct on my part to make a state-
ment off the cuff just now, because it
is a detailed and complizated matter.

SHRI S. A
matter,

SHAMIM, Delicate

SHRI D. K. BOROOAH: Not delicate,
but complicated. As regards the other
question namely whether we had ap-
proached other countries, I would sub-
mit that it is economically not profit-
able for us to get oil from other coun-
tries. We caa get oil profitably be-
cause of the short transport line only
from the Gulf areas. It will pot be
economical for ug to get oil from other
countries,

SHRI C. K. CHANDRAPPAN: The
Minister has stated that some of the
foreign oil companies like Caltex and
Burmah Shell have introduced some
cut in their crude supply to us. Has

FEBRUARY 28, 1074
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the attention of Government been
drawn to the fact that some of these
c¢ompanies which are internationsal oil
cartels have switched over their
supply originally meant for India to
their countries, USA, Britain and other
countries, in the context of the Arab
oil cut to those countries?

SHRI D. K. BOROOAH: The Arab
countriegs have made it clear that no
oil meant for friendly countries will
be given to any other country. So far
as the companies are concerned, they
have informed us that the oil meant
for India has come to India and has
gone nowhere else. Even Caltex have
clarified that even though they import
crude ofl from Iran into India, they
are importing large quantities from
the other Gulf countrieg for their affil-
Liates and customers in this region.
They say that overall no part of oil
available would be diverted {o the
USA at the cost of India and other
countries.

SHRI R. V SWAMINATHAN- What
will be the impact of the recent
arrangement or agreement that has
been made between India and Iran on
the price factor, particularly to the
country as well as to the consumers?

SHRI D, K. BOROOAH: The agree-
ment with Iran relates to the supply
of crude of a particular quantity. Als?
they have agreed to a system of defer
red payment; a particular part of the
price would be paid now and the rest
after five years in equal instalments
for another five years. So immediately
there will be some relief so far as
our foreign exchange requirement is
concerned.

SHRI R V. SWAMINATHAN: What
ig the position from the consumers’
point of view?

SHRI D. N. TIWARY: In view of
the short supply may I know whether
Government have fixed a priority of
supply to the agricultural and indus-
trial sectors?
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BHRI D. K. BOROOAH: So far as
diesel. oil is concerned, except for
railway 'and motor truck traction, it is
used mbstly for industrial and agri-
cultural purposes, We have kept up
the production and availability of
diesel oil at the same level. There has
been some reduction in furnace oil,
about 10 per cent, and therefore, we
have appointéd a Committee headed
by the DGTD to see that allotment is
done on a very rational and reasonable
basis.

Impact of Shortage of Furnace Oil on
Drug Industry

*85. SHRI M. SUDARSANAM: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the shortage of furnace
oil iz ndversely effecting the drug
industry; and

(b) if so0, steps being taken by Gov-
ernment to suve the industry?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Representations have
been received from the Drug Industiry
complaining about shortage of Furnace
Oil,

(b) A Standing Committee has been
set up under the chairmanship of Se-
tretary and Director General of Tech-
nica] Development to regulate Furnace
0i] supplies to the various industries.

SHRI M. SUDARSANAM: In view
of the fact that furnace oil is very im-
portant for the development of the
economy of the country may I know
whether the hon, Minister will be
pleased to ask the Standing Committee
appointed in this connection to afford
top priority for export industries in
the allotment of furnace ofl so that
they can earn more foreign exchange
for the country?

PHALGUNA 7, 1895 (SAKA)
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAM): Yes, Sir. We have ace
cepted the drug industry as a priority
industry engaged in impor{ substitu-
tion. Besides the export of drugs of the
order of Rs. 10 crores a year, we have
decided it is of wutmost importance
that domestic production of drugs 18
maintained at the optimum level and
any shortage of furnace 0il will cer-
tainly affect that production. In view
of the above facts, the Standing Com-
mittee set up under the Chairmanship
of the Secretary and Director-General,
Technical Development, has been re-
quested to meet the requirements of
the drug industry for furnace oil on
a priority basis without imposing the
general 10 per cent cut on consump-
tion. The Committee has further been
requested to allow 15 per cent incre-
mental allotment of furnace oil to such
of the units which use it to attain
further growth,
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SHRI 8. R, DAMANI; In, view of the
shortage which is going to continue for
yeurs, may I know from the hon.
Minister whether any indication has
been given and whether it hag been
worked out a8 to what extent it will
be posgible for the Ministry to meet
the requirements of the consumers so
that they ¢an plan ahead to meet the
requirements of the industry and
whether any research has been made
to meet this shortage?

SHRI D, X. BOROOAH: It requires
a long reply, but I would like to give
it. This Committee has decided four
categories of industries. The first 18
those customers who must use furnace
oil for technological grounds, and the
quantity of such oil will be 560,000
kilolitres, Category B is, customers
who can convert to coal after major
meodifications which may involve heavy
capital investment between six months
40 one year for the conversion to coal.
They would require 15,28,500 kilolitres
Category C : customers whp can con-
vert to coal after minor modification
within three to six months’ time; their
requirement is 3627 thousand kilo-
litres, Category D : customers who
can immediately change over to coal
provided coal of requisite quality and
quantity is available, Their require-
ment will be of the order of 622,000
kilolitres, 1If these are implemented.
1 do not think there will be any
ghortage of furnace oil in this country.

SHRI ANNASAHEB GOTKHINDE:
In view of the fact that the small scale
steel re-rolling industry in India, par-
ticularly in Maharashtra, {s facing a
serious shortage of furnace oil, may 1
¥Xnow whether the Government would
ask this Committee to look into the
difficuities faced by this industry?

MR. SPEAKER: The question is about
drugs.
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TN > ; “ ﬁ NPIE YN s
The Commities hag been appoinfed to
regulate the supply to various {mdu
tries. The reply says so, though the
question is about the drug industry.

MR, SPEAKER: The main question
is about the drug industry.

SHRI ANNASAHEB GOTKHINDE:
Please protect me. The reply is that
the Committee has been appointed to

regulate the supplies to varfous indus-
tries.

MR. SPEAKER: Kindly sit down, He
was asked about the drug industry.

SHRI D. K. BOROOAH; My Minis
try deals with petroleum and chemi-
ca_ls. Re-rolling mills come under the
Ministry of Industria]l Development,

SHRI ANNASAHEB GOTKHINDE.
May I know whether this Committee
would go into the difficulties faced by
the re-rolling industry?

MR BSPEAKER: The question is
about the drug industry. Confine
yourself to that industry. When the
other Minister comes you better put
that question to him,

SHRI DINESH CHANDRA GOSWA-
MI. I will concern myself with the drug
industry,

MR, SPEAKER: What type of drugs?

SHR1 DINESH CHANDRA GOSWA-
MI: Is it a fact that in the name of
shortage of furnace oil the big drug
manufacturers are trying to curtail
production of esgential drugg for vari
ous motivations within the industry
and if so what steps are the Govern-
ment taking to protect the interest of
the citizens?.... (Interruptions).

SHR! D. K. BOROOAH: The reply
is simple. They cannot take theé
plea at all,
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Measures.ts Congerve Fuel
Besvurosy

\

+
*87. SHRI SHRIKISHAN MODI;
SHRI DEVINDER SINGH
GARCHA.:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are con-
sidering any new measures to con-
serve fuel resources; and

(b) if so, the salient features
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b)., Several imme-
diate, short term and long term mea-
sures to conserve fuel resources, parti-
cularly liquid fuel, through maximis-
ing the utilisation of indigenously
available energy sources, particularly
coal in place of liquid fuel; achieving
maximum operational fuel efficiency in
various industrial units and transport
undertakings including the Railways
etc. are under consideration.
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. X
BOROOAH): We had discussed this
matter with the various State Govern-
ments and had written letiters as well
as circulars that they should econo-
mise in the use of petrol for their
vehicles. We have also advised the
warious departments of the Govern-
ment of India and various public sgec-
tor organisstions through the Burean

22

¢f Public Enterprise that they shauld
reduce the consumption by at least 15
per cent and we have given ocertain
guidelines also. So far ag our Minis-
ters are concernsd, we have reduced
their quota to 300 litres per month
10 litres per day. Beyond that a
Minister will have to pay from this
own pocket.
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SHRI CHAPALENDU BHATTA-
CHARYYIA: Will the Minister please
consider ensuring some sort of incen-
tive to the officers of public sector
corporations who are in charge of
regulating the supply of petrol when
they succesafuly try to gave the con-
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] b
sumption of petrol? Secondly, as &
measurs of saving petrol, thare' can be
30 per cent admixture of alcohol from
mohua flower and benzol from bi-pro-
ducts of coke oven plants, a5 wag done
during the period 1948 to 1952; espe-
cialy because the Chhotanagpur area
abound with mohua trees, it could be
very usefully utilized for admixturing
with petrol.

Oral Answers

SHRI D. X. BOROOAH; This policy
includes guidelines that unnecessary
travels by public sector officials should
be eliminated

Allotment of Land to Pong Dam
Oustees

*88. SHRI VIKRAM MAHAJAN:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether two lakh acres of land
wag earmarked for the rescttlement
of Pong Dam oustees,

(b) how many oustees have so far
been resettled and the acreage of
land allotted to them upto the 18th
February, 1974; and

(¢) the time by which the remain-
ing person are likely to bc allotted
land and resettled?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) Rajasthan Governmert have set
apart 2.25 lakh acres of land in
Rajasthan Canal area for resettlement
of Pong Dam Oustees,

(b) Rajasthan Governmeni have
already allotteq 1.10 lakh acres of
land to about 7,400 oustees.

(c) It is expected that most of the
oustees will be allotted land during
the current year in Stage-I of the
Rajasthan Canal Project area. !

SHRI VIKRAM MAHAJAN: On the
11th March, 1070 the predecessor of
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this Minister gave an assurance in
this Bause which reads:

' “Ag I expect 12,000 families would
be ousted ..., I can assure the hon,
Member that unless these oustees
are settled we shall not allow any
impounding of water.”

According to the notification of the
Government, the impoundinz will be
done in June, 1974. Now the Minister
has stated in his reply that so far 7,400
oustees have been rehabilitated which
means that approximately 5,000 to
6,000 remain to be rehabilitated. May
I know whether that assurance will be
kept? Will they be rehabilitated be-
fore the water is impounded in June,
19747

SHRI K. C. PANT: I cannot give the
exact month or the exact date. As I
said, il 15 expected that most of the
oustees will be allotted land during
the current vear in Stage I of the
Rajasthan Canal Project area. I
would like to seek the cooperation of
my hon. triend in getling the people
who are allotted land to move to the
arca where thev have been alloited
land. Esen those oustees to whom
land has been allotied, all of them have
not movel to this area. Therefore, it
is not a question of any bottle-neck
on the allotment side. It is on the
movcment side.

SHRI VIKRAM MAHAJAN: The
hon. Minister has said that the land has
been allotted to the oustees and all of
them have not moved to that area. 1
would like to know from the hon.
Minister how many have been allotted
land by the Government and, out of
them, how many have not moved so
far. Secondly, to some people whom
the Iand has been allotted, it is not
cultivable at all because there is no
irrigation. Will he also see to it that
in respect of those whom the land
has been allotted and is not irrigated,
the land will be exchanged?

SHRI K C. ANT: About 7400
people have been allotted the land.
But only 5,025 of them have taken the
possegsion within the stipulated time,
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About 1788 houses have been built:
and only 85 have been taken by the
oustees so far.

SHRI VIKRAM MAHAJAN: The
allotment of houses is different from
the question of allotment of land tor
the oustees,
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THE mes'rrmn OF BTATE IN THE
MINISTRY OF PETROLEUM AND
KHAN), (a) A ftsmz:

a repo 0
idiRteration gt Mot‘:rw Spirit, have
een received after the recent in-
creasge in its prices.

{b) The Government of India has
taken the following steps to prevent
such adulteration:

(i) Advised the BState Govern-
ments to be vigilant and to
take striet measures against
the offenders;

{ii) A poster has been devised with
simple text which will be dis-
played at the oil companies’
retail outlets. Thig poster is
intended to educate tlie moto-
rists on simple methods to
detect such adulteration.

-(lii) Efforts are being made to find
a suitable blue dye for colour-
ing Kerosene Ofl Coloured
Kerosene when mixed with
Motor Spirit will be easily
detectable.
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Birect Train Service from West Bengal
' te Tripura via Bangiadesh

&

*B2, SHRI DASARATHA DEB: Wil
i?st“ﬂi:“m of RAILWAYS be pleased

(a) whether any agreement has
been reached between Government of
India and Government of Bangladesh
to open direct train service Irom
West Bengal to Tripura via Bangla-
desh; and

{(b) it not, whether Government
propose to take up this matter again
with the Government of Bangladesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) 'The matter of transport of goods
from India to Tripura via Bangladesh
is under exanunation.

New Modern Unit of F.CI,

*86. SHRI GAJADHAR MAJHI:
Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to
state’

(a) whether Government have ap-
proved seiting up of a new modern
unit of Fertilizer Corporation of
India; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) and (b). The Fer-
titizer Corporation of India is imple-
menting several plants based on mod-
ern technology and processes. A new
public sector Corporation is also pro-
pésed to be set up to take care of the
thiee projects in the north-western
region..

Generation of Power at Kalinadl
Hyliro-Electric Profect '

*90. SHRI B. V. NAIK: Wwill
Minister of IRBIGATION
POWER be pleased to stite:

the

AND

(a) the total amount of power that
will ultimately be generated at the
Kalinadi-Hydro-Electric project;

(b) the proportion of power that
will be utilized by Karnataka; and

(c) the names of the other recei-
pient Stateg indicating the proportion
to be receiveq by them?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) to (c). The total amount of power
that may ultimately be generated at
the Kalinadi Hydro Electric Project is
4.112 million kWh per year in stage-I
and 1.121 million kWh. per year in
Stage-II. Out of these, only the Stage-
I has been finalised and taken up for
implementation so far and all the
energy generated therefrom ig likely
1n be utilised in Karnataka to meet its
requirements of load growth. The
proposals for Stage-II of the Project
are still under examination and, for
these, the possibiliiv of the neighbour-
ing States of Tamijl Nadu and Maha-
rashtra sharing the cost as well as the
benefits is also being examined.

Token strike by Q. & N G.C. Officers

*91, SHRI K. LAKKAPPA;
SHRI N, SHIVAPPA:

Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether in December last offi-
eers of il and Natural Gas Com-
mission resorted to any token strike
observing “solidarity day” to press
their demands; and
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{b) it 'wo, reaction of Government
thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K. BO-
ROOAH): (a) The ONGC Officers
observed December 3, 1978 as “ONGC
Officers Solidarity Day” by wearing
blue arm bands on that day; they did
not resort to any token strike.

(b) The various démands are being
discussed by the Management of
O.N.G.C. with the representatives of
the officers. Two meetings have alrea-~
dy been held and further discussions
are contemplated, The officers con-
tinue to perform their normal duties,

Withdrawal of Pending Cases under
DIR

*92. SHRI H. M. PATEL: Will the
Minister of RAILWAYS be pleaseq to
state:

(a) whether Government have
constituted a sub-committee of the
officials of the Railway Administra-
tion to consider the question of with-
drawal of pending cases wunder the
DIR instituted during the agitations
organised by the loco-men recently;

(b) number of such cases which
are proposed to be looked into by the
sub-committee; and

(¢) whether loco-men union's re-
presentatives are also associated with
the sub-committee and if pot, why?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). A three-member sub-committee
has been constituted by the Minister
for Railways consisting of the Chief
Labour Commissioner and one mem-
ber each from the official and staff
sides. This sub-committee is to exa-
mine individual cases, which accord-
ing to the Loco Running Staff Asso-
ciation, have not been dealt with in
keeping with the statement made by
the Railway Minister in Parliament on
18th August, 1973.

K
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The exsininition will cover action
taken by the Railway Administration
to secure withdrawal of DIR cases in-
volving offence other than sabotage,
violenice or damage to Railway pro-
perty.

The staff side have not yet given a
complete list of the individual eases
they would like the sub-committee to
examine.

Book Entitled “Corruptiop in Courts
in India”

*98, SHRI BHOGENDRA JHA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas~
ed to refer to the reply given to Un-
starred Question No. 4168 on the 11th
December, 1978 regarding the Book
entitleq “Corruption in Courts 1n
India” and state:

(a) whether examination of the
allegationg continued in the book has
since been completed;

(b) if so, salient features thereof
and Government's reaction thereto:
and

(¢) if not, the causes for delay?

THE MINISTER OF LAW. JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): (a) Yes, Sir.

(b) According to the writer of the
beoklet two cases huad been decided
against him and his brother at all
levels (from the lowest to the highest
court) on account of corruption. It
appears from the booklet that the cases
in question were decided about ten
years back and the decisions Were up-~
held up to the Supreme Court. No
specific details of the alleged corrup-
tion are given and the allegations ap-
pear to have been made out of perso-
nal discontentment against the deci-
sions,

(¢) Doeg not arise.
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Impuct of Ofl Oristvon Predwction of
Nitrogenous Fertilisers

*84. SHRI R. R. SINGH DEO:
SHRI R. V. SWAMINATHAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether as a result of the oil
crisis our production and export of
nitrogenous fertilisers is likely to be
seriously affected; and

(b) if so, the broad outlines there-
of and what efforts, if any, are being
made to maintain at least the present
level of production of nitrogenous
fertilizers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHANAWAZ
KHAN): (a) and (b). According to
present indications, no difficulty is
anticipated in maintaining supplies of
petroleum products required for ferti-
lizer programme does not envisage any
exports at present.
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Acute Shortage of Railway Wagons

*96. SHRI S. N. MISRA: Will the
Minister of RAILWAYS be pleased to

state:

(a) how long the shortage uf Rail-
way Wagons
and

has been continuing;

(b) what has been the shortage

during the last three years, year-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). There has been no shortage of
wagons as such on Indian Railways.
The availability of wagons for loading
has been less however and has been
affected due to a variety of causes such
as civil distrurbances, bunds, spate of
strikes and staff agitations, deteriorat-
fon in law and order situaiion in er-
tain sectors power shedding affecting
train running, usual floods, breaches,
etc., which all create an atmosphere of
artifiial shortage of wagons.
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The year-wise fotal loading and the outstanding the lsst day of the year

in the last three years are as follows: —

-

Year Total wagon loading Outstanding indents
on the last day
BG MG BG MG
1970-7% 6,799,678 2,146,091 79,774 24,451
1971-72 6,867,578 2,145,145 263,703 192,988
1072+73 7:074,307 2,072,187 161,504 118,076
1973-74 (upto December 1973) 4,959,768 1,302,565  158.301 161 ,009‘

Proposals for Kerala Goernmenti for
of-shore drilling in Kerala Coast

*97. SHRI C. K. CHANDRAPPAN:
SHRI A. K. GOPALAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Governmcnt of
Keiala have recently approached the
Central Government with proposals
to take up off-shore drilling in the
Kerula Coast;

(b) if so, the main features of their
proposdal; and

{¢) the decision taken thercon?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Ycs, Sir.

(b)Y The request of the Government
of Kerala was for detailed survey off
the K:rala coast in order to determine
the o1l prospects of the area.

(c) A broad reconnaissance survey
of the continental shelf in the Arabian
Sea including portions of the Xerala
coast has recently been conducted and
the results are being examined by the
ON.G.C. Officers of certain foreign
parties for exploration of the Indian
continental shelf area, including the
areas adjoining the Kerala coast, have

been received and are being examin-
ed.

Threat of action by All India Railway
Technician Staff

*98. SHRI MOHAMMAD ISMAIL
SHRI RAM PRAKASH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether All India Railway
Technician Staff have threatened to
go on ‘work-to-rule’;

(b) what are their demands; and

(¢) how Government propose to
meet these demands to avoid ugita-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
However the Technical Supervisors on
Indian Railways have threatened 1o
resort to agitations.

(b) Their demands are as under:
1, Industrial Bonus to Railwaymen.

2. Grant of a grade of Rs. 425-440 to
Mistry; Rs. 550-900 to Chargemen;
Rs, 840-1040 to Assit. (Shop/Shed/|
open line) Superintendent; Rs. 840-
1200 to Shop/shed/open line superin-
tendent.
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3. Belter avenueg of promotion for
Technical Supervisors on Indian Rail-
ways and to ensure intensive super-
vision at all levels by:

(i) Upgrading 80 per cent posts
in Senior Chargemen cadre
(in case one grade is not
granted to Chargemen);

(ii) Creation of more posts of
A.S.8, and S.S., baseq on pro-
per and scientific yard stick;

(iii) Reservation of 50 per cent
posts in Class I Gazetted
Cadre for promotion from
amongst Senior Subordinates
and 25 per cent. from serving
Engineering Graduates;

(iv) Stoppage of recruitment in In-
termediate Supervisory grades.

4. Withdrawal of duty of boxing of

g::pe: from Chargemen in Sheds and

5. Grant of Compensato: -
ance to P.C. staff. Ty allow

6. Upgradation of Asstt. Fo
2 reman
(Rs, 335-425) A.S. to Asstt.  Shop
Superintendent,

7. (a) Early and proper implemen-
tation of Miabhoy Tribunal
Award for upgradation of
Mistries, Chargemen, AF and
FO in all Workshops (Diesel
Electric, Steam and Car) sheds,
ang extension of the awards

to BIOs MIOs, FEO
Draftsmen. and

(b) Early and proper implemen-
tation of Wanchoo Tribunal
Award for upgradation of
Mistries, Chargemen, AF and
FO in all Workshops (Diesel,
Electric, Steam and Car) sheds
and extension of the awards
to BIOs, MIOs, FEO and
Draftsmen,

8. Upgradation of Independent Asstt.
Shop Superintendent as Shop Super-
intendent.

9. (i) Payment of overtime at 1}
times of pay to all Supervisors
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for actual number of extra
hours put in;

(1i) Re-clasgification of Chargemen
under Hours of Employment
Regulations” as ‘Continvous’
and removal of exclusion of
supervisors for the purpose of
hours of employment under
the Factories Act.

10, Grant of arduous duty allowance
to shed and open line Technical Super-
ViSOrs.

11. Revision of rates of incentive
hours at average of new pay scales as
per existing practice,

12 Recognition of ILR.T.S.A.

(¢) Most of these demands pertain
to pay scales, which have been recom-
mended by the Pay Commission after
taking exhaustive evidence and ac-
cepted by the Government. 1t is, there-
fore, not possible to accede to these
demands. As regards other demands,
not related to pay scales, these have
also been considered from time to
time at discussion with  recognised
federations and wherever demands
wiere justified action was taken. As
regards the grant of Bonus to Rail-
waymen, the Bonus Act does not apply
to Government undertakings, As
gards pay scales for certain categor-
jes, these have recently been improv-
ed as a result of Miabhoy's Tribunal
Award.

Electronic Automatic Warning System
developed by RD.8.0., Lucknow

«g99. SHRI K. MALLANNA:
SHRI C. K. JAFFAR SHA-
RIEF:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Research, Designs and
Standard Organisation, Lucknow has
developed an electronic automat.ic
warning system fo ensure that Train
Drivers do not pass a red signal at
the entrance to a Station; and

(b) if so, the salient features there~
of?
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THE DEPUTY MINISTER IN THE
MINTSTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir. An automatic warning system has
heen developed, It is undergoing trials
at present.

(b) When the driver approaches a
signal, both audible and visual indi-
cations of the signal are given to him
in the cab. If the signal ahead is
displaying danger aspect, the driver
bas to acknowledge the audio/visusl
indication. I he fails to do so within
geven seconds the brakes are auto-
matically applied.

Pevelopment of new Design for
‘Chullah’

+100. SHRI M. S. PURTY: Will the
‘Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether a new design for
Chullas (coal oven) has recently
been developed by the Scientists of
the Central Fuel Research Institute,
Dhanbad; and

(b) if so, the main features there-
of?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) and (b). The Iivfor-
mation is being collected and will be
laid on the Table of the House.
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Use of Mangalore-Panambur Rallway
Line

.802. SHRI P. R. SHENOY: Will the
Minister of RAILWAYS be pleased to
state whether thte line completed bet-
ween Mangalore and Panambur, part
of the main line, has been put to use
ang if so, in what manner?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): The
Mangalore-Panambur Railway hne has

been opened to goods {raffic from 14th
October, 1972.

803. SHRI P, R. SHENOY: WwWill the
Minister of IRRIGATION AND POWER
be pleased to = ate:

(a) whether any survey hag been
made to assess the hydro-electric
power potential of the rivers flowing
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in Western Ghat and Western Coast
region of Karnataka State;

(b) it so, the results achieved and
which are the rivers with hydro-elec-
tric power potential; and

¢¢) when thig potential will be
exploited?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The hydro
power potential of the West flowing
riverg of the Western Ghats in Karna-
taka as per the survey carried out by
the Central Water and Powjer Com-
mission is 3244 MW at 60 per cent loagd
factor as detailed below:—

Name of scheme Name of river Power
potential

at 609,

load

factor
(MW)
Varahi « Varahi 192
Chakranadi | Chakranadi - 20
Sharavathi Sharavathi . 994
Agnagshinj Agnashini 214
Kalinada Kalinadi 1300
Sonda Sonds 132
Bedti Bedti 200
Barapole Barapole 144
Mahadayi Mahadayi 48
3244

(¢) Power potential to the extent of
835 MW at Sharavathy has already
been developed. Lingnamakki Dam
power house scheme (85 MW) and
Kahnadi Stage I Project (782 MW)
are under construction anq will de-
velop a further 837 MW of potential.
Depending upon the avallability ot
financial and other resources, the
remaining hydro potential will also
be developed in due course.
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Assistance sought by Karnataka for
implementation of ‘Varashl’ Hydro-
Eleetric Project

804. SHRI P. R. BHENOY: Will the
Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) whether the Government of
Karnataka has requested for any
assistance for implementing ‘Varahi’
Hydro-electric project during the
Fifth Five Year Plan period; and

(b) if so, the reaction of Central
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) The matter is under consider-
ation

Petroleum Products transported to
Karnataka from Cochin, Madras and
Bombay Refineries

805. SHRI P. R. SHENOY: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the petroleum products trans-
ported to Karnataka State from (i)
Cochin Refinery, (ii) Madras Refinery,
(iii) Bombay Refinery and (iv) other
refineries, item-wise in the years 1972-
73 and 1973-74, upto-date;

(b) their costs and quantities; and

(c) the total cost of transportation
of these items and the difficulties, if
any, in quick transportation of these
ftems fo Karnataka State?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). The required in-
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formation is being collected afd will
be laid'on the Table of the House in
due course,

Steps taken to meet the demand of
Karnataka State for Transporiation
of Fertilizers and OCoal

806. SHRI P. R. SHENOY: Will the
Minister of RAILWAYS be pleased to
state:

(a) what is the total amount of

1895 (SAKA) Written Answers 46
during the years 1972-73 and 1973-74
(uplo-date);

(b) what was the demand during
this period for carrying these commo-
dities to the Karnataka State; and

(c) what are the stepg taken by
the Railways to increase the wagons
availability to meet the demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The number of wagons loaded
with fertilisers and coal against in-

fertilizers and coal transported on dents/programmie are indicateq  be-
Railway line into the Xarnataka State low:—
Fertilisers (Number of wagons)
Indent Loaded *
Year
Broad Metre Broad Metre
Gauge Geuge Gauge Gauge .
1972-73 10,110 4,387 10,099 4,338
1973-74 (upto Jan. 1974) 9,109 4,004 9,096 4,004
Coal
Programme No, of Broad Guage
wagons losded
1972-73 * * * * : * 53,547 35,035
1973-74 (upto Jan. 1974) 44,567 30,070

{c) Despite adverse features affect-
ing train operation, loading of fertili-
sers was current. Movement of coal to
Karnataka was also maintained at a
satisfactory level. Constant efforts are
made to maintain steady gupplies of
egsential materjals to Karndtaka State.

Export of Petrol and Petroleum
Products

807. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) what is the total quantum of
petrol and petroleym products that

~—

India ig at present exporting to other
countries;

(b) whether in view of the difficult
sitration in the country it would be
possible to meet the export commit-
ments: and

(c) whether it is proposed to im-
pose any cut in export quantities and
if so, to what extent and if not, the
reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The export of petroleum
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products from India to other coun-
tries, excluding Nepal, is at present of
the order of 200.000 tonnes er

anpum.

(b) and (¢). Compared to the re-
quirements of thi: country the export
of petpolewmn products is very insigni-
ficant. These exports are made for
historical and traditional reasons.
Efforts are, however, being made to
keep these exports to the minimum.
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Construction of Idikki Powesr Pro.
Ject 'in Kerala

815. SHRI VAYALAR RAVI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the work on the T&ix%kl
Power Project in Kerala is progressing
as per schedule; and

(b) it so, the details of work com-
pleteq g0 far' in different fleldg of

e e construction work and the time sche-
FaTfad dule by which the different stages of
. o the project will be commissioned as
wi per latest calculations?
ufrafas
wer§ THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
) POWER (SHRI SIDDHESHWAR PRA-
A 26.0 — —— SAD): (a) and (b). The work on the
I 8.9 —_ ——  Idikki Power Project has been delayed
due to freguent labour troubles, The
AR 0.2 — ==  first Unt of the Iddiki Fower Project is
MEYL  10.7 - 1.8 now scheduled to be commissioned by
faely — 8.0 2 June 1975, the second and third are
4 expected to be commissioned in
—_ September and '‘December, 1975 res-
pectively. A statement showing the
T 45.8 8.0 4.2 progress of various works upto January
1974 is attached.
Statement
Name of work. Unit Total Qty. Total upto date Qty.
1. Idikki Dam - . . + LacCFT 165° 66 154-29
2. Cheruthoni Dam - . + Lac CFT 600" 00 400° 30
3. Kalamava Dam - . + Lac CFT 160° 00 106* 35
4. Power Tunnel (Sides and Arches) Running FT 6651° 00 4535-00
5. Pressure Shaft No. I (Liner erec-
tion)- . . . + NOS 201 10
6. Power House concrete - +  Cubic meter 9400 00 899400
7. Tail Race Tunnel :
(a)) gl_gor . . ‘ : %unni.ng ﬁ 4000 Oom;lcted
ides - . . - Running K4000
8) Arches. . . + Running FT z 700 z o4
8. Tail Race Channel - . +  Cubic metre 91610 74729
9. Bye-Pass Channel :
2) Earth - . * . Cubic metre 840000
Eb) Rock - .. . Cubic metre - . 44000 fg;l
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Vasmnxpurimn Deigation Project in
Kersla

816. SHRI VAYALAR RAVI: Will
the Minister of IRRIGATION AND
POWER be pleased to gtate:

(a) whether the Vamanapuram lrri-
gation Project hay been included in
the Fifth Plan projects of Kerals;

(b) whether the Central Water and
Power Cammission has given approval
ito the schemes; and

(c) if 50, the main featureg thereof?

THE DEPUTY MINISTER IN THE
-MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a)y The Fiftth Plan of Xerala is
yeot %0 Be finalised.

(b} ang (c). The project envisages
the coastruction of a dam across the
Vamsnapuram river at Valayankl and
a left batrk canal system $o irrigale
8000 ha.of first and second erops (of
paddy) and 4080 ha. of third crop (of
paddy). The projeet report wes re-
cetved in the Central Water and Power
Commission in December, 1873 avnd is
under examination.

Jmport ¢f crude oil and the Foreign
Exchange spent therefor

517. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
+CHEMICALS be pleased to state:

(a) the total quantity of crude oil
fmported in the country during the
last three years, year-wise and the
tota] amount paid in foreign exchange
.ag its price in those years;

(b) how far our foreign exchange
-payment is expected to increase on
crude imports due to the recent rise
in the prices of crude oil it we con-
tinue to import the same quantity us
dn the previous years; and

FEBRUARY 28, 1974
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(¢) hoyw far the different measures
taken by Government have helped
to minmise the foreign exchange
drain?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ

KHAN): (a) The information is as
under;—
Year Quantity  Value 1n
‘000’ tonnes Rs./crares
197X 12,688 139- 88
1972 12,310 144 2§
1973* 13,386  240- 71
*Provisional

(b) and (¢); It is not possible at this
stage to indicate the increase 1n
foreign exchange payments on account
of crude imports because of uncertain
ty of crude oil prices. For the same
reasons it is too early to make any
fair assessment of the saving in foreign
exchange outgo consequent on the
various measures taken by Govern
ment.

Through Train Service
Bombay and Cochin

between

818 SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government of Kerala
have requested the Central Govern-
ment to introduce a through train
service between Bombay and Cochin
to reduce the inconvenience to a large
number of passengers in this section,
and

(b) it so, the reaction of the Cen-
tral Government thereto and the steps
taken in this regard?

THE DEPUTY MINISTER IN THRE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
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(b) The suggestion for introduction
of a through frain between Bombay
and Cochin has been examined but
has not been found operationally
feasible at present for want of line
capacity on saturated sections enroute
and requisite terminal facllities at
Bombay V. T.
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Statements on Oil Situation

821, SHRI SAROJ MUKHERJEE:
SHRI NAWAL KISHORE
SHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to stale:

(a) whether he told newsmen at
Calcutta on 12th January, 1974 that
Government will gradually change
over to coal from o1l by Thermal
Power Plants;

(b) whether he further said that
there was a possibility of further rise
in petrol price and of rationing of
petrol in the country; and

(c) if so, what were the other
salient features of his statements con-
cerning oil policy?

FEBRUARY 28, 1974
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). Yes, Sir. Mimis~
ter (P&C) told Pressmen at Calcutta
on 12th January, 1974, that in view of
steep rise in the price of crude o1l and
refind products in the world markets,
rationing of Moior Gasolene or any
such restriction on the consumption
of o1l products could not be ruled out.
He further stated that the question of
oil based Thermal Plants switching
over the coal from o1l is also under
consideration. If the price of crude
o1l continues to increase fufther, the
possibility of a corresponding increase
in prices of Peiroleum products in the
country may not be rulled out.

Visit of Soviet Oil Minister to Oil
Fields in India

822 SHRI D, P, JADEJA"
SHRI B S CHOWHAN-

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to st ‘o.

(a) whether Mr. V., D Shach:n, the
Soviet Oil Minister visited our oil
fields recently;

(b) 1f so, the names of o1l ficlds
visited; and

(¢) the suggestions made by Inm
for the improvement of production in
the o1l fields?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAIINAWAZ
KHAN) (a) and (b). During his re-
cent visit to the country, Mr. V. D,
Shashin, the Soviet Minister of Oil In-
dustry, visited the oilflelds/o1l instal«
lations at Galeki, Lakwa, Duliajan,
Ankleshwar and Nawagam etc.

(¢) Both the Indian and Soviet sules
considered the following as the mamn
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tasks for increasing oil production
from the various oil flelds:—

(1) quick development of the
known oil flelds;

(it) maximum utilisation of the
existing productive wells; and

(iii) wider application of economic
and highly effective secondary
recovery methods.

With regard fo the various seconda-
ry recovery methods, the Soviet side
expressed ‘the view that economical
methods in this matter would be water
flooding, "elefirical heating of the wells
at the bottom and steam heating of
the wells. For quick development of
the already known oil fields and
maximum ufilisation of the productive
wells, the Soviet side agreed to
expedite Soviet assistance in terms of
experts and supply of the required
equipment for boosting Indian effort
in exploration, drilling and produc-
tion of oil towards which aim neces-
sary action is under way.
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Power Station set up by Hindustan
Aluminium Co. at Mirzapur

824. CH. RAM PRAKASH: Will the
Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) whether Hindustan Aluminium
Company at Mirzapur, Uttar Pradesh,
has been permitted to set up its own
power station; and

(L) if so, whether such facility is
available to all other private firms
also?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) All new power generation is
normally to be in the Public Sector.
However, special cases, where power
generation is sought to be taken up
by private firms for their own use,
are considered on merits.
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Effect of shortage of Wagens ia Move-
ment of Essential Qommodities

825. SHRTI ARVIND M. PATEL: Will
the Minister of RAILWAYS be pleased
to state:

(8) whether due to shortage of
Railway Wagons the essential com-
maodities could not reech in time to
the scarcity areas; and

(b) if so, the steps Government
propose to supply more wagons to
Indian Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Move-
ment of essential commodities like
foodgrains, fertilisers and petroleum
products are given the highest prio-
rity in movement by Railways. The
movement of the same has been
satisfactory.

(b) Does not arise.

Development of Coal-Based Chemicals

a)g, SHRI GAJADHAR MAJHI:
w41l the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government propose
to develop coal-based chemicals as an
alternative to  Petro-chemicals to
overcome the o1l crisis; angd

(b) it so, the salient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) There are no
firm proposals.

(b) Does not arise.
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Talcher Ceal-Bused WFerfilizsor Plant

827. SHRI GAJADHAR MAJHI-
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the coal-based fertili-
zer plant at Talcher (Orissa) is facing
difficulties in getting materials like
Cement and steel; and

{b) if so, what components invelv~
ing foreign exchange, indicating the
extent thereof, are needed and the
time by when the plant is likely to
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): {(a) and (b). The general
shortage of the materials referred to
has, to ‘'some extent, affected the
schedules of the various projects, in-
cluding Talcher. Every effort is be-
ing made to overcome this difficulty.
The Talcher plant is scheduled to go
into commercial production by Janu-
ary 1976.

Locating of a drug unit at Kerala
Under Indian Drugs and Pharmaoeu-
ticals Limited

828. SHRI M, M, JOSEPH:
SHRI C. JANARDHANAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have
finalised their decision to locate one
of the proposed drug units of the
Indian Drugs and Pharmaceuticals
Limited at Kerala; and

(b) if so, the nature of the decisian
and when it was taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.

{b) Does not arise.
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Sepply, of more Petrol and Lubricat-
ing Oll to Nepal

828. SHRI BIRENDER SINGH
RAO:
SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government of Nepal
hag reecently approached the Govern-
ment of India for the supply of more
petrol and other lubricating o1l to
that country; and

(b) whether that request has been
considered by the Government of
India and if so, the nature of decision
taken to this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes.

(b) As the additional requirements
of Nerpal of P.O.L. products are small,
it is proposed to meet them

Export Earnings on Import of Crude
ol

830 SHRI SAMAR MUKHERJEE:
SHRI DEVINDER SINGH
GARCHA;

Will the Minster of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the imports bill on
crude oil during the Fifth Plan period
will be of the order of Rs. 1,000
crores; and

(b) what proportion of the total
export earnings of India are expected
to be spent on crude oil imports dur-
ing the Fifth Plan period as compared
t??l th?e proportiong during the Fourth

an

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ

3208 LS—3

KHAN): (a) and (b). It #8 not pos-
sible at present to indicate the value
of import bhill on account of crude oil
during the Fifth Plan period or to
compare the figures between the
Fourth and Fifth Plans because of
the uncertainty of crude oil prices.
The entire situation is under review
and the fina]l estimates in this regard
will be included in the final Fifth
Plan documents.

Recommendations of the oost &
Acoounts Commities on profits ef
Foreign Oontrolled drug Companies

831. SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the recommendations
of the Cost and Accounts Committee
on the profits of the foreign-controlled
drug companies have been finalised;
and

(b) if so, the broad outlines of the
decision?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). No such Com-
mittee was set up. Perhaps the re-
ference is to the Working Group con-
stituted under the Chairmanship of
the Chairman, Bureau of Industrial
Costs and Prices to examine the cost
structure of 24 bulk drugs. The re-
port of the Working Group is under
consideration of the Government. It
may, however, be mentioned that the
Working Group was not specifically
asked to examine and repor{ on the
profits of the foreign controlled drug
companies ag such.

Non-Utilization of full capacity of
T.ACT, Plants at Cochin

832. SHRI C. JANARDHANAN:; Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased fo state;
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(8) whether the main plants of
Fertilizers and Chemicals, Travancore

Limited in Cochin are not utilizing
its capacity in full; and

(b) if so, the facts thereof and the
steps proposed to be taken to improve
the production?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The plant is
presently operating at about 60 per
cent of its capacity. Steps are under-
way to overcome certain mechanical
and operational limitations and stabi-
lise production at higher levels.

Agitation for more ration by Rallway
Employees’ in Nagpur

833. SHRI R. S. PANDEY: Will the
Munister of RAILWAYS be pleased to
state:

(a) whether Railway employees in
Nagpur launched an agitation for
more food grains ration; and

{b) if so, the nature of their agita-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Staff at Nagpur remained away
from work for varying periods from
16th to 28th December, 1973. They
not only stopped work but also held
morchas, demonstrations and inter-
fered with running of traing when
trains could be run only partially.
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Rallway' line Between
and Kumarghat

836. SHRI DASARATHA DEB: Wil
the Minister of RAILWAYYS be pleas-
ed to state;

(a) whether the scheme for the
construction of Raliway line from
Dharmanagar to Kumarghat in Pri-
pura has been finalised;

(b) if so, the expenditure that is
likely to be incurred thereon; and

(¢) when the actual work is to
start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) and (c). Do not arise,
Traing with priver's Vigilance Device

637 SHRI D D. DESAIL: Will the
M nivler of RATLWAYS be pleased to
state:

{a) how many tr ins on the {runk
1outes hiave been fitted with the
“Drivers vigilance device”; and

(b)y what steps are proposed to be
taken to fit this device on the remain-
ing trains? M

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
Driver’s Vigilance Control Device is
fitted to Diescl Locomotives which
work the trains. 367 Broad Gauge
and 248 Metre Gauge Main Line Die-
sel Locomotives out of a fleet of 930
Broad Gauge and 366 Metre Gauge
Diesel Locomotives respectively were
fitted with this device, No electric
locomotives are fitted with the
Driver's Vigilance Control Devices at
present.

(b) All new Diesel locomotives are
being fiited with the Device. Manu-

facture of 100 numbers to be taken
up on the Podanur Workshop of Sou-
thern Railway for which an initial
order for 20 such devices has been
placed and this will be increased by
80 as soon as the first 20 successfully
complete the trials, Further orders
on this Workshop will be placed on
completion of the first lot of 100, The
question of import of some quantity
of the device for use on diesel and
electric locomotives is also under
consideration, |

O & N. G. C. Search for 0il in desert
region of Rajasthan

838, SHRI D. D, DESAIL:
SHRI SHRIKISHAN MODI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaseqd to state:

(a) whether Oil and Natural Gas
Commission will reaew its search for
ol in the descit region of Rajasthan;

(b) if 0, whether i{ has started
decp drilling operalions in the Sum-
mer Wali Vikhueam Nai area in Jai-
salmer district; and

{cY if nol, the reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir.

(b) Yes, Sir.
(¢) Does not arise.

Search for Hidden Oil Resources

839. SHRI D. D, DESAT:
SHRI SAMAR GUHA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state the steps taken to intensily
gearch for hidden oil resources?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
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AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): The ONGC has
drawn up a programme of work for
the Fifth Five Year Plan for intensify-
ing its o1l exploration work on land as
well as on the continental shalf areas.
The objectives of this plan are: ..

(i) to establish additional peco-
verable reserves of 70 million
tonnes of oil;

(1) to step up produtcion of crude
oil in a manner 59 as to
achieve production rate of 8.42
million tonnes during 1978-
79 with a cumulative produc~
tion of 84¢.12 milhon tonnes
during the plan period;

(#i) to establish gas production
rate of about 1150 million
' cubic metres per year by the
end of 1978-T9 with a cumula.
tive produtcion of 4902 mil-
lion cubic metres during the

plan period;

{iv) to intensify exploratory work
in new areas so as to obtain
information for assessing hy-
drocarbon potential in these
areas; and

(v) to maximise the efficiency and
minmmse the cost by using
sophisticated equipments and
techmques wherever neces-
sary,

To achieve the above objectives, the
Commission envisages to drill 1.47 mil-
lion metres and put in 105 party-years
of geological and 150 party-years of
geophysical work,

Peirol Consumption by Central Min-
istries

840. SHRI D. D. DESAIL: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

{a) whether the Central Ministrlies
have been spending more and more
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on petrol every year despite sconomy
steps in the use of this fuel; and

(b) 1f s0. the facts thereabout and
Government’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b), The
information 18 being collected and
will be laid on the Table of the Sabha.
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Canceliation of Trains due to Agita-
tion by All India Train Examiners

845. SHRI M. SUDARSANAM: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether due to recent agitation
by All India Train Exeminers, some
trains were cancelled; and

(b) it so, the number of trains so
cancelled?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes.

(b) Approximately 11 pairs of trains
on an averag. were cancelled daily
during the period 30.173 to 10.2.74.
The periods of cancellation of tramns
varieg from 1 day to 12 days,

Electrification of Harljan Bastis in
Statey

846 SHRI M. SUNDARSANAM
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether some of the States
have not sent their schemes for elec-~
tritying the Harijan bastis, especially
when the adjoining villages have
been provided with power.

(b) if so, the names of these States;
and

{c) the steps taken by Government
to get the Harjan Bastis electrified in
these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). No proposals
have peen sponsored by the States of
Assam, Himachal Pradesh, Jammu and
Kashmir and Meghalaya for extension
of electricity to Harijan Bastis ad-
joining villages already electrified. It
has been reported that there are no
separate harijan bastis in these States.

Setting up of a Super Thermal Power
Station in Bihar

847. SHRI GAJADHAR MAJHI:
Will the Minisler of IRRIGATION
AND POWER be pleased to state:
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(a) whether Government have de- _
cided to set up a Super Thermal

Power Station in the State of Bihar;
and

{b) it so, the main featureg there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b), A Committee
for the selection of sites for large
thermal power stations in coal bearing
areas in different regions has been set
up by the Government of India. The
Committee has visited various sites in
all States including Bihar and is ex-
pected to submit its report shortly.

Supply of Fuel Oil for Coastal Ship-
ping at Concessional Rates

848. SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(2) whether Union Government
have decided to supply fuel oil for
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coastal shipping at concessional rates;
and

(b) i =0, the ratio between the
concessional price and the actual pre-
vai%inz price elsewhere in the coun-
try

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b), (i)
Effective from 13.12.1973 and subse-
quantly with effect from 16.12.1973,
the price of bunker fuels at Indian
ports had to be increased substantially.

However, vessels of the following
category (which included coastal
vessels) were exempted with effect

from 2.1.1974 from these increases:—

(1) Vessels belonging to Indian
Navy and Port Trusts.

(2) Fishing crafts,

(3) All vessels permitted by Di-
rector General (Shipping) to
carry coastal cargo and or
passengers and performing
coastal voyages between In-
dian ports, excepting vessels
on single or consccutive voy-
age charter basis,

(ii) The price for bunker fuels charged by ihe Indian Oil Corporation Limited

from rcoastal vessels, and from International vessels with effect from
2-1-74 are as under:—
(Pigures i+ R.'Kilol.tre)
Ex-to1z gt Cract ] Trtesne-
pinr hasic  Viicel: tinn- 1
o iling « Nling Vessels
prices w.e.f. Ve
2°-3-197, Twn.ce vl Furnooo Oil
Fuincc Onl
B.mbay . 511 60 299 17 103177
Goa . 510 00 w8 57 1070-21
Cochin . §10° 87 301 90 1048 18
Modras . . . . 536° 32 31~ 12 1179 87
Vizag . . . . 517°9° 31048 175163
Caleurta . . . . 525 35 32f 19 1193 93
Completion of Kangry Valley Railway (b) the pro»ress made so far and

Line

849, SHRI VIKRAM MAHAJAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the original target for comp-
letion of the Kangra Valley Railway
line; and

when it ig likelv to be completed?

THE DEPUTY MINISTER IN THE
MINTSTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) 30th
June. 1973,

(b) The progress achieved so far
on this project is 41 per cent, The
work is in full swing now and efforts
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urc being made to ensure that the
pr;?oject is commissioned by 30th June,
5.
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Prices of Bunker 0il for Coastal Proposal to nominate Government
Fleet Directors on the Boards of Manage-

851, SHRI B. V. NAIK: Will the
Minister of PETROLEUM AND CHE-
MICALS be plensed to state the price
of bunker oil for coastal shipping on
12th December, 1873, on 13th Decem-
ber, 1973 and after 11lth January.
19747

PHE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): A statement is jaid on the
Table of the House. [Plaved in
Library. See No, LT-0282/74.]

ment of Monopoly Houses

852. SHRI B. V. NAIK: Will the
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state;

(a) whether there is any propesal
to nominate Government Directors on
the boards of management of the
large monopsely houses; and

(b) if 0, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR! BEDA~
BRATA BARUA): (a) No Sir,

(b) Does ont arise,
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Body t& Co-ordinate Haulage of Ooal,
Salt and Cement by Rail and Coastal

| Ships

853 SHRI B. V. NAIK: Will the
Minister of RAILWAYS be pleased to
stat::

(a) whether there is any proposal
to set up a body to co-ordinate
haulage of coal, salt and cement by
rail and coastal ships, in the wake of
prohibitive cost of road transport due
to price hike of high speed diesel oil;

(b) if so, the composition of the
co-ordinating body; angd

(c) the quantities earmarked for
rail and sea transport for above bulk
cargo?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) to (c).
A Study group has been set up by
the Government (Ministry of Shipping
and Transport) to go into the general
guastion of Raijl-Road-Sea Co-ordina-
tion, keeping ijn view the need for
development of Coastal Shipping,

The composition of the Study Group
is as follows:

(i) Director General of Shipping,
Bombay—Chairman.

(ii) Directnr Traffic (Comn.ercial)
Railwiy Board—Meber

(i1i) Director Traffic (Transporta-
tion) Railway Board—Mem-
ber.

Deputy Secretary (Meieaniile
Marin=) Ministry of Shipping
and Transport—Member.

(v) Deputy Secratary (Poit Deve-
lopm-~-nt), Ministry of Slipping
and Transport—Membe.r,

(iv)
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{vi) Under Becretary, Ruoag lians-
port, Ministry of SBhipping and
Transport—Member.

(vit) Chief Engineer and Adminis-
trator, Inland Water Trans-
port, Ministry of Shipping and
Trangport—Member,

(viii) Senior Deputy Director Gene~
ral of Shipping—Convenor,

The Study Group has not yet sub-
mitted its report. No specific quanti-
hies for rail and sea transport of coal,
salt and cement have been fixed.

Decling in Freight carried by
Railways

854. SHRI H. M. PATEL: Will the
Minister of RAILWAYS be pleased to
state:

(a) total freight carried by Rail-
ways during the last three years
(year-wise);

(b) whether the tota]l freight now
being handled by the Railways ia
much less than what it was last year
and the previous year; and

{(c) the reasons for declineg in
freight handling by the Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Total
freight traffic carried by the railways
during the last three years was aa.
under:

( Tho1sand Tonnes)

1970-71 . . . . » 296,456
1971-72 . 197,825
1973-73 . . . . 201,300
(b) Yes.
(c) Freight trafic hendled by

the Railways during the curvent
year has declined due to numerous
factors, mostly beyond the control of
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the Railways. During  summer
months, there was  frequent power
.shedding and power tripping on the
busy electrified routes of the Indian
Railways, which seriously affected
train movements.  1industrial pro-
duction has also been affected due to
.general power shortage in the coun-
try. This was followed by series of
breaches and floods during monsoons.
“The movement of traffic on the Rail-
‘ways was severely disrupted fre-
quently as a result >f Wild-Car strik-
s and agitatings by railway staff
Locomen’s strike, public agitations
and food riots, bundhs, civil di:tur-
‘bances, labour strikes in various in-
dustrial establishments, and excessive
detention to wagons at terminals ¢tte.

_Finalisation of Flood Control-cum-

Trrigation Schemes over River Dhans-

Bagmati and Embankments over
River Mohini

855. SHR]  BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No. 4269 on the 11th December, :973
regarding survey of Dhans-Bagmati
River for implementation of Flood
‘Control-cum-Irrigation  Project in
Darbhanga District of Bihar and
state:

(a) whether the flood-control cum-
irrigation schemes over river Dhans-
‘Bagmati and embankments over river
Mohini have since been finalised;

(b) if so, the main features thereof;
and

(c) if not, the reasong for delay?

THE DEPUTY MINISTER IN THRE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The 3tate

Government of Bihar has not yet
finalised the scheme. It has been
reported by the State Government
that certain clarifications required
for finalisation of the estimates are
awaited from the field organisation.
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Construction of Sluice Gatz-cum-
Bridge over Rive: Xhirc: in Bihar

856. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No. 4270 on the 11th December, 1973
regarding construction of sluice zate-
cum-bridge over River Khiroi in
Bihap and state:

(a) the exact findings of the hydro-
logical observations made in river
Khiroi during the last three years;

(b) whether any decision for cons-
tructing sluice gate-cum-bridge over
river Khiroi between Hariharpur and
Kalingaon villages and at Muraitha
has, since been iaken; and

(c) if so, e main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IL._..0 ATION AND
POWER (SHRI S.DDHESHWAR
PRASAD): (a) tc {2). The State
Government of Bihar have repecrted
that the analysis of the hydrological
data collected since 1970 has indicat-
ed that the discharges in the river in
the Hathia period (first half of Octo-
ber) are not adequate for the success
of a diversion scheme for irrigation.
Therefore, it has been proposed to
continue the  thydrological observa-
tions. The scheme can be formulated
only after the results of such
observations are found favourable.
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Demand for setting up a Bench of
High Court at Meerut

858 SHRI S. N. MISRA:

SIIR1 BIRENDRA SINGP
RAO:

Will the Munister of LAW, JUS.
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the people of Western
Districts of Uttar Pradesh have made
a demand for seiting up a High Court
Bench at Meerut in order to mitigate
the hardships of the poor htigants;
and

(by if so, the reaction of Govern-
ment thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) Repre-
sentations in this behalf were
received by Government from certain
organisations,

{b) The question whether a
High Court should have a Bench at
a place other than the principal seat
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is in the first jnstance for the State
Government concerned to consider
in consultation with the High Court.
There 13 no proposal from the Gov.
ernment of Uttar Pradesh for the

setting up of a Bench of the High
Court at Meerut.

Cases pending and Seats of Judges
Vacant iy Supreme Coury and
High Courts

859. SHRI C, K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to state:

(a) the number of cases pending
before the Supreme Court and various
High Courts in 1972-73 and 1973-74;

(b) the number of seats of Judges
vacant at present in the Supreme
Court and High' Courts and the num
ber of these vacancieg in 1971-73 and
1972-73; and

(c) the steps taken to expedite the
disposal of the pending cuses?

THE MINISTER OF LAW, JUSTI-
CZ AND COMPANY AFFAIRS (SHRI
H. R GOKHALE): (a) A statement

15 laud on the Table of the Ho se.
{Placed in Library. See No. LT-
6233/74].

(b) A siatement is laid on the
Table of the House. [Placed n
Labrary. See No. LT-6233/74]. The
number of vacancies varies fiom time
to time due to retirement etc, The
figures in the siatement represent
vacancies as on the 1st Jznuary of
1971, 1972, 1973 and at present.

(c) A statement is laid on ithe Table
of the House, [Placed in Library.
See No. LT-6233/74].

Cut in Allocation of Kerosene Quotas
to States

800 SHRI C. K. CHANDRAPPAN:
SHR! SUKHDEO PRASAD
VERMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:
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{a) whethey Government have de-
cided to impose s cut on ‘he s.lcta-
tion of kerosene oil to the State Gov-
ernments; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN 11IE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) #nd (b). Yes, Sir. A
cut of 15 per gent in January and
20 per cent in February, 1974 has
bean imposed on the estimated con-
sumption of kerosene oil and State-
wise allocations have been curtailed
accordingly. The above cuts have been
made after taking into account tha
likely reduction in the demand of
kerosepe 11  after the near equalisa-
tion of prices of Kerosene Oil and
HSD, and the increased require-
ments of BSD & LDO due to power
cuts in some States, inadequacy of
winter rains and other such factors.
These cuts will ensure availability of
the more essentially needed economic
inputs for power transport, industry
and agriculture.

Rail Link beiween Trivandrum and
Cape Commorin and conversion of
Ernakulam-Trivandrum Railway
Line inte Bread Gauge

861. SHRI C. K. CHANDRAPPAN:
Wil the Minister of RAILWAYS
be pleased to state:

{(a) the present stage of construc-
tion work on the mew Rail link Dbet-
ween Trivandrumm and Cape Com-
morin;

(b) the progress so far mad: in the
work for the comversion of the metre
gauge into broad gauze between
Ernakulam and Trivandrum;

(c) whether thess works are not
progressing as scheduled; and

(d) the reasons thexefor?

THE DEPUTY MINISTER IN THF
MINISTRY OF RAILWAYS (SHRI
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MOHD, SHAFI QURESHI): (a) Finsl
Logsiion Survey for the project has
been completed and the land gequi-
sition proceedings are in  progress.
The earthwork in all reaches, bridges
and staff guarters is also in progress.
Overall progress till January 1074 is
18 per cent.

{b) Earthwork in &ll reaghes
strengthening of girder bridges to BG
stanndards, well sinking ang4 pler con-
struction for major bridges, extension
and reconstruction of smaller bridges,
lifting road ovetrbridges and foot over-
bridges to broad gauge clearance iy in
progress. Overall progress til} January,
19%4, 23 per cent.

(c) and (d). Yes, slightly behind
the schedule, due to limited avail-
ability of resources.

Cancellation of Traing in Kerala

862. SHRI C. K. CHANDRAPPAN:
Wil} the Minister of RAILWAYS
be pleased to state:

(a) whether several trains, running
in Kerala, have been cancelled due to
coal shortage recently;

(b) whether Government have any
proposal regarding electrification of
entire rail system in XKerala as clec-
tricity is abundant in that State; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THR
MINISTRY OF RALWAYS (SHRY
MOHD. SHAFI QURESHI): (a) Some
less intensively utilised passenger
trains have been cancelled.

(b) No.

(c) Availability of power for elec-
tric traction at cheap rates is only
one of the many pre-requisites to be
taken into consideration, while taking
a decigion for electrifying any section.
Due to low demsity of traffic' and the
heavy capital investment required,
electrification of rail system in Kerala
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State, is\not considered economically
Justifled, in perference tp trunk routes,

Lonversion of metre gauge lineg into
broad gauge in Karnataka State

863. SHRI K. MALLANNA: Will the
Minister of RAILWAYS be pleascd to
state:

(a) the broad outlines regarding
Govermments decision to convert the
metre gasuge lines inte broad gauge in
Karnataka State;

(b) whether the survey of certain
lines in this respect has been made
and the work has not yet been start-
€d; and

(e) if go, the salient features re-
garding such lines and the reaction of
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Con-~
version of specific section in B.G.
is considered on the merits of each
case when line capacity cannot be
increased by other economical me-
thnds, subject to availability of funds.

(b) and (c). Surveys carried out
for certain proposals, and the posi-
tion thereof is as below:

(i) Bangalore Mysore conversion
to BG.—Reports on Engg-rum-trafic
surveys have been received, and
is under examination. A final
decision will be taken as soon as the
results of the examination become
known,

(ii) Salem-Bangalore conversion
to BG (puartly jfalling in the State
of Kaernatoka) ~Traffic survey report
has been received from the Rallway
and is under examination. A final
decision will be taken as soon as the
results of the examination become
known.
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Steps taken to meet financial deficis
du~tag current financlal year

864. SHRI M, S. PURTY:

SHRI HUKAM CHAND
KACHWALI:

Wil the Mimster of RAILWAYS
be nleased tv state:

(a) whether Indian Railways are
confronted with a big financial deficit;
and

(b) if so, to what extent and the
steps Government are taking to meet
this deficit in full or part during the
current financial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRX
MOHD. SHAFI QURESHI): (a) and
(b). The position will be brought out
in the Railway Budget to be pre-
sented to the Parliament on 27-2-1974.

Decision on the recommendation of
MR.T.P. Commission en licenge to
Hindusian Lever Limited

866. PROF. MADHU DANDAVATE:;
Will the Minister of LAW JULTICE
AND COMPANY AFFAIRS be pleas-
ed to state:;

(a) whether a decision hag heen
taken on the recommendationg of the
Monoupolies and Restrictive Triade
Practices Commissioy, regarding licen-
ce to he given to Hindustan Lever
Limited for the manufacture of Sodi-
um Tripoly Phosphate required for
the non-soapy deteigents; and

(b) if so, whether the decision con-
iorms to the policy of not encouraging
the growth o® foreign monopolies in
our country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
COMFANY AFFAIRS (SHRI BREDA.
BRATA BARUA): (a) No, Sir.

(b) Dose not arise.
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Fropesal to probe into the Trade
practices Hke under-invoicing and
black marketing by M.R.T.P.

Commission

887. PROF. MADHU DANDAVATE:
'Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Monopolies and Res-
trictive Trade Practices Commission
proposes to probe into the trade prac-
tices such as wunder-invoicing and
black marketing,

(b) if so, whether Government have
enlarged the scope of jurisdiction of
Monopolies and  Restrictive Trade
Practices Commission; and

(c) if not, wha! sieps Gouvernmeut
propose to take to probe into these
mal-practices?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTI(E &
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (¢) Undex
the present scheme of the MRTP Act,
1969, it will not be competient for the
Commissio; to probe inlo offences like
under-invoicing and black marketing,
as such practices will not come within
the purview of the Monopolistic or
Restrictive Trad-~ Practices. Offences
like under-invoicing and black mar-
keting are regulated by othey pro-
visions of the law and ag such it will
not come within the scope of the
MRTP Act

Setting up of “nne: Thermal Power
Station at Tenughat

868. PROF. MADHU DANDAVATE:
Will the Minister of IRRIGATION
AND POWER he pleased to state:

(a) whether a super thermal power
station with an installed capacity of
about 200 mw. ig likely to be set up
at Tenughat ncar Bokaro; and
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(b) if s0, the total estimated expen-
diture involved in setting up the pro-
ject?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A Project
Report for setting up a thermal power
station with an installed capacity ot
1300 MW at an estimated cost of
Rs. 193 crores at Tenughat was re-
ceived from the Bihar State Electri-
city Board. The Planning Commission
has agreed, in principle, to the instal-
lation of 2x200 MW sets at Tenughat
Thermal Power Sta‘ion in the first
phase. The Bihar State Electricity
Board has been requested to prepare
a revised project report after ma'.ing
a firm tie-up of the coal sources,
arrangements for coal transport, etd.
and incorporating the transmission
lines required for the outflow of the
power from the project.

Decline in profit of F.CI in 1973

£6) SHRI TRAHODH CHANDRA
S1MI G ¢ DIXIT:

Will the Maawste, ol PETROTEUM
AND CHEMICALS be pleased to state:

(a) whether the net profit ot Ferti-
liser Corporation of India during 1973
has shown downward trend in com-
parizon to that of 1972;

(b) if so, the reasons therefor; and

(c) the nct profit carned by the
Corporation during the years 1071,
1972, 1973~

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir.

(b) Does not arige.
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(¢) The net porfit earned by the
Corporation during the years 1970-71

to 1972-78 is given below:—
(RS. lakhs)
1970-71 1971-72 1972-73
166.59 192.23 541.82

Consumption of Petrol by Government
Carg

870. SHRI PRABODH CHANDRA:

SHR! BISHWANATH JHUN-
JHUNWALA;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(1) wh:th v Guvernmeng cais have
used more petrol in 1973 as compared
to previous years;

(b, if s0, the reasons therefor; and

(r) the in=1.ves taken to ecoromise
cor cumptia;  { petrol in Government
vehicles?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (¢). Presumably the
Hon'ble Members desire information
regarding cars used by Central Gov-
ernment’s Ministries. This information
is being collected and will be laid
on the Table of the Sabha.

Impact of Saudi-French 0il Agree-
ment on Crude supplies to India

871. SHRI PRABODH CHANDRA:
Will the Minister of PETROLEUM
AND CHEMICALS be ypleased to
state:

(a) whether Government’s attention
has becn drawn to the reports of
Saudi-Freach oil agreement; and

(b if so. the extent to which it
would effect our crude oil imports
from Saudi.Arabia?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Government has seen.
press reports to this effect.

(b) This agreement is not expected
to affect crude oil imports from Sauds
Arabia.

Traing abandoned by Drivery after 10-
Hours Duty

872. SHRI PRABODH CHANDRA:
Will the Minister of RAILWAYS be-
pleased {o state:

(a) whether afier the strike of loco-
men was called of, a number of
trains were abandoned by drivers en-
route on completion of 10 hours duly;
and

(b) if so, the number of trains
abandored ang the consequent
suffered by Railways?

8¢
loss

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (5HRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) 140 Goods and 6 Coaching
Trains were abandoned by drivers
after completion of 10 hours duty only
on the South Easiern Railway during
the period January, 1974 to 12th Feb-
ruary, 1974. The amount of loss
suffereg by South Eastern Rallway on
account of this is Rs. 5,86,634.00.

Loss suffered by Punjab due to mon-
construction of Thien Dam Project

87). SHRT PRABODH CHANDRA:

SHRI DEVINDER SINGH
GARCHA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Punjab i8 reported to
have suffered huge losses due to the
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pon~congtruetion of Thien Dam Pro-
Ject ; and

{b) if so, the reasons for the delay
and measures taken to expedite the
project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No, Sir. No loss has
been suffereq o this account though
the utilisation of the surplus flood
waters of the Ravi during the mon-
soon would undoubtedly benefit the
country.

(b) The Project will be cleared
after consensus is reached amongst
‘the concerned States im respect of
4t inter-State sapects.

Fire in Durgapur Project

874. SHRI MANORANJAN HAZRA :
Will the Minister of IRRIGATION
AND POWER be pleased to state:

{a) whether Government are
aware of the fact that the people of
"West Bengal are not being supplied
with gas and power due to the fire
“that broke out in the West Bengal
Government owned giant Durgapur
Project; and

(b) if so, what steps have been
taken by the Government of India to
repair it and ameliorate the suffering
of the people of West Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD): (a) and (b). Due to the
fire in the power station of Durgapur
Project Ltd. on 12th January, 1974,
the power generation was interrupted
but the production of gas wes not
affected, The work of repairs/replac-
ment of damaged eguipment, particu-
larly cables has been taken up imme-
diately and the generating units under
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maintenance are being brought back
nto servies, As against the genera-
tion of about 150 MW prior to the
fire, generation to the extent of
100 MW hag already been resumed and
is expected to be brought te the pre-
accident level in April

Represcntation regarding revision of
Lower Damotlar Scheme from
Arambag, Hooghly

475. SHR1I MANORANJAN HAZRA :
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have re-
ceived any representation from the
people of Arambag, Hoogly last year
for revising the Lower Damodar
Scheme; and

(b) it so, the steps Government pro-
pose to take in thig respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Yes, Sir.
The suggestions made were that part
of the discharge of the Damodar should
be passed through the Amta Channel
instead of the entire discharge through
Mundeswari, ag propostd in the
scheme, and that the remaining four
of the eight redervoirs earlier contem-
plated should also be constructed.

The Ministry of Irrigation and
Power had appointed a Committee of
Technical Experts in 1971, to examine
the problem of floods and drainage in
the Lower Damodar basin and to sug-
gest remedial measures. This Com-
mittee, after examining al} aspects in
detail, had recommended the Lower
Damodar scheme as proposed by the
State Government of West Bengal for
construction of embankments on the
Mundeswarl, to sccommodate the en-
tire discharge of Damodar and to use
the Amta Channel for dralhaga of the
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ares op the left of the Mundeswarl.
The Commiftee had also stated that
the need for additional flood storage
dams might be revieweq after watch-
ing the functioning of the Lower
Damodar scheme and in the context
of the economics obtaining at that
time. The suggestion for diverting
part of the discharge through the
Amta Channel had further beep exa-
mined by the State Government and
it had been concluded that, gpart from
the prohibitive cost, there were also
difficulties in its successful aperation.

Shortage of Kerospne Ol in States

876 SHRI JOYTIRMOY BOSU:;
SHRI ERA SEZHIYAN:

Will the Minister of PETROLEUM
AND CHFEMICALS be pleased to
state:

(a) the retail price of Kerosene
after upward ievision of its rate by
mcieasing Ceniipl excise duty on if
in 1973

(b) whether Governmeunt are aware
that Keroscre is not available at the
fixed price by Government;

(¢) whether shortage of this com-
modity still prevails in almost all the
States; and

(d) if so, what steps, if any, are

being taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS (SHRI SHAHNAWAZ
KHAN): (a) The retail price of
Kerosene Oil varies from State to
State depending upon the quantum of
local taxes. However, in Delhi it is
Rs. 0.88 per litre.

(b) State Governments have been
empowered under the Essential Com-
modities Act, 1955 to take action
against those found guilty of over-
charging.

3203 LS.—4

(¢) and (d). The availabily
mhumprodwlinthem ”“m
few months

e o a srony 1t fov
a ase In

the general scarcity of petroleum p‘::f
ducts in the world market. As a con-
sequence it became necessary to re-
duce the production of Kerosene oil
{n the refineries ang correspondingly
increase the production of diesel oilg
and furnace oil to meet the higher
priority requirements of the

e power,
transport, industrial and argicultura}
sectors. A uniform out in kerosene

supplies of 15 per cent in January
and 20 per cent in February 1974 was
therefore, made o, the allocations
made to the States.

All State Governments have been
advised to ensure equitable distribu-
tion of the available supplies snd to
take steps against any hoarding or
black marketing of the product.

MR.T.P. Comnission's objeciion 1o
the manner in whieh cases are
rederred to it

877. SHRI JYOTIRMOY BOSU: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Monopolies and
Restrictive Trade Practices Commis-
sion has taken exception to the man~
ner in which the Central Government
has denieq itg scrutiny of a number of
cases of considerable importance to
the economy;

(b) whether the Commission has al-
leged that sometimes cases not involv-
ing major ispues are referred to the
Commission while others which would
prima facie involve important con-
siderptions are not so referred; and

(c) if so, the gist thereof and Gov-
ernment’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) No, Sir,
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(b) In its Annual Administrative
Report for the year ended 8ist De-
cember, 1972, laid on the Table of the
Houge on 14th December 1973, the
Commission has made certain geneiral
observations on the working of Chap-~
ter II of the MR.T.P, Act.

(c) Government’s views on these
observations are contained in para-
graph 4 of Chapter I of the Second
Report on the working and adminmis-
tration of the MRTP Act, 1869 for the
year ended 31st December 1972 lad
on the Table of the House on 14th
December, 1973.

Stepg to boost Fertilizer production
in Fitth Plan

878. SHRI JYOTIRMOY BOSU:

SHRI SHANKAR DAYAL
SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state what positive and specific st¢ips
had been taken by Government to
boost fertilizer production in the
country during the Fifth Plan
period?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): The measuresg taken or being
taken to step up feriilizer production
fall broadly under two categories
namely (i) optimising production in
existing units and (ii) creation of
additional capacity to meet demand.

1. Optimising Production: The more
important measures in this regarq are
the following:—

(i) Repairs and renovations of
old sections and carrying out a
rationalisation scheme in the Sindri
factory;

(ii) Modification of certain
tions of the Trombay umit;

(ii1) Installation of suppiementary
naphtha gasification facilities to

sec~-
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produce synthetic gas and initia-
tion of steps to maximise coke
oven gas supply to the fertilizer
plant at Rourkela;

(iv) Modifications in various sec-
tions of ammonia ang urea plants at
Neyveli;

(v) Repairs and renovations in
certalp sections of the Alwaye unit.

2. Creation of additional capacity:

Government have approved in prin-
ciple the setting up of five large sized
fertilizer plants in the public sector
during the Fifth Plan period. These
are proposed to be located at Mathura.
Panipat, Bhatinda, Paradeep and
Trombay. Letters of Intent have been
issueg for establishing a fertilizer
plant at Kakinada and for further ex-
pansion of the Kota fertilizer plant,
both in the private sector. Proposals
for establishing additional fertilizer
projects have also been received.

Foreign Druy Firms Marketing Indian
made drugs under their brand names

879. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) thr names ungd particulars of the
foreign drug frms m India  who do
not nroduce any basic drugs but only
market the drugs produced by Indian
firms, including public s>ctor .firmis
in their own brand names:

(b) paid up capital, furnover and
profits of these foreign-controlled
drug firms, year-wise during the last
three years;

(¢) whether the QGovernment 1is
considering to put an end of the acti-
vities of such firms; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FPETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
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KHAN): (8) to {d). The information
18 deing co and will be placed
on the Table of the House.

of furnace oil and efforts
made for itsg import

Shortage

880. SHRI R. V. SWAMINATHAN:
SIIRI P. M. MEHTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether some senior officials of
his Ministry visited almost all the
West Asian oil producing countries
to explore possibilities for import of
furnace oil;

(b) if so, the results achieved;

(¢) whether over one million ton~
nes of furnace oil is imported annua-
lly as against the requirement of 4.7
million tonnes; and

(d) if so, what gteps are being taken
to overcome the crisis?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b) Dele-
gations of officers of the IOC and the
Ministry rave visited separately and
jointly ‘vme countries in West Asia
as alsc suppliers elsewhere to explore
the possibility of imports of furnace
oil. Some spot cargoes were firmed
up as a consequence which enabled
the supply line to be maintained with
the least cuts in furnace oil supplies.

(c) and (d). It is not considered in
the public interest to give the figures
of consumption and imports of indi-
vidual pertoleum products, How-
ever upto 90 per cent of furnace ofl
supplies are presently being met and
while contingency plans are being
finalised to improve the position, the
general availability of this produet is
expected to imbrove,
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Purchass of Power from Xarnall
Hydro-Eleciric Project of Nepal

881. SHRI R. V. SWAMINATHAN:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether India proposes to pur-
chase bulk of power from Karnali
Hydro-electric project of Nepal;

(b) whether any Nepali delegation
visited India in this regard in the
month of February 1974; and

(¢) if so, whether India has also
decided to help in setting up this
project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) Yep, Sir.

(¢) Indian Experts will be associa-
ted with the further investigation of
the Karnali Hydro-Electric Project.
Nepal is also requesting India to
nominate a Member on the Karnali
Executive Board, India has express-
ed its willingness to consider financial
assistance for the execution of this
project if His Majesty’s Government
of Nepal go desire.

V.8, Assistance for Oil Exploration in
India

882. SHRI R. V. SWAMINATHAN ;
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether US. Government has
agreed to help oil exploration in the
country-

(b) if so, the facts thereof;

(c) whether with TU.S help the
drilling at new site in Bombay hag
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A

(d) if so, the salient features there-
off

(e) whether India has asked U.S.A.
for further assistance in exploration
of oil and drilling; and

(f) it so, the reaction of the U.S.
Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir.

(b) Does not arise,

(¢) and (d), No, Sir. The US.
Government i not involved in this
drilling. However, the services of
some U.S, contractors are being ufi-
lised, as and when required, on com~
mercial basis,

(e) No, Sir.

(2) Does notl arise,

Supply of Hydro Power to India by
Sri Lanka

883. SHRI R. V. SWAMINATHAN:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether 8ri Lanka has made
any proposal for exploring surplus
Hydro power to India;

(b) whether this subject was dis-
cussed at the recent talks between the
Prime Ministers of India and 8ri
Lanka; and

(c) if so, whether any agreement
hes been signed in this regard?

.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD): (a) to (c). 8ri Lanka has
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Medium and Major Irrigation Projects
in Gujarat

887, SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of IRRIGATION
AND POWER be pleased to stafe:

(a) the medium and major irriga-
tion projects in QGujarat which are
under examination of Government;
and

(b) the time by which these are
likely to be cleared?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD): (a) and (b). The follow-
ing new irrigation schemes have been
proposed by the Government of Guja-
rat:—

1. Sipu

2. Karjan
Medium 1. Watrak

2. Xalindri

3. Dhatarwadi
4, Godethad
5. Kaswati

6. Ambajal

7. Chapparwadi
vav site),

8. Rami

9. Sughbhadar

10. Harnav Stage II
11, Rajwal

12. Amipur

Major

(Luni-

The State Government have been
asked to give the clarifications on the
observations made by the Advisory
Committee on Watrak, Kalindri, Dha-
tarwadi and Godethad projects and
their clearance will be considercd on
receipt of these. The obseravtions of
the Comrrittee on Kaswati, Ambajal

; .
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and Chapparwadi (Lunivav site) are
being shortly forwarded to the State
Government for further necessary
action, >

Examination of Sukhbhadar project
is nearing completion. The Rajwal
and Amipur projects receiveq rccent-
ly are under examination. The Kar-
jan, Sipu, Rami and Harnav Stage II
projects involve inter-State aspects
which need to be settled before they
can he processed further.

Oil Exploration by O&NGS in Guja-
rat with the help of U.S.S.R.

888. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Oil and Natural Gas
Commission have decided to intensify
0il exploration work in Gujarat with
the help of U S S R.; and

(b) 1f s0, the broad fealures there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b), As
per ONGC's Fifth Five Year Plan
programme, the Commission plans to
intensify its oil exploration & produc-
tion work in all its areas including
Gujarat. This programme envisages
increasing of crude oil production in
Gujarat from the present rate of 3.7
to 5.45 million tonnes per year by
1978-79 and to achieve accumulative
praduction of 26,19 million tonnes
during tre Five Year Plan period,

For attainment of the abave objec-
tives the ONGC expects help from
the U S.S R, in critical areas, in terms
of experty and supnly of equipment,
spares, efg.

“+ i



109 Written Answers PHALGUNA 7, 1895 (SAKA) Written Answers 110

Proposal {0 wet up Nylon Factory ia

Gujarat Biste

)

889. SHRI D. P, JADEJA:
SHRI ARVIND: M. FATEL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Goveinment are consi-
deruig tv .ot up a Nylon factory in
Gujarat State; and

(b) if so, the main features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir. A
letter of Inten: was i1~sued to Gujarat
Industrial Investment Corporation
Ltd. on the 29th December, 1971 for
setting up a new industrial unde.{ak-
ing in the State of Gujarat for the
manufacture of 2100 tonnes per annum
of Nylon fillament yarn,

(b) Letter of Intent contains the
following conditions: —

(1) Arrangements for import of
plant and machinery and
teims of foreign collaboration
will be settled to the satisfac-
tion of the Government.

(2) In case equity shares are off-
ered to outside parties for
financing the project, prefer-
ence should be given to co-
operatives of nylon yarn users
to contribute to such equity
shares,

(8) The Corporation should have
a2 minimum equity sharehold-
ing of 26 per cent and should
be the single largest share-
holder, thereby ensuring re-
tention of financial agnd mana-
geriel control. The Corpora-
tion will gbtain prior appro-
val of the Central Govern-
me2, % any proposal for as-

soeiating private parties in the
project.

(4) No sole selling agcnts will he
appointed and finished pro-
ducts would be distributed
directly to consumers,

(5) The price to be charged by
the undertaking for end-pto-
duct must be settled to the
satisfaction of the Govern-
ment in the Ministry of In-
dustria]l] Development in con-
sultation with the Ministry of
Petroleum and Chemicals,

Amount Spent on Restoration and
Repair of Raiiway Property due to
Floods and Strikes

890. SHRI BIRENDER SINGH RAO:
Will the Minister of RAILWAYS be
pleased to sfate:

(a) the extent of damage caused to
Railway property, zone-wise due to
floods and strikes during the last three
years, year-wise; and

(b) the amount spent on the res-
toration and repair of Railway pro-
pelrty, zone-wise during the above
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The information is being collect-
ed and will be laid on the table of
the Sabha,

Distribution of Sone Watey amongst
M.P., Bihar and Andhra Pradesh

891. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Government of
Bihar hag urged the Prime Minister
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to seflle the dispute relating to distri-
bution ¢f Sone Water amongst Ma-
dhys Pradesh, Bihar and Uttar Pra-
dilsh; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASBAD): () and (b), Agreement
on the use of Sone Waters has already
boen reached in September, 1973 bet-
ween the Governments of Uttar Pra-
desh, Madhya Pradesh and Bihar
after Giscussions between the Gover-
nor of Uttar Pradesh and the Chief
Ministers of Madhya Pradesh and
Bihar.

Rural Eleotrilication Projects sane-
floied by Rural Electrification
Corporatich

862, BHRI D. B. CHANDRA
GOWDA.:

SHRI RAJDEO SINGH:

'Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the particulars of rural electri-
fication projects sanctioned by the
Rural Electrification Corporation dur-
ing the current year; and

(b) the schemes out of these de-
signed particularly to improve socio-~
economic conditiong in the backward
areas in the country, particularly
Ratnatuka?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD): (a) and (b). The Rural
Electrification Corporation, during the
current financial year (as on 31-1-
1974) has sanctioned 197 schemes of
#tute Electricity Boards involving a
total loan assistance of Rs 71.18 cro-
res. In addition 24 schemes involving
& losn assisteance of Rs. 80.945 lakhs
for extension of slectricity to 1,695
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ready elegtrified have also been sanc-
tioned. Statements giving the State-
wise details are osed as state-
ments I and II laid on the Table
of the House. [Placed in Library.
See No. LT3238/74).

The tvtal schemes sanctioned for
¥arnitaka are six. These include two
for backward areas,

Thé schemes sanctioned by the Cor-
pordtion are| mainly intended to pro-
vide for the area detvelopment. All
the schemes are so designed to im-
prove socio-economic conditions of the
area coversld thereunder.

Conversion of Bangalore-Mysore
Metire Gauge Line into Broad
Gauge

803. SHRI C K, JAFFER SHARIEF:
Will the Minister of RAILWAYS be
pleased to state:

(a) whethe there is any proposal
under the co' :deration of Govern-
ment to conve 't the Bangalore-Mysore
metre gauge hme into broad gauge:
and

(b) if so, the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes.

(b) Enginecring and Traffic Surveys
for the conversion of the Bangalore-
Mysore M.G, section to B.G. have been
completed and the reports are under
examination. A decision on this con-
version will be taken after the re-
ports have been examined,

Committee for Development of Reck
Phosphate Areas

894. SHRI R. N. BARMAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have ap~

Harljag Rastis adjoining villages al- pointed a committee to éxamine the
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technicai aspects for the development
of rock phosphate areas in the coun-
try;

() 1f 8o, its terfus of rdference and

the date by which the committes witl
start functioning; and

{¢) the names of places likely to
be examined?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c), Gov-
ernment have appointed a Committee
only for examining the technical and
other aspects in connection with the
development of the rock-phosphate
deposits in the Jhamarkotra area in
Rajasthan. The terms of the refer-
ence of the Commit‘ee are as follows:

(1) To evaluate the ‘Feasibility
Study' carried out by the
foreign consultant firm and
examine all technical aspects
involveg and specify the fur-
ther steps that need to be
taken for the expeditious and
integrated development of the
Jhamarkotra Rock phosphate
deposits; and

(1) lo suggest the most appro-
priate corporate structure for
the development of the de-
posits after taking into con-
sideration the magnitude of
the| investment involved and

the method of financing,

The Committee is expected to start
functioning shortly,

Compensation paid for Death and
Injury during 1973

805. SHRI R. N. BARMAN: Will the
Minister of RAILWAYS be pleased to
atave:

(a) total number of persons invol-
ved and amount of compensation pald
2ot Aeuth and injury by the Railways
duritg 1978; antt
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(b) the criteria of deeiding the
quantum of compensation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
total number of persons killed ot in-
jured in train accidents in the cate.
gories of collisiond, dersilments, level
cromwing aceidents and fires in traitts
during 1973 i 838, The compensa.
tion paid so far is Rs. 1,40,447/-.

(b) Claims for compensation arising
out of train aecidents are deal$ with
under Sections 82-A to 82-J of the
Indian Rajlways Act, which provides
that such claims are to he reeeived
and decided by the Claims Commis-~
sioners. Railway employees killed or
injured on duty are paid compensa-
tion as admissible under the Work-
men's Compensation Act.

Ransacking of Inspector’s Office at
Howrah

896. SHRI R. N. BARMAN: Wil the

Minister of RAILWAYS be pleased to
state:

{a) whether the JInspector’s Office
of the South Esastern Railway at
Howrah was ransacked by passengers
on the 11th January, 1974;

(b) if so, the reasonsg therefnr; and

(c) the total loss to Government
property as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) In protest against late arrival of
two trains at Howrash on 11-1-1874.

(c) Telephones, furniture and re-
cords were damaged. Loss in term of
rupees has not been calculated.

Dislocation of Trailn Services at Seal-
dzh South Rallway Station

897. SHRI A. N. BARMAN: Will the
Minister of RAILWAYS be pleased to
state:
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(a) whether there was dislocation
of train service. at Sealdah South
Railway Station en the 7th January,
1974; and

(b) if so, the reasons therefor and
the loss suffered by Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
{b). The train services at Sealdsh
South Railway Station were dislocat-
ed on 7-1-74 on account of agitation
by guards, sparked off by the man-
handling of one of the guards by the
passengers of a train. The estimated
loss due to dislocation of services is
approximately Rs. 12,832.00.

Railway Lide from Malda to Balur-
ghat via Gajol or from Aklakli to
Balurghat

898. SHRI R. N. BARMAN: Will the
Minister of RAILWAYS be pleased to

state:

(a) whether the survey work of
laying of Railway line from Malda to
Balurghat viz Gajol or from Aklakli
to Balurghat vie Buniadpur-Ganga-
rampur has been completed;

(b) if so, the time by which the
actual construction of the Railway
Une will be started; and

(¢) if not, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
traffic survey for a B. G. ink from
Aklakli to Balurghat tvia Gajol.
Buniadpur and Gangarampur hag been
completed and the report thereof is
under examination of the Raflway
Board.

(b) and (c). A decision for taking
up the actual construction of the pro-
posed railway line will be taken
only after the examination of the
survey report is completed.

FEBRUARY 28, 1974
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Asssssment of Power for Irrigation In
‘West Bengal in Fitth Plan

899. SHRI B. S. BHAURA: Wil! the
Minister of IRRIGATION AND POWER
be pleased 1o state:

(a) whether the asses.ment of the
power required for irrigation in West
Bengal by the end of the Fifth Five
Year Plan made by the Central Water
and Power Commission was unrealis-
tic; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
PRASAD): (a) and (b). No, Sir The
consumption of electricity on irri-
gation in West Bengal during the 5th
Plan was estimatrld by CW&PC on the
basis of the proposals of the West
Bengal Government. Subsequently
however, due to various constraints,
the proposals and the load demand
had to be scaled down. The targets
for the 5th Five Year Plan in this
regard are still being finalised

Rejection of Proposal from Planning
Commission to reduce Crude Oil
Imports

900. SHRI R. S PANDEY: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether his Ministry has re.
jected any proposal of Planning Com-
mission for reduction of crude oil im.
ports to save foreign exchange:

(b) if so, the extent of reduction
proposed by the Planning Commis~
sion; and

(c) the reasons for rejection?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No s proposal hae
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been made by the Planning Commis~
sion:

(b) and (e¢). Do not arise.

Execution of Bagmati Project

901. SHRI HARI KISHORE SINGH:
Wil the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether any memorandum has
been submitted to Government by the
M.Ps., legislators and other represen-
tatives of the people of Sitamarhi
District 1in regard to the speedy exe-
cution of Bagmati project;

(b) if so, the main features thereof;
and

(¢} the action taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). The Govern-
ment of Bihar have stated that the
Members of Parliament and Members
of Legislative Assembly of the area
had met the Minister of Irrigation
and Power, Bihar, and presented &
Memorandum to him. They wanted
that the execution of the Bagmati pro-
jert should be taken up as speedily
as possible. It .25 explained to them
that the Central Government had
not objected to the scheme and an
amount of Rs. 20 lakhs has been pro-
vided for this purpose in the first year
of the Fifth Five Year Plan. The
project would be taken up in right
earnest after the revised project re-
port has been cleared by the Techni-
cal Advisory Committee of the Plan-
ning Commission and requisite funds
become available, N

x18.

Eleotrification Programme in
Bihar

Rural

902. SHRI HARI KISHORE SINGH:
Will the Minister of IRRIGATION.
AND POWER be pleased to state:

(a) the progress made in regard to
the rural electrification programme in
the year 1972-73 in Bihar;

(b) whether the target fixeq for the
period has been achieved;

(c) it not, the reasong therefor; and-

(d) the sieps taken by Government
to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR; SIDDHESHWAR
PRASAD): (a) to (¢c). The rural elec-
trification programme involve energi-
sation of pumpsets and electrification
of villages The details regarding tar-
gets and progress achieved in respect
of rural electrification in Bihar during
the year 1972-73 are:

Target Achievement
Villages 1,750 902
Pumpsets 17,000 14,275

The reasons for short-fall in the tar-
gets are:—

(i) inadequate development Iin
power sector;

(ii) lack of adequate transmission
and distribution system; and

(iii) consiraint on  financial re-
sources.

(d) The steps to improve the situa~
tion inter gliz include (i) additive
finances have been provided to the
State Eleefricity Board by the Rural
Electrification Corporation. 48 sche-
meg inyolving - loan -assistance of.
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Rs. 25.03 crores have so far been sanc-
tioned. These schemes envisage elec-
trification of 4,832 villages and energi-
sation of 53,789 pumpsets. Of these,
-3 schemes relate to extension of high
tension transmission lines. These
-schemes are scheduled for completion
in a period of 3-5 years. (ii) A Com-
-mittee of Members of Parliament
under the Chairmanshijp of Union De-
puty Minister for Irrigation ang Power
has been formed to review _the pro-
gress at rural electrification in the
Eastern States including Bihar and to
make suggestions to improve the situ-
-ation. (iii) A special programme
called “Miftimum Needs Programme”
is being undertaken in the Fifth Plan.
‘This envisages making electricity
available to 30-40 per cent of the rural
population in the State.

Power Shortage in U.P. and other
areas

903. SHRI S. C. SAMANTA:
SHRI S. M. BANERJEE:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) what arrangements if any, are
contemplated to be made to reduce
the rigours of power shortage in Uttar
Pradesh and other States;

(b) whether alternative sources of
production of power are likely to
come up in such areas, and if so, the
main features thereof; ang

(¢) to what extent neighbouring
States propose to meet this shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFR (SHRI SIDDHESHWAR
PRASAD)- (a) to (c). The power
supply nn<ition in the country is gene-
rally saticfactory except:the States of
Uttar Pradesh, Punjab and Haryana
in the Northern Region. Tamil Nadu,
Karnata''a and Andhra Pradesh in the
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Southern Region and
in the Eastern Region.

West Bengal

Due to power shortages in these_
States, restrictive power cuts on rndus-
tries have been imposed ang the follow-
ing efforts are being made to increase
the power availability to the indus-
tries:—

(i) The utilisation of existing
power installations is being maxi-
mised by monitoring and arranging
for supply and transport of coal and
fuel oil, spare parts etc.

(ii) The programme of construct-
ing inter-State lines ang setting up
of load-despatch  stations is being
expedited.

(iii) The projects which are near.

ing completion are being expedited

to ensure early commissioning of the
generating units.

(iv) Exchange of power between
neighbouring States is being en-
couraged so as to achieve optimum
utilisation of generating capacity
and minimise the requirements cf re-
serves.

Uttar Pradesh is getting relief of
about 2.8 million units per day from
the Badarpur/BMB/Madhyn Pradesh
and Bihar. Haryana is getting 0.5 to
0.7 million units per day from Badar-
pur/BMB systems. Tamil Nadu is
getting a relief of about 1.3 million
units per day from Kerala and 0.3
million units from Karnataka. An-
dhra Pradesh is getting a relief to
the extent of 0.3 million units per
day from Karnataka.

Loss in FACT due to Mismanagement

904. SHRI VAYALAR RAVI.

SHRI RAMACHANDRAN
WADDANNAPPALLI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:
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(a) whether Government are aware
of the deports that the mismanage-
went of FACT hes crippled fertilizer
production with the comsequent loss
TUnning into crores of rupees; and

(b) if so, the reaction of Govern-
ment thereto and the gieps taken
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) Government have
scen gome reports to this effect.

(b) Several gectiong of the Udyoga-
mandal plant are old and aging and
cannot he expected to achieve the level
of performance of a modern plant.
Several renovation and other debottle-
nectling programmes have been under-
taken to maximicse production A
regards the Cochin plant, it is presently
opeiating «t about 60 per cent of capa-
cify and steps are under way to ovex-
come certain mechanica] and other
operational limitations and aftain
higher level of production,

Trains Services introduced and to be
introduced on four Rallway Zones

805 SHRI FATEHSINGHRAO
GAEKWAD: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of new trains intro-
duced by the Southern Railway, Nor-
thern Railway, Eastern Railway and
‘Western Railway during the last year;

(b) the number of new train ser-
vices proposed to be introduceq dur-
ing the current year; and

(c) the lines proposed to be cons-
tructed ag a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) 8 non-
suburban trains on the Southern, 14
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on the Northssn 8 on the Eastern and
2 on the Western Railways were miro-
?;zc"e;/exteadad during the lagt year

873).

(b) A pair of biweskly mail train
between New Delhi and New Bongai-
gaon/Gaughati has been introduced on
the Northern, Eastern and Northeast
Frontier Railways from 26-1-74. From
the same date, a pair gt Dehri-on-Sune-
Gaya Passenger trains has also been
extended to/from Patna on the Eastern
Railway. There are no immedi-
ate proposals in hand for introduction
additional non-suburban trains,

(c) Does not arise as the line capa-
city for the irains proposed to be in-
troduced exists.

Capcellation of Jayanti Janta Express
{0 Cochin

906, SHRI FATEHSINGHRAO
Will the Minister of RAILWAYS be
pleased to state:

(a) the reasong due to which the
Jayant: Janta Express to Cochin was
cancelled for nearly a month during
December/January last causing great
hardships to the South bound passen-
gers;

(b) whether the Jayanti Janta Ex-
press for Samastipur was not can-
celled; and

(c) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHED, SHAFI QURESHI): (a) 131
Dn/132 Up Mangalore/Cochin  New
Delln Jayenti Janta Express remain-
ed cancelled from 19-12-73 to 20-1.
74 due to loco staff etrike.

(b) 153 Up/15¢ Dn Biweekly Jayanti
Janta  Express running between
New Delbi and Samastipur were also
cancelled from 20.12-78 to 27-12-78
on gccount of loco staff agitation.

{c) Does not arise,
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Eleetrification of Railway Lines

907. SRDI FATEHSINGHRAO
'‘GAEKWAD: Will the Minister of
RAILWAYS be plchased to state:

(a) how many kilometreg of Rail-
way lines have been electrified dur-
ing the last year; and

(b) how many new lnes are going
to be electrified during the current
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHMFI QURESHI): (a) 123
route kilometres during 1973.

(b) Miyagam-Virar section (route
kilometres 314) of the Western Rail-
way and Panchkura-Haldia section
(route Kilometres 89) of the South
‘Eastern Railway, are expected to be
brought under electric traction during
the current year.

Provision of means of Communication
to various Unions

908. SHRI S WM. BANERJEE: Wil
the Minister of RAILWAYS be pleased
{o state:

(8) what further steps have been
taken to provide meansg of communi-
cation to the various unions category-
wise;

(b) whether one of the reasons for
various strikes is lack of forum for
negotiations; and

when a final decision
communicalions is

{c) if so,
about means of
likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHD. SHAFI QURESHI): (a) Al
categories of staff are duly represen-
ted by the recognised federations,
which are unitary  organisations.
These recognised federations and
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through them all categories have got
ample opportunities to represent
their grievances and these are solved
through the megotiating machinery
which is functioning at various levels
on the Railways. It is not possible to
give a channel of communication sepa-
rately to each category, consider-
ing that there are over 700 such cate.
gories on the Railways, as such a step
will lead to complete confusion and
disruption of Railway workimng. How-
ever, if any category sends any re-
presentation, this 1s also considered
and suitable action is taken.

(b) No.
(¢) Question does not arise.

“Work-to Rule” call by all India Train
Examiners Association

909. SHRI S. M. BANERJEE: will
the Minister of RAILWAYS be pleased
to state:

(a) whether All-India Train Exa-
miners Association resorted tn ‘work-
to-Rule’ irom the mid-night of 30th
January, 1974 for redressal of their
grievances;

(b) 1f so, whether they have sub-
mitted their 8-point Charter to the
Railwav  Adnunistration, snd if so,
seaction of the Railway Ministry
thereto; and

(¢) whether any negotiations with
them are taking place, and if not, the
reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The 8-poini Demand Charter
has been received. Such issues are
raised from time to time by recogni-
sed labour organisations and are set~
tled through discussions in the meet-
ings of the PNM and the JCM at di-
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flerent levels. Further, representa-
tions eoming from any source includ-
ing un.recognised unions, are given
due considerstion and action as de-
emed fit is taken. Whatever de-
mands are presented to the adminis-
tration are given due consideration
with the utmost sympathy taking
into consideration faciors like finan~
cial resources, framework of rules
and iegulations, justification for ac-
cepting the demand and the repercus-
sions of their acceptance,

(¢) No direct negotiations are being
carried out with the All India Train
Examiners Association as no such
treaiment can be accorded to
the unrecognised category-wise asso-
ciation.

‘Steps to improve Distribution machin-
ery for Peirol, Gas and Kerosene

910. SHRI S. M. BANERJEE: Wil
the Munister of PETROLEUM AND
‘CHEMICALS be pleased to state:

(a) whecther the distribution ma-
<hinery of petroleum, gas and kero-
sene oil in the couniry at present re-
quires much improvement; and

(b) if so, improvements suggested
by Goiernment and when these are
going 10 be effecied?

THE MINISTER OF STATE IN
THE MINISTRY QOF PETROLEUM
AND CHEMICALS (SHRI SIIAH-
NAWAZ KHAN): (a) and (b). By
and large the existing machinery for
the distribution of vil products includ-
ing cooking gas and kerosene of] is
considered adequate. Whenever there
are local or temporary scarcities, the
State Governments/Union Territories
are kept informed so that they may
ensure equitable distribution of pro-
ducts within the statutory powers
conferred upon them in terms of the
provisions of the Essential Commo-
dities Act. However, the State Gov-
ernment/Union Territories have heen
requested to take all possible mea-
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sureg to equitably distvibute the gvail.
able suppues. In the case of sensitive
commodities like kerosene oil, the
quantities likely to he awvailable on
the monthly basis are also intimated
to the State Governments/Union
Territories. Additionally, to augment
the distribution network of kerosene
oil, the o0il companies have recently
started the sale of kerosene oil direct-
ly to the consumers through some
of their existing retail outlets selling

motor gasolene and diesel oil. This

facility is being progressively aug-

mented.

Settlement on Demands of 1DPL
Employees

911. SHRI S. M. BANERJEE; Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether some of the demands
of the employees of Indian Drugs and
Pharmaceuticals Ltd., Rishjkesh, are
still pending for a negotiated settle-
ment;

(b) if so, steps taken by Govern-
'ment to setile the same; and

(¢) whether any negotiations are
taking place with the representatives
of the recognized unions, and if so,
the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(a) and (c). There are under con-
sideration in consultation with the
management who are also holding dis-
cussions with the Union on certain
issues.

Differences with Finance Ministry on
Petrol Ratloning

912. SHRI S. A, MURUGANAN-
THAM: Will the Minister of PETRO-
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LEUM AND CHEMICALE be plessed
to state:

(a) whether the Finance Minis~
try and Petroleum and Chemicals Mi-
nistry have differed over the econo-
mic viability of introducing rationing
of petrol; and

(b) it so, the facts thereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) The question
of introducing rationing is under the
consgideration of Government and no
final view has been taken in the
matter. In the meanwhile there are
no differences of opinion and/or ap-
proach between the two Ministries.

{b) Does npl arise in view of (a)
ghove.

Possibility of a Drug Famine

913. SHRI S A. MURUGANAN-
THAM:
SHR]I NAWAL KISHORE
SINHA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether there is any possibility
of a virtual drug famine in the
country in the near future; and

(b) if so, the reasong therefor and
steps contemplateq to avert it?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir.

{b) Does mot arise.

Deployment of Territorial Army
@uring the Railwaymen’s Strike

914. SHRI SAMAR MUKHERJEE
Will the Minister of RAILWAYS be
pleased to state:
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() how many wunits of Tecritovial
Army were ntilised in Indian Rail-
ways during November-Decembes,
1973 agitation of Loco running stall;

(b) whether there were any acci-
dents in which the traing or engines
operated by the Territorial Army per-
sonnel were involved; and

(c) is so, the total loss suffered due
to these accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHD. SHAFI QURESHI): (a) 9
Railway T. A. Groups (except for the
construction and maintenance com-
panies and in one case the workshop
company also).

(by and (¢) The informafion i<
bemng collected ang will be laid on
the Table of the Sabha.

Authorisegd Scales of pay for casual
labouy due ¢o recommendations of

Miahhoy Tribunal

915. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether all the recommenda-~
tions of Miabhoy Tribunal in respect
of casual labour have been accepted
and put in operation in all the Indian
Railways;

(b) if so, (i) the number of casual
labour engageq in project who have
been granted authorised scales of pay
as a result of this, (il) the number of
casual labour, who have been granted
authoriseq scales of pay after four
months of continus service, (iii) the
number of casual labour, Railway-
wise, wh oare still in rekeipt of wages
as local rates and why revision in
their wages have not been made in
termg of the recommendations; and

{¢) whether Government have re-
ceived any complaints in this regard,
and if so, steps taken by Government?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement showing briefly the
main recommenadtions of Railway
LaBour Tribunal, 1969 regarding
wages of casual labour and the action
taken thereon is laid on the Table
of the House. [Placed in Library. See
No. LT-3837/74]. The information
with regard to the implementation on
Railways is being colected and will Ye
laig on the Table of the Sabha.

(c) Representations have been re-
ceived ang action is being taken to
expedite decision and implementa-
tion.

Use of Coal in Thermal Power Station

916. SHRI SHASHI BHUSHAN: will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether more than a million
tonnes of furnace oil can be saved
annually if generating, units of the
four power stationg at Trombay, Ah-
medabad, Dhuvaran anq Barauni now
using oil switch over to coal;

(b) whether Government have any
plan for these power stations to use
coal in their boilers; and

(c) if so, how Government propose
to ensure adequate and regular sup-
plies of coal to these power stations
and when these proposals are likely
to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Saving to the extent
of about one million tonnes per annum
in_ the consumption of fuel oils, viz.,
LSHS. HHS. and RF.O. (but not
furnace oil) can be achieved with the
conversion of the steam raising equip-
ment in these power stations to coal
firing.  (These stations do not use
furnace oil).

3292 [.5—s
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(b) and (c). Plans are being for-
mulated for converting the equip-
ment ip these stations to coal burning
instead of oil burning to the extent
possible. The power station authori-
ties have been asked to initiate necas-
sary steps towards conversion. The
conversion would involve alterations
to the boilers and auxiliaries and in-
stallation of additional auxiliaries
plants such as ash handling and coal
handling plants. The programmes of
conversion have to take into account
the reduction in power  generation
during the period of conversion and
programme, these to fit into the sys-

tem condtions and operations. Neces-
sary arrangements for adequate
supply and transport of coal for

these power stations are being made
and coal stocks will have to be built
up.
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(%) worx & qr fi aut § T
sim & fFaR W SRR & wiikand
gt ¥ faorelt sy ST SR R

(@) w1 W IR} ¥ /s wqw
g A NE qAEA A GO § ; WY

() ¥ O aRnEm v fen
wfawa ¥=0w TR WX fraar st
AT WAV AT AT 3 ?

ferwrf sit< frey s 3 ey
(s fagsre we®) ¢ (%) & (W) .
a1 fraiiecet w1 s wo faorely
Wi o wavie omer § st Grrfeey
firar o & 1 wgagre, wvy Reaehwecr
faery grer oo faoefy AR WYy weely
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it & wmairer ¥ fg s o
fear o & 1w R wow frest
W ®FEr TuT AT H e
St ¥ fararelt s & forg R vy
g 1 39 WAl & fagefwwr Wi 450
e & o & fAg v ol o wee
fT AR 79.26 AT WA § 1 AW
fawreft 1€ &7 S @ & waiew
® oy fagdmr fomr @ 26.55
W T ( wai arE #1 339,)
W FEAT AR FT HEQATH § | CEET
gieay & sfer F quf @ wgEf

Rs. 1,25,000 missing from the safe of
Sahibganj Rallway Office

919, SHRI NAWAL KISHORE
SINHA: Will the Minister of RAIL~

WAYS be pleased to state:

(a) whether a sum of Rs. 1,25,000
wag found missing from a safe of the
Sahibganj Railway Office (Eastern
Railway) on the 14th January, 1074;

(b) the result of the investigations
made in this regard; and

(c) whether some employees of the
Railway have been found involved,
and if so, the action taken or pro-
posed to pe taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
on l4th January 1974 a shortage of
Ra. 1,25,000 was detected from a cash
safe of the Pay Office, Sahibganj
(Eastern Railway).

(b) and (c). Government Railway
Police, Sahibganj have cregistered a
case under seciion 408 IPC. Three
Senlor Pay Clerks and one Cash-
Khalasi of Sahibgan] Pay Office have
been arrested by the Police. They
have also been placed under suspen-
sion by the Railway Administration.
Police investigation continues.
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Setting up of ap'oll Drilling Unit in KHAN): (a) No, Sir.

Collaboration with Romania

920, SHRI NAWAL KISHORE
SHARMA:

SHRI N. SHIVAPPA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are con-
dering any proposal to set up off-
shore oil drilling unit in the 5th Plan
period with collaboration of Ruma-
nia; and

(b) if so, location of the unit and
the cost at which the unit would be
set up?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No. Sir.

(b) Doeg not arise.

Demand for Increase in Royalty on
Crude ofl by Assam Government

921. SHRI NAWAL KISHORE
SHARMA.:
SHRI V. MAYAVAN:

Will the Minister of PETROLEUM
AND | CHEMICALS be pleased to
state:

(a) whether Government of Assam
have approached thé Central Govern-
ment to increase the rate of royalty on
crude ofl produced in that State,

(b) if so, the broad outlines of the
incresse demanded by the State Gov-
ernment and the decision taken by the
Central Government thereon; and

(c) the extent to which such an
increase in royalty would affect the
consumers of kerosene oil, diesel oil,
petrol and other by-products?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ

(b) and (c). Do not arise.
Introduction of Scheme of Ready-to-
Serve Meals in Long Distance Trains

922. SHRI NAWAL KISHORE
SHARMA.:
SHRI NARENDRA SINGH:

Will the Minister of RAILWAYS

be pleased to state:

(a) whether there is a proposal
under the consideration of Govern-
ment to introduce a scheme of “ready-
to-serve” meals to passengers in all
the important long distance trains;

(b) if so, the salient features there-
of; and

(c) the extent to which such a
scheme would prove more useful and
cffective than the present catering ser-
vices in mails and other long distance
traing?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
scheme of ‘Ready-to-Serve’ Meals has
already been introduced on the
following trains:—

(i) 3|4 Frontier Mail and 25/26
A.C./Paschim Express trains bet-
ween New Delhi-Bombay Central.

(ii) 15|16 Grand Trunk|A.C. Fx-
press trains between Madras Cen-
tral and New Delhi.

(iif) 1|2 Mail trains
Mughalsaraj and Delhi.

between

(v) 153/154 Jayanti Janata Ex-
press trains between Samastipur-
New Delhi.

(v) 31/32 Jayanti Janta Express
trains between Delhi and Ahmed-
abad,

1t is proposed to extend this scheme
gradually to cover other important
long distance trains.
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{b) and (¢). Under this scheme
food cooked in modernised kitchens
at static catering units is picked up
ang Is kept in hot cases in the pantry
car for service to passengers in trains.
The advartages of the scheme are:—

(a) Food is prepared under more

hygienic conditiong and is kept
hot.
(b) Catering staff like bearers,

cooks etc. remain in clean uniforms.

(¢) Washing in the Pantry car is
shifted to the base kitchens.

Petention of Trains on the Reguest of
V.li.g.

923. SHRI NAWAL KISHORE
SHARMA: Wil] the Minmister of RAIL-
WAYS be pleased to state the total
number of cases of detention of trains
onh the request of V.IPs. and other
high Government officials during the
last six months and the aetion taken
by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF BRAILWAY® (SHRI
MOHD. SHAFI QURESHI): During
August. 1973 to January, 1974, passen-
ger carrying trains have beepn de-
tained out of course for entraining/
detraining of V.IPs. etc. as follow'—

Southemm Railway 114 cases.
Northern Railway 3 cases.
Eastern Railway 1 case.
Other Railways Nil

Instructions have been reiterated {o
the Railways, other Ministries of
Government of India ang State Gov-
ernments that trains should not be
detaineg for V1Ps.
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Inclusion of Thien Dam Project in
Fitth Pian

924. SBHRI NAWAL KISHORE
SHARMA.: Will the Minister of IRRI-

GATION AND POWER be pleased to
state:

(a) whether the construction of
Thien Dam Project has been included
in the Fifth Five Year Plan;

(b) it so, what has been the rise in
the cost of the project since ita incep-
tion; and

(¢) by what time the project is ex-
pected to be completed and at what
cost?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). The cost of
the Thien Dam Project as estimated
on 1968 rateg was about Rs. 89 crores
The revised cost has been estimated
as Rs. 146 crores. The projest has
not yet been cleared as no consensus
has so far been reached amonsgt the
concerned Stateg in respect of certain
inter-State aspects. A t{oken provi-
slon of Re. § crores has been made
in the Annual Plan 1974-75 of the
State of Punjab, subject to the clear
understanding that the expenditure
on this Project will be incurred only
after the project has been cleared in
all respects. The Project work, after
it iy started, will take about 7-8 years
for its completion

Sulistiute for Naphtha in Fertilisers

925. BHRI M, KATHAMUTHU . Will
the Minister of PETROLEUM AND
CHEMICALS be plepsed to state:

(a) whethey Government are trying

to find substitute for naphtha in ferti-
lizer umits;

(%) if mo, the facts fhereof; and
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{c) whethey some resestch hag been
made in this direction, and it so, the
results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (S8HR! SHAHNAWAZ

KHAN): (a) to (c). While there is
nd phin to replacé napitha in the
exidting  naphtha-based  fertilizer

plants, it Is Government's policy to
base the fertilizer programme on
diversifisd féed-stocks keeping i view
factors likte Jooal availability, teehno-
logical considetutions, overall econo-
mics, éte.

926. SHRI Y. ESWARA REDDY:

SHRI P, NARASIMHA
REDDY:

Wwill the Minister of IRRIGATION
AND POWER be pleased {o state:

(a) tHe progress made so far in tes-
pect of Pochumpad, Sfissilen and
Nagarjunasagar Projécts;

(b) whether Government fitgposeé to
give any additional financial assistance
Zor completion of these projects; and

(¢) if so0, the main femtithes thedeo?
and the time by which thSke projects
are likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHRSHWAR
PRASAD): (a) On Nagurjuwiasegar
Project, the dam has been stUnipidted.
‘On the right Bumi clngl, work bn the
first 91.2 Km., ant O W dff bamk
canal work on the first 115 K,
Been completed, and the walets let
wout for irrigatien. The weé¥k in the
wother reaches i Wi )'géﬂ
gation potential o2 4.1¥ Iskn
0 far been creaiéd
potential of B32 lskH
Ject.
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The Poehampag project intended to
irriuﬁe 8.5 lakh ha. is being executed
in phases. In the first phase, the dam
will be cutistructed to a Mrtial height
and the right bank canal for a length
of 113 Km. to provide irrigation to
1.8 lakh ha. About 90 per cent of the
work on the first phase of the dam
heg Deert done so far and the cgnal
has been excavateq upto 68 Km. The

excavation work in the remaining
portion is in p . Alp irrigation
potentiul of 53,000 ha. is likely to be

cieated by the efid of March, 1974

On tHe Srisailam Project, the dam
in thé déep channel portion has been
raised to an avérdge level of 170
metres from deepest foundation level,
Theé midsdtiary work in Biocks 8 to 11
dird 16 to 17 is in progress. The work
on the power tunnel ig in an advanced
staje dnd the éxcavation for the
powet Nbusé has bsen started. Orders
for supply of power generation equip-
théht have beén placed.

(b) and (e). These projécty form
part of the State Plan. Central assist-
ance to State Plans is in the form of
block loans and grants, not related to
sny w8ividugl séeclor ar  project.
Maximum Poddible pfovisiong are pro-
posed to beé made for these projects in
the Fifth Plen pregrsmmes of Andhra
Pradesh and it iy expected that the
Nagarjunasagar ang the first phase of
Pochampad profects will be substan-
tislly completed in the Fifth Plan.
Srisailoya preject is expectea to be
completed early in Sixth Plan.

Cut in Import of Crude Oil

g27. 8kt v. BSWARA REDDV:
Will the gmister of PETROLEUM

CALS be pleased to
etate

{a) whether Government have de-
cideg to eut down the ecruds import;

and

{b) if so, the reasons and the broaa
outlines thireof?
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THE MINISTER OF STATH IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir.

{(b) Does not arise.

Provision for Electrification of Vilia-
ges in West Bengal in Fifth Plan

928. SHRI A K. M ISHAQUE; will
the Minister of ITRRIGATION AND
POWER be pleased to state the total
amount allotted for rural electrifica-
tion scheme in the Fifth Five Year
Plan for West Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): The total proposed outlay
for rural electrification in West Ren-
gal duting the Fifth Five Year Plan
amounts {0 Rs, 43 crores. This includ-
es a sum of Rs 27 crores under the
Minimum Needs Programme,

Location of Two Drug Units to be set
up under LDPL,

020. SHRI A. 'K, M. ISHAQUE- will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have fin-
aliseq the location of the two drug
units under the Indian Drugs and
Pharmaceuticals Limited, proposed to
be set up in the Fifth Five Year Plan;

[N 1] 4

(b) whether one of the Unitg has

been allotted to West Bengal; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): /(a) No, Sir.

(b) and (c). Do not arise.
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Irrigation Projecis for West Bengal in
Fitth Plan

930. SHRI A. K. M, ISHAQUE; wWill
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the main irrgation projects in-
cluded in the Fifth Five Year Plan
from the State of West Bengal; and

(b) the present projects which are
hkely to be extended to the Fifth
Plan and their present stage of work
according to latest assessments?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD): (a) The following 6 major
and 19 medium irrigation schemes
have been proposed by the Govern-
ment of West Bengal in their Fifth
Plan —

Major Schemes:

1 Tista Barrage

2. Lining of Mayurakshi Canal
3 Upper Kangsabati

4 Dwara Kesbhwar

5 Gajol Laft Irrigation

6. Dalong

Meduwm Schemes

+ 1, Barabhum
2. Taragonia
3. Parga
4 Moutorjore
5. Salda :
6. Beko
7. Patlioi .
8. Hanumats
’o Tm . "
10, Extengion of Bandhu
il. Bamchsndrapue
12. Salj
13 Rellykhela
M. Jarde
15, Holong .Belakolia
18 Amodar-Tarajuli
l?h wajﬂﬂ"ym
18, Golrnargjore
19, Narayanpur-Sone River
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(b) Three major schemes viz. Ma-

. yurakshi Damodar Valley Corpora-

-tion and Kangsabati and two medium

schemes viz, Hinglow and Saharajore

would spill over into the Fifth Plan.

Their present stage of work is as
under® —

Mayuraksh: Project

The project has been substantially
tumpleted. The work on the distri-
buatory system is in progress. It is
,expected to be completed by 1976,

Damodar Valley Corporation Irrigation
Works

" All the works are practically com-
pleted except construction of small
works like water courses

Kangsgbati Project

The project has been substantially )

completed The work on the canal
system 1s 1n progress. The project is
expected to be completed by 1978-79.

Hunglow and Saharejore Projects

The work 15 expected to be com-
pleted during 1974-75.

Petro-Chemical Industries ih West
! Bengal
. 931 SHRI A. K. M. ISHAQUE: will

the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

. .(8) the broad outlines of warious
.Retro-chemical industries which have
heen or are proposed to be estab-
lished in West Bengal;

. (b) bow many are in progress and
how many are under consideration;
and

(c) the factors which are proving
hindrance in the way with partienlar
reference to Haldia Chemigalg?

‘THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
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AND CHEMIGALS (SHBI SHAH-
NAWAZ KHAN): (a) to (c). There
are at present no petro-chemical units
i.e. chemical units based on petroleum
feedstock operating in West Bengal.
M/s. Feriilizer Corpoartion of India
are implementing a 100 tonne/day
methonol project based on petro-raw
materials This project is expected
to be commissioned in 1878-77.

Programme for petro-cehryicals in
the public sector during the Fifth
Plan is being limited to the comple-
tion of the Naphtha Cracker and the
down-stream units at Baroda, Gujarat
and the Bongaigaop refinery/petro-
chemical complex in Assam. No new
major programme for petro-chemicals
at Haldia or elsewhere js currently
contemplated during the Eifth Plnn
period. P

Request for of

Speciat
India by OPEC

932. SHRI PURUSHOTTAM
. KAXODKAR:
SHtY RAJDEO SINGH:

Will the Minisier of PETROLEUM
AND CHEMICALS bé pleased to state:

+ (a) whether India has asked Orga-
nigation of Petroleurp Exporting
Countries for special treatment to
India for the supply of crude; and

() if 3p, their reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND WALS -
NAWAZ KHAN): (a) m& (b).
question o: supply of crude *he
steep rise in its price and the possible
ways of meeting thé situation have
been discussed with the Secretary-
General of the Organisetion of Petro-
leum Exporting Countries snd for-
mally or infermally, as feasible, with
the Member Govermments of & num-
ber of OPEC countries. No final deci-
alon, hes 9o {ar been faken by Ol"m
in this regeard.
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Device to Replace Petrol by Diesel

933. SHRI PURUSHOTTAM
KAKODKAR:

SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are wware
that an automobile machine in Palam-
pur town has developed a device to
substitute petrol with diesel as fuel
to run heavy vehicles; and

(b) if so,
thereto?

reaction of Government

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). No
particular device by an automobile
mechanic of Palampur town has been
brought to the notice of this Ministry.
Vehicles are, however, normally run
on motor spirit (M.S.) as alse on high
speed diesel oil, (HSDO). While
motor spirit is normally used in motor
cars and scooters etc.,, heavy vehicles
like trucks and buses are generally run
on HSDO. By suitable replacements
of engine and other related compo-
nents it is howevér possible for vehi-
cles run on MS to be operated on
HSDO.

Farmers claims on Oil find in
Irrigation Well

934. SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether Government are aware
that some farmers have found oil in
a 1200-foot deep irrigation well in
east Tanjore District; and

(b) if so, whether Government have
taken any steps in this direction?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes. Sir. A
crude oil like substance was found
floating in a bore hole drilled te ahout
600 ft. for water,

(b) Samples of the substance are
being analysed and investigation: to
collect additional data are under way.

Measures to Improve Profitability on
Investment in Fertilizer Industry

935. SHRI MOHINDER SINGH
GILL: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Government are con-
sidering to adopt some measures f{o
ensure and improve the profitability of
investing in the fertiliser industry in
the near future; ang

(b) what progress has been made 10
pursue efforts towards technological
evaluation of fertiliser plants based on
coal in the context of the curren! oil
crisis?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) The general
question of providing suitable incen-
tives to speed up flow of fresh invest-
ment into the fertilizer indusiry is
under consideration with due regard
to Government policy about choice of
fertilizer foodstock. This involves
severa] issues, which need to be dealt
with on an integrated basis. Mean-
while, Government have decided to
exempt fuel oil from excise duty when
used as feedstock for fertilizer pro-
duction.

(b) Three new large sized fertilizer
plants based on coal are being imple-
mented at Talchar, Ramagundam and
Korba. Feasibility studies ar> also
being made for establishing fertilizer
plants based on coal in other locations.
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Supply of Power to Punjab from
Badarpur Thermal Station

936. SARDAR MOHINDER SINGH
GILL: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether Punjab is not getting
jts due share of power from the Badar-
pur Thermal Power Station ever since
it has started generating power; and

(b) if so, the reasons for the same?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Only one
unit of the Badarpur Thermal Power
Station has been commissioned for
commercial generation. The Central
Government is distributing power
from it taking into account the rela-
tive shortages and needs of the diffe-
rent States.

Inspection undeyr Section 209(4) of the
Companies Act on the Affairs of
Hindustan Lever Ltd.

937. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the inspection ordered
into the affairs of the Hindustan Lever
Limited under section 209(4) of the
Indian Companies Act 1956, has been
<eompleted; and

‘(b) whether Government have
associated any independent persons
conversent with the affairs of the
{Company with the inspection?

‘'THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
‘COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) No, Sir,
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(b) The inspection is being carcied
out by an officer authorised by the
Central Government under sub-clause
(ii) of clause (b) of sub-section (4)
of Section 209 of the Act under which
necessary powers have been given to
the Central Government to inspect
books of account and other docum:nts
of companies,

Steps laken to Indianise Hindustan
Lever Ltd.

938. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government are aware
that Hindustan Lever Ltd. a forzign
subsidiary of Unilever, London with
85 per cent foreign and only 15 per
cent Indian equity, operates in the
country wholly in a low-technology-
high-profit consumer area, thereby
constituting a drainage of our foreign
exchange resources; and _

(b) if so, what steps have been
taken by Government towards the

JIndianisation of this Company s> as

to put a stop to this process?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) This is a sub-~
sidiary company of M/s. Unilever Ltd..
United Kingdom. Their main line of
production is soap, synthetic deter-
gent, processed food; cotnpound cattle
feed etc. Cosmetics form a smail
portion of their overall activity. The
remittance of foreign exchange re-
sources is done with the approval of
the Reserve Bank of India in accord-
ance with the provision of the Foreign
Exchange Regulation Act.

(b) As and when any proposal of
the Company for expansion under
Sections 21 and 22 etc, of the MRTP
Act, 1960, is approved, a condition
that the Company shall dilute its
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foreign equity by specified percentages
8o as to bring down the foreign equity
participation gradually, is being sti-
pulated.

Setting up of a Panel for Rural Elec-
trification in Easterp States

+ 939. 8HRI RAM PRAKASH: wil

the Minister of IRRFGATION AND
POWER be pleased to state:
(a) whether Government have

constituted a panel to study the rural
electrification in Eastern States; and

(b) if so, the main functions of the
panel?

' THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ~ (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A Committee
‘Has peen constituted in January, 1974
{» review the progress of rural elec-
trification in Eastern States. The
terms of reference of the Committee

are:—

(i) To review the progress achiev-
ed in the matter of rural elec-
trification in the States of
Agsam, Bihar, Ma:’xipué.dxe-
ghalaya, ;. Nagalan a,
Tripura and West Bengal;

Il

To identify the reasons for
slow progress-of rural electri-
fication in these Mtates and to
reodinmend steps neefled to
be taken to accelerate the

progress;

(i)

(iif) To examine the adequacy of
the provision made by these
States in their respective
plans for rural electrification
and the additional resources
available from the institution.
al sources ang make such
suggestions as may be consi-
dered necessary. |
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Nea-Utilisation of Fands by Electricity
Boards for Emmua:' of Barijan

940. SHRI RAM PRAKASH; will
the Mimster of IRRIGATION AND
POWER be pleased 1o state:

(a) whether some of the Electricity
Boards in States have not utilisad the
sanctioned funds for electrification of
Harijjan Bastis;

(b) whether State Governments
have given reasons for non-utilization
of the funds; and

(¢) if s0, the reaction of Government
thereto?

ovmy

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). The Rural
Electrification Corpoartion hasg sanc-
tioned 61 schemes of the various State
Elegtricity Boards for electrification
of Har{jan Bastis ai!jot‘}‘gxl ‘the vm';ges
alréady , electri et ese beHemes
involve ‘4 ioan asistance of‘Rs. 280.31
lakhs. Of this, Rs, 226.83 lakhs has
been drawn by the State Bosrds. The
Siate Elecizjcity Boards of Andhra
Pradesh, * Bihar, ‘Gujarat, Haryana,
Punjab and Tamil Nadu have not so
far drawn the full amotnt. The mat-
ter has been fakefi up with the State
Governments cbnecerned for gxped'it-

ing progress, ’

Wﬂftﬂf%i:amﬁ%ﬂw

911. &t wrwry afw firerdd :
war Qor oY ag WO o o wl® fir e

(%) wr Jox wqw § quwET
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¥ sopw e X ol & o v DY &
wrer e R § 5 o ;
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944. SHRI N. R. VEKARIA: Wil
“the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(d) the tstal smeunt spent on im-
port of eruds oil after the eil produc-
ing countries have inéremsed their
prices; and

(b) what will be the overall effect
thereof on the economy of thé country?

THE MINIETER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMiBALS (SHR! SHAR.
NAWAZ KHAN): (a) The foreign

EtiBahpe telvhoull for the imivort of
crude ofl ective from the 18th
October, 1 to-date Has Beén of the

order of Rs. 185 crores.

(b) The entire subject is under
detailed review. It is not Padsidle at

this stage to precisely {ndicate the
ovdfl effSits of ificresses i crude
oil prices on country’s economy.
The is her cofmplicatdd by
the thet pfestntly ofiide ofl PHc-
es 1% provisiomel and have net yet
stabilised,
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(p) whether Orissa Government
have accepted the suggestion of Expert
Committee on Subarnarekha Project;
and

(b) if so, the action being taken to
include it in the Fifth Five Year
Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PLA-
SAD: (a) and (b). The State Gov-
ernnment of Orissa have reported that
recommendations of the Subarnare-
kha Committee are under their exa-
mination.  The State Government
have, however, tentatively included
the Subarnarekha scheme, consisting
embankments and drainage improve-
men{ 1n the lower reaches in Orissa,
ir then Fifth Plan

Rates of Crude Odl charged by lran
from Foreign Cotntirleg vis-a-vis
India

949, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased fo state:

(a) whether Government are aware
that USA has entered intp a psct with
Iran by which the rate arrived at for
crude is almost the half Iraq has agre-
ed to charge from India;

(b) whether the same terms have
been extended to UK and some other
ECM countries; and

(c) if 80, what action Gevernment

of Indig propoge to take for taking
advantage of the deal?

54

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Government.
are not gwagre of any such direct cru-
de of] sale.

(¢) Does not arise,

Survey to make Rupaa and Rangriposh:
line into Broad Cauge (Somth Easiern:

Raltway)
949. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of

RAJLWAYS be pleaged to state whe-
ther there has been any further survey
to convert Rupsa and Bangriposh line
of South Eastern Railway intp broad
gauge?

THE DEPUTY MINISTER IN THE
MINISTRY QF RAILWAYS (8HRI
MOHD, SHAFI QURESHI): Based on
the recommendations ¢f the Upecono-
mic Branch Lings Committes, a
trafic survey for conversgion of
Rupsa-Bgngriposi-Talband N. G. sec-
tion into B. G. was carried out and the
report is under examination. A de-
cision will be taken atter the report is
examined by the Board.

Abglition of Raway Catering
Comumitiop

950, SHRY SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be plegsed to state:

(a) whether Railway Catering Com-
mittee in South Eastern Railwsy has
been abolished; and

(b) if 0, the reasens therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
{b), No; the present term of the
Catering Supervisory Committee on
South Eastern Railway will expire on
31-3-1974.

It has, however, been decided to
intergrate the functions of the Cater-
ing Supervisory Committee in the
Zonal Railways User’s Consultative
Committee on each Railway. The
Zonal Railway Users’ Consultative
Committees to be formed from 1st
April, 1974 will, therefore, be more
broad-based and also deal with mat-
ters concerning catering. Conse~
quently, the Catering Supervisory
Committees will not be reconstituted
opn completion of their present term.

Passenger trains on Bankura-
Damodar Sections

951, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state

(a) whether all the passenger trains
of Bankura-Damodar Sections in
South Eastern Railway were in re-
gular operation in the month of Decem-
ber, 19738 and January, 1974; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
In December, 1973, only 2 passenger
trains, namely, 5 Up and 2 Dn. were
cancelled on Bankura-Damodar sec-
tion on 9-12.73 and 10-12-73 due to
shortage of locomotives because of
their being ineffective. In January
1974, however, the passenger services
in this section had to be cancelled on
different  occasions on account of
high ineffactives on Narrow Gauge
locomotives.

{b) The passenger traing were can-
«celled on account of high ineffectives
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on narrow gauge steam locomotives.
Bankura-Damodar Narrow  Gauge '
section takes off fropa Bankura and is
a single line narrow gauge section on
Andhra Division. This line was taken .
over from M/s. Macleed and Co Ltd.
Four Narrow Gauge Bagnall steam
locomotives are over 60 years old and
non-standard locomotives. These 10~
comotives developed certain mecha-
nical defects and were held up for
the manufacture of certain  special
components. Narrow Gauge steam lo-
comotives on Satpura region of the
South Eastern Railway could not be
used, as these are heavier axleload
locomotives and not suitable for the
track on Bankura-Damodar section
and spced limits with these locomotiv-
es are very low compared with non-
standard locomotives taken over fiom
M/s. Macleed & Co. Ltd

Clash between passengers and
Burdwan Railway Authorities

952, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL~*
WAYS be plegsed to state:

(a) whether there was a clash bet-
ween the daily passengers of Salieb-
ganj loopline at Burdwan with the
Burdwan Railway authorities on the
3rd January, 1974;

(b) it so, the reasons-for that clash;
and

(c) steps Government propose to
take to prevent the reourrence of,
such incidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD, SHAFI QURESHI): (a) Yes.

(b) Dn, Coal Field Express was run-
ning behind schedule by an hour at
Burdwan and due to this passengers
wanted top detain Rajdhani express
there which, however, they could not
do ag the train was passed through a
diverted line from Burdwan,
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{¢) The District Magistrate order-
ed for a joint Picket by Railway Pro-
tection Force and Government Rail-
way Police personnel for 7 days as a
preventive measure, All out efforts
are also being ; made by the Railway
Administration to run train in time.

Woxkln; of Durgapur Fertilizer Plant
to, hﬂl capacity

953. SHRT XKRISHNA CHANDRA
HALDER: Will the Minister of PETRO-
LEUM 2ND CHEMICALS be pleased
to state:

(a) whether Durgapur Fertilizer
Plant is working to its full capacity
from the time of its start; and

{b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) an d(b). The plant is
presently operating at  between 50
o 60 per cent of its capacity and the
plant load is being progressively in-
creased. Efforts are also being made
to overcome the limitations in the
waste heat recovery system and
other mechanical problems and stabi-
lise production at higher levels.

Electrification of villages in Gujarat

954. SHRI P. G. MAVALANKAR;:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the number of villages already
covered by rural electrification pro-
gramme in Gujarat during the current
financial year; and

(b) the number of villages still left
without electricity in Gujarat and the
steps taken by Govermment in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) 279 villages have
been electrified in Gujarat upto De-
<cember, 1978 during the current finan-
cial. yosr.
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(b) There are 18,584 villages in
Gujarat. Out of these, 5538 villages
have been electrified upto 31-12.1973,
leaving thereby a balance of 13046
villages still to be electrified. It is
planned to electrify 1080 more vills,
ages during the Fifth Plan period.

Improvement in advance reservationm
facilities and services tp long distance
journey passengers

955. SHRI P. G. MAVALANKAR:
Wil] the Minister of RAILWAYS be

pleased to state:

(a) whether Government are aware
that advance reservation facilities and
services are not adequately available
and offered to the passengers travel-
ling by first and third classes, parti-
cularly, on long distance journeys;
and

(b) if so, the steps Government pro-
pose to take to improve the situation
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Re-
servation of accommodation on trains
in all classes is made on ‘First come,
first served’ basis upto the following
limits:

(i) Air-conditioned first class for

journeys over 640
Kms. 30 days.
(ii) Air-conditioned first class
for journey upto 640
Kms. 20 days.
(iii) First class 20 days.

(iv) Second and third class (seats

and sleeper berths and ait-
conditioned chair car
seats) 10 days.

(b) In the light of recommendations
made by the Committee on Reserva-
tions and Bookings in their First Ree
port in October, 1978, proposals to
improve the facilities for reservation
of accommodation and sale of tickets
are under examination,
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Increase in Book-stalis en important
stationg

056. SHRI P, G. MAVALANKAR:
Wil] the Minister of RAILWAYS be
pleased to sfate.

(2) the number of Railway book-
stalls pvailable on various important
stations, State-wise all over the
country; “ B

(b) whether there is any proposal to
increase such book-stalls gnd whether
they will be put in charge of educated
unemployed youth of the country; and

(b) it so, the gist thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHD SHAFI QURESHI): (a) A
statement is attached.

(b) Yes.

(c) At stations where no bookstalls
exist at present but where bookstalls
are considered necessary and at new
stations which may be opened in
future, booketalls are proposed to be
allotted to unemployed graduates bet-
ween the age of 18-30 who form them-
selves either into a cooperative or an
agsociation registered under the Socie-
ties Registration Act of 1860, where
permitted by the State Government, or
twp or more persons entering into a
parlership deed.

Statement

(a) State-wise number of bookstalls
available at railway stations

Assam . . . . . 21
Nagzlan . ) x
West Bengal . . . . 60
Bjpge . . . . . 82
Uttar Pra fesh . . . . 114
Maharashtra N . . 127
Madhya Pratesh . . . 54
Haryana . . . . 12
Andhra Pradesh . . . 56
Kornataka . . . 28
Goa . . . . . 2
Orisga . . . . . 14
Tumil Madu . . . . 33
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Kexala . . . . . 9
Gujarat . . . . . a4
Rajasthanr . . . . 47
Punjab . . . . . 14
Himaghal Pradesh . . . 1
Delln . . . . . 12
Chandigarh . . . . r
for of Irrigation
ma‘lWﬂmﬂm of Trrigation
tacilities in Gwjarst
957 SHRI P. G. MAVALANKAR:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government propose to
give any financial assistance ¥ Gujarat
for construction of irrigation projects
as well as extension of irrigation faci-
lities in the said State; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) and (b) Irrigation 18
a State subject and funds for irriga-
tion projects are provided by the
State Governments within the fra-
mework of their overall developmen-
tal Plans. Central assistance is given
for financing State Plan but it is in
the farm of hleek loans gnd grants
not related to any individual sector of
development or project.

Howsever, a special non-plan assis-
tance of Rs. 3.5 crores was provided
by the Government of India to the
Government of Gujarat during 1673~
74 for meeting the needs of the Kada-
na Project.

Repreaentation made for divent traln
frpm Ahmedabad to Varanpsl

958. SHRI P. G. MAVALANKAR-
Will the Minister of RAILWAYSB bée
pleased to state:

(a) whether Government have re-
eeiveld amy further represemtations
from the pemsons having thelr nstive
places in Uttar Pradesh but lving in
Anmedahad and other places in Guja-
rat for starting a direct train from
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Ahmedabagd to Varanasi-vio-Kanpur
and Lucknow; and

(b) it so,
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHA¥YI QURESHI): (a)
Yes,

(b) Introduction of the proposed
train is operationally not feasible
due to strained line capacity enroute
and for want of adequate terminal
facilities at Varsnasi,

Working group on foreign drug
Companies

Government’s reaction

959. SHRI N, K. SANGHI; will the
Minister of PETROLEUM AND CHE-
MICALS be pleased tp state:

(a) whether the foreign drug com-
panies operating in India are making
fabulous profits through Charging high
prices which are higher than the
companieg are charging in their own
countries, for bulk drugs;

(b) whether Government had ap-
pointed & working group to go into
the whole issue and make their sug-
gestion available to Government; and

(¢) when was this working group
appointed, what was its composifion
and if the views of the group are
available with Goverrment, the broad
outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c). The
Tarif Commission had costed 17 bulk
drugs and the fair selling prices re-
commended by it, were statutory fixed
under the Drug (Prices Control)
Order, 1970. The prices of all other
bulk drugs produced indigenously
were frozen at the levels prevailing
on the 15th May, 1970 ie. prior to the
Drug (Prices Contrel) Order came
into force.

Some bulk drugs are being imported
through STC. The prices of these bulk

8203 LS.—6
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drugs are fixed by Government. Dur-
ing 1073-74 it is expected that STC
will impért bulk durgs valued at
Rs. 17.73 crores.

A working Group was set up by
the Government under the Chairman-
ship of the Chairman, Bureau of
Industrial Costs and Prices on 11th
September 1970 to study, inter-alia,
the cost structure of 24 bulk drugs.
The question of the foreign Drug
Company’s profitability on bulk drugs
was not specifically referred to the
working group.

The composition of the working
Group was as follows:—

1. Shri N, N. Wanchoo—Chair-
man,

2. Shri G, K. Abhyankar—Mem-
ber,

3. Shri R. Jayaraman-—Member.

4, The Drugs Controller (India)
(DGHS)—Member.

5, Dr. A. Seetharamiah, Sr. I, A.
DGTD-—Member.

5-A, Dr. B. Shah, Industrial Ad-
viser, DGTD.—Alternative Member to
Dr. A, Seetharamiah.

6. The Chief Cost Accounts Offi-
cer, Ministry of Fanance or his mo-~
minee—Member.

7. The Economic Adviser to the
Ministry of I|D., IT& CA—Member,

8. The Director. Central Drugs
Research Institute—Member,

9. Shri Manmohan Singh, Pro-
fessor of International Trade, Delhi
School of Economics, Delhi Unjversity
—Member,

10. Adviser (D) Department of
Petroleum and Chemicals—Member-

Secretary.

The Working Group hags submitted
its report which is under considera-
tion of Government,
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Production Schedwie of Naphts -
based fertiliser projects

960 BHRI N. X. SANGHI: Wil the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state whether
the production schedules of the four
naphtha based fertiliser projects in the
country namely at Alwye, Madras,
QGorakhpur and Trombay are likely to
be affected during the current year
and if so, the estimated production to
be made by each?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): Production in these four
plants during 1973-74 15 not likely to
be affected for want of naphtha. How-
ever, due to power and other cons-
traints, the actual production may be
lower than what was anticipated ear-
Ler; the actual production achieved
during April, 1973 to January, 1974
was as under:

1000 tonnes

N Py O
Alwaye 33 19
Madras 101 44
Gnnkhpur 56 —
Trombay . 4 26

Increage in Irrigation rates ang Elec-
tricity tariffy in States

961. SHRI RAMKANWAR: Will the
Minister of IRRIGATION AND POPER
be pleased to state:

{a) whether the Union Government
have asked ‘the Stateg to reviss irri-
gation rates and electricity tariffs to
mobilise additional resecurces for the
Fifth Plan;

(b) the likely percentage increasé
jn irrigation rates and electricity
tariffs in various States as a result of

FEBRUARY 26, 1974
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this vequest of the Union Govem-
ment; and

(¢) the sdditional yevenue which
the State Government are likely to
raise consequently?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (8HRY SIDDHESHWAR
PRASAD): (a) In order to improve
the financia]l returns on investments
on irrigation and power projects and
for mobilising additional resources
tor the Plans, the State Governments
have been requested from tume to
time to seriously consider suitable
revision of irrigation rates eng elec-
tricity tariffs This has also been
emphasised in the report of the Sixth
Finance Commission and in the dis-
cussions in the Neational Develop~
ment Council mn December 1873 and
in the draft Fifth Five Year Plan
document,

(b) and (¢). Action on these items
has to he taken by the State Govern-
ments. It is pot possible to give any
details about them at this stage

Supply of Power in Gujarat

862. SHRI RAMKANWAR:* Will the
Mmister of IRRIGATION AND
POWER be pleaseq to state

(a) whether there has been serious
dislocation in power supply in Gujarat
recently;

(b) whether as a result thereof
agriculture and industry have been
hit hard;

(c) the extent of losses suffered by
various indusirial and agricultural
sectorg of Gujarat; and

(d) the afforts, if any, being made
to ensure adequate power supply in
the States?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Due to the forced
outage of one boiler at Dhuvaran
Thermal Power Station from 26th
January to '"th Pebruary, 1874 and
shut down of one unit at Tarapur
Atomic Station from 1lst February to
8th February, 1974, some restrictions
in power supply were imposed in
Gujarat during that period. The
power supply position in the State is
reported to be normal from 8th Feb-
ruary, 1974.

(b) Some loss of production as well
as inconvenience was caused to indus-
trial and agricultural consumers on
account of the curtailment of power
supply.

(¢) The extent of losses suffered on
account of restrictions in power sup-
ply alone cannot be assessed due to
multiplicity of factorg involved.

(d) The commissioning of additional
generating capacity in the State is
being expedited. Two units of 75
MW each at Ukai Hydel Station are
expected to be commissioned by April
and June, 1974.

Setting up of 3 Control Board for
Inter-state river valley projects by
U.P. ang M.P.

963. SHRI RANA BAHADUR
SINGH:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Uttar Pradesh and
Madhya Pradesh have agreed to set
up a Control Board for the &peedy,
smooth anq efficient execution of the
inter-State river valley projects of
the two States; and

{b) i so, the progress made in this
regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) Uttar Pradesh has communica-
teq its concwrrence to the Draff Re-
solution for setting up the Control
Board. A reply from Madhya Pra-
desh is still awaited.

Finaneial Assistance to States for
Rural Electrification Programmes

964. SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

{a) the financial assistance given by
the Rural Electrification Corporation
to the various States for launching
Rural Electrification  Programmes
during the calenday year 1078, State-
wise:

(b) the percentage of the amount
spent by each State for electrification
of the villages totally inhabited by
Harijans;

(c) whether ther are some States
in which the sanctioned amount was
not fully wutilised and allowed to
lapse; and

(d) if so, the names of such States?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Rural Electrifica-
tion Corporation hag sanctioned 236
schemes of the various State Electri-
city Boards during the calendar year
1973. The State-wise details of the
schemes are given in the Statement
I. laid on the Table of the House.
{Placed in Library, See No. LT-238/
74].

(b) to (d). A stalement showing
the amount sanctioned and amount
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drawn by the State Electricity Boards
in respect of electrification of Harijan
Bastis adjoining villages already elec~
trified ag on 31-1-74 is given in state-
ment II laid on the Table of the
House. [Placed in Library. See
No. LT-238/74].

The States of Andhra Pradesh,
Bihar, Gujarat. Haryana, Punjab and
Tamil Nadu have not drawn the full
amount, The loan sanctioned by the
Corporation are not allowed to lapse
and are disbursed as and when the
request for the drawal are received
ifrom the State Electricity Boards in
accordance with the phasing of the
expenditure.

Kerala’s proposal regarding
Irrigation Project

865, SHRIMATI BHARGAVI
THANKAPPAN:

new

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether a propossl for any
new irrigation project has been sent
by the State Government of Xerala;
and

(b) if g0, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The main
features of the new irrigation projects
for which reports have sp far been
sent by the Government of Kerala are
given below:—

i
-
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r 2 3 4
5. Karapuzhg 389-c0 9'37
6. Attappady 476:00 7-a8
7. Nolapuzha 290" 00 8- 50
8. Manjat 318-00 4-86
9. Thondar . 299° 00 6-07

Sl. Name of Project Bstimated benefits
No. cost (Thausands

(Rs. 1akhs) Ha.)
2 3 4
1. Banasurgsagar . 1137: X0 2387
2. Tiranells 650-00 8-90
3. Kerala Bhavani
Tail-zace 8o5- 00 32 30
4. Vamanapuram . 747+ 28 20°00
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Indle-Bangiadesh Joint Rivers Comanis-
sion Plan regarding Flood Contrel and
Development of Water Resources

§71. SHRI RANEN SEN:
SHRI FATEHSINGHRAO
GAEKWAD:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Indo-Bangladesh Joint
Rivers Commission has guggested co-
ordination of plans of the two coun-
tries relating to floed control and the
development of water resources in the
concerned regions;

(b) if s0, the main features thereof;
and

(c) the reaction of the concerned
Governments?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). Co-ordination
of plans relating to flood control and
the development of water resources of
India and Bangladesh are among the
assigned functions of the Indo-Bangla-
desh Joint Rivers Commission;

Both India and Bangladesh have
proposed various schemes of flood
control in the region, The endeavour
of the Commission is to identify,
through Joint Study Groups, those
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schemes that need coordinateq plan-
ning and recommend measures to en.
sure opthmuin benefit 1o both the
countries,

The two Governments recognise the
impoarince and usefulness of these
endeavours.

Secondary processing of Heavy
Residual Fuel Oil in Refineries

972. SHRI RAJ DEO SINGH: will
the Minigter of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether except two foreign
reflneries viz, Burmah Shell and
Esso, none of the other refineries in
the country ‘has facilities for second-
ary processing of heavy residual fuel
oils;

(b) whether with catalystic crack-
ing or hydrocracking, the country
could realise 25 per cent more of
petrol, kerosene and diesel oil from
the 40 to 50 per cent of residual fuel
oils left after the first round of crude
processing in refineries; and

(c) if so, what action Government
propose tg take in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) All the refine-
rles in the country except the ones
at Koyali, Cochin and Madras have
tacilities for the secondary processing
of residual fuel o1, While the Bur-
mah Shell, Caltex and Esso refineries
nave catalytic cracking units, the
Digboi, Gauhat: and Barauni refine-
ries have coking units which also con-
vert residual fuel oil into light and
middle distillates.

(b)Y ang {(c), While establishing
hydrocracking and catalytic cracking
facilities would result in larger pro-
duction of light and middle distillates,
setting up of such (facilities would
not be feasible in the Madras, Barauni
and Digbol refineries which have faci-
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Htles, for recovery of lubricating oils/
wixey which are also essentially
needed in the counfry. The other
factors to be taken note of are, the
need for production of fuel oil which
is also required in large quantities in
Ale counfry, problemg of disposal of
regidues left after cracking ete. How-
ever, efforts will be made 1o estab-
lish secondary processing facilities
wherever feasible.  Feasibility of
establishing a cracking or coking unit
at Koyali and a cocking wunit at
Bongaigeon is under study, A cataly-
tic cracker of one million tonne capa-
city hag been included in the Mathura
refinery which is under construction

Doubling of Railway Line from
Sonepat/Panipat to Delhi

973. KUMARI KAMLA XUMAR:
Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 4549 on the
28th August, 1973 regarding doubling
of Rail line from Sonepat/Panipat to
Delhi and state:

(a) whether the survey report gub-
mitted by the Northern Railway has
since been examined;

(b) if so, when the work will be
started; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). Doubling of 56.35 km between
Subzimandi and Ganaur is being in-
cluded in the Budget for 1974-75.

Conneotion of »alamau asd Ranchi
with New Rallway Lins

974, XUMARI KAMLA XUMAR!:
Will the Minister of RAILWAYS
be pleased to state;

(a) whether Clowernhent propdee
to connect the Palamau and Ranchi
by a new Railway line in the Fifth
Five Year Plan; énd

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOD., SHAFI QURESHY): (a) There
is no proposal under consideration at
present to take up the construction of
Palamau-Ranchi rafl link during the
1st year of the 5th Plan, The decision
regarding taking up new projects for
construtcion during the subsequent
years of the 5th Five Year Plan will
be taken in due course,

(b) Does not arise.

Deteriorating eondition of Train
running on the B.D.,G.D. and
C. G-I‘he 3

975, KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are aware
of the deteriorating condition of the
train running on the B.D., G.D. and
C.G. line; and

(b) if so, the steps proposed to be
taken by Government to improve the
condition of the train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
{(b). The running of train services on
Barawadih-Dehri~on-Sone, Garwa
Road-Dehri-on-Sone and Chopan.
Garwa Road sections have been affec~
ted of late on account of various
factors like staff agitation, adverse
Jaw ang order situation, alarm chain
pulling and due to constructional
activity in connection with doubling
of lines. A close watch is however,
being kept on the running of trains
on these sections and avoidable deten-
tions are taken up and other correc-
tive steps are taken as required.
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Request of Kerala Government for
Electrification of Railways

978 SHRI C. JANARDHANAN.
Will the Minister of RAILWAYS be
pleased to state.

(a) whether Government have
received repeated requests from the
Government of Kerala for the electri~
fication of Railways in that State; and

(b) whether in view of the present
oil erisis Government would  take
immediate steps to electrity the Rail-
ways in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF! QURESHI), (a) Yes.
Sir.

(b) No Ip view of low traffic den-
sity on sectiong in the State and heavy
capital investment required for elec-
trification, it 13 not considered eco-
nomically justified in preference to
trunk routes.
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Ol Bxpioration by OH India Limited

979. SHRI NARENDRA SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(&) whether Qil India has stepped
up explaorstion to help the country
achieve seif-reliance in the oil; and

{b) if so, the sahient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) ang (b), O11 India Lamit-
ed has intensified its eploration ope-
rationg and has drawn up a seven-
year programme (1973—79) to meet
the growing needs of the country. As
a part of this, it would be drilling 16
wells 1n the coming years in Dum
Dumag area of Assam and Ningru area
of Arupachal Pradesh with a total
depth of 192,500 ft. (equivalent to
about 58,712 metres).

Diversion of Canvery Water for
Power Generation and Irrigation in
Kerala

980 SHRI M. M JOSEPH: Will the
Mmster of IRRIGATION AND
POWER b¢ pleased to state:

(a) whether 1t has been decided to
divert some water from the Cauvery
basin to Kerala for generation of
power and irrigatfon there; and
would be

(b) if so, when that

effected?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD)- (a) and (b). The Govern-
ment of Kerala have drawn up some
proposals envisaging diversien of
Cauvery Waters westwards for power
generation and irrigation outside the
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Concesns managed by the Morarkas
since 1962

987. SHRI SHANKER RAO SA-
VANT:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

{a) the names Of conoerns yaanag-
ed by the Morarkas by themselves or
In partnership with others since
1962;

TEBRUARY 26, 1y
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(b) whlch of these concerns have
gone into liquidation or have been
taken over either hy the, State Gov-
emzxt)ent or by the Central Glovern-
ment;

{c) the names of concerng which
are still managed by them;

(d) whether any complaints have
been received regarding the misma-
nagement of these concemns; and

{e) it so, the nature thereof and
the steps taken to redresy the grie-
vanees of the employees and the
share-holders?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (c¢). The
reference appears to be to the con-
cerng of Shri Gokulchand Dwarkadas
Morarka and his family. It has been
stated earlier in 1971 in fulfitment of
an assurance given in the Lok Sabha
in reply to the Starred Question No.
32 answered on 22nd July. 1969 that
18 companies listed in the annexure
were belonging to the Morarka Group
in 1969, Subaequently, one of these
companies, viz., Belapur Co, Ltd. was
amalgamated with another company
of the group, Gangapur Sugar Mills
Ltd. and the latter changed its name
to Belapur Sugar and Allied Indus-
tries Itd.

(b) Apollo Mills Ltd. has been
taken over py the Central Govern-
ment under the Sick Textile Under-
takings (Taking Over of Manage-
ment) Ordinance, 1972 dated the 31st
October, '1972. In the case of Shree
Changdeo Sugar Mills Ltd. g Receiv-
er hag been appointed by the Income-
Tax Department to look after the
business of the company.

(d) and (e), As a result of com-
plaints about mismanagement, ins-
pection of the books agcounts of the
various companieg of this group was
undertaken under section 209(4) of
the Companies Act. After examina-
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tion ¢f the inspection reports, #he
Company Law Board have appointed
2 Directogs under seciion 408 of the
Companies Act on the boards of each
of the following companies:

1. Belapur Sugar and Allied In-
dusfries Ltd.

2. W. H. Brady & Co. Lid,

3. Nasik-Deolali Electridq Supply
Co, Ltd,

4, Poona Electrical & Industrial
Co. Ltd.

5. Shree Changdeo Sugar Mills
Ltd,

The Company Law Board has also
ordered an investigation under section
237(b) of theé Companies Act into the
affairs of Belapur Sugar and Alled
Industries Ltd,

STATEMENT

Concerns in the G.D. Morarka Group
in 1969

1. Apollo Mills Ltd.

2, Armstrong Smith Ltd,
3. Belapur Co. Ltd.
4

. Brady & Morris Engg. Co.,
Ltd.

. Broach Electric Supply and
Development Corpn, Ltd.

o

6. Kapesh Transport & Finance
Co Pvt. Litd.

7. Madhya Bharat Trading Co.
Pvt Ltd,

8. Mahadev Commercial Trad-

ing Co. Pvi. Ltd.

9. Nusik Deolali Electrie Supply
Co. Ltd,

10. Poona Electrical & Industrial
Co. Litd.
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11. Rajputana Textile Agencies
Pvt. Ltd

12. Saraswati Commereial
ing Co Pvt. Ltd

13. Shaktl Trading Co. Pvt. Ltd.

14. Shree Changdev Sugar Mills
Iad,

15, W H. Brady & Co. Ltd.

16. Gangapur Suger Mills Lid., now
known as Belapur Sugar and
Allied Industrial Lid.

Trad-

Bases for Manufacture of Feriilisers

988. SHRI SHANKER RAO SA-
VANT:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) what are the various baseg for
the manufacture of fertilisers;

(b) what are their comparative
costs;

(¢c) what attempts are made to ma-
nufacture fertiliser mainly from raw
material available in Indis; and

(d) with what results?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Diversified
feedstocks like natural gas, naphtha.
coke/coke oven gas, power, fuel
oillheavy petroleum fractions and
coal are in use or would be used for
production of nitrogenous fertilizers.

(b) The capital and operating costs
of fuel oll and coal based plants
would be higher than those baged on
natural gas and naphtha, which are
the most preferred feedstocks. The
comparative costs would also gepend
on factors like location of the pro-
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jects, availability, quality and cost of
inputs at project sites,

{c) and (d). As a part of the plan
to ensure maximum self-reliance in
fertilizer feedstock, three large sized
coal-based plants are under Mple-
mentation.

Oll Exploration with Foreigy,
Collaboration

980. SHRI SHANKER RAO SA-
VANT: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
{0 state:

(a) where and with whose collabo-~
ration are we exploring for oil at
present; angd

(b) what is the result of the ex-
ploration?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) ONGC is dnil-
ling for oil at present in Cambay
Gulf? Basin (both on land and off-
shore), in the Upper Assam Valley,
in Tripura, in Nagaland, in Rajasthan
and in Cauvery basin, In addition,
exploration hy geological and geo-
physical survey in various parts of
the sedimentary basins in the coun-
try iz also under way. Exploration
in these areas ig not being undertaken
in collaboration with any foreign
country. However, Hydrocarbons
India Private Ltd., a subsidiary com-
pany of the ONGC is exploring in
the Persian waters of the Gulf in
partnership with AGIP of Italy and
Phillips of U.S.A.

(b) 0Qil and gas deposits have been
discovered in the Gujarat and Assam
basins, Oil has been discovered in
one of the wells drilled in Nagaland
and there have been minor gas shows
in Tripura. Oil hag been struck in
the offshore structures in the Persian
Gulf and, very recently, in the off-
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shore struciure of Bombsy High. No
success has been achieved in the Cau-
vsry Qasin.

Plan for Diversification by FACT

981. SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have ap-
proved the diversification plan of Fer-
tilisers and Chemicaly Limited, Tra-
vancore; and

(b) if so, the main features of the
plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Not yet Sir.

(b) The diversification scheme pre-
sently envisages production in the
Udyogamandal unit of methanol and
soda ash.

Formulations in Excess of the Capa-
cities covered by Permission Letters

492, SHRI K. S. CHAVDA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state-

(a) whether production of formula-
tions covered under permission/no
objection letters, far exceeds the li-
censeq capacity;

(b) whether product mix allowed
through permission letters have given
a long handle to foreign firms to sup-
press the Indian sector; and

(¢) whether the foreign exchange
requirements and utilization of units
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have increased with the permission
and no objection letters?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI BSHAH-
NAWAZ KHAN): (a) to (c). Per-
mission/No Objection Letters were
generally issued to drug 'manufactur-
ing firms subject to the following
conditions:—

(i) No additional plant and ma-
chinery wou'q be required
for the purpose;

(ii) No royalty would be payable;

The products would be mar-
keted under trade mark al-
ready in use; and

(iii)

(iv) No special concession in re-
gard to the import of basic
raw materialy and ingredi-
ents would be made in rela-
ation of the General Import
Policy in force from time to
time.

1t 1s not possible to indicate the ex-
cess production or to compute the
mpact of product-mix on the Indian
scetor as many of these Permission/
No Objection Letters did not indicate
capacities for such items. Imports of
raw materials are allowed to drug
manufacturing firms by the technical
authorities and Import Control autho-
1ities on replenishment basis, and
iherefore foreign exchange outgo is
directly related to the production of
manufacturing units concerned which
involves imported raw materials, It
is likely that foreign exchange re-
quirements may have increased on
the basis of production of drugs taken
up by the manufacturing units based
upon Permission/No Objection Let-
ters.

Memorandum frem LDMA. regard-
ing Isdtanisation of Indian Prug
Industries '

993. SHRI K. 8. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:
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(a) whether IL.D.M.A. has submit~
ted g Memorandum to his Ministry
containing 16 points for Indianisation
ot Indian Drugs Industry; and

(b) it so, what are the reaction of
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-~
NAWAZ KHAN): (a) Yes, Sir.

(b) It is under consideration of
Government.
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Lecation of a Fertiliver Mant fn
Rajsatbagn

005, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to refer to the reply given to Starred
Question No, 469 on the 28th August,
1978 regarding the request from Rajas-
than Government for location of a
fertilizer plant in Rajasthan and
state;

(a) whether the decision regarding
the establishment of a fertiliser com-
plex in Rajasthan hag since been
taken; ang

(b) if 0, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALE (BHRI SHAH-
NAWAZ KHAN): (a) and (b), A de-
cision regarding the setting up of 2
fertilizar complex in Rajasthan will
be taken on receipt of firm data on
the economie availabllity of the basic
raw materials like pyrites and rock
phosphate and essential utilities, The
¥easibility Report on Saladipura
pyrites deposits prepared by M/s.
RTZ has been received. A Commit-
tee has been set up to evaluate the
technical and other aspects of the
development of the rock phosphate
mineg in Jhamarkotrg Area of Rajas-
than in the context of the Feasibility
Report, prepared by Mis. Parsons at
the instande of the World Bank,

Depariment of Catering Staff on
North-East Frontler Railway

998, SHRI RAMAVATAR SHAS.
TRI:
SHRI BHOLA MANJHI:

Will the Minister of RAILWAYS
be pleased to state:
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{(») the fotal staff, strength of De-
partment of catering, station-wise in
Narth-East Frontier Railway;

(b) the strength of leave regerves
and rest-giver staff required wunder
the rules for the aforesaig staff in
North-Eust Frontier Railway;

{c) whether the services of any
leave reserve and rest-giver were
ever utilized as per rules; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)

Number of Catering
stafl,

Station

1. Katihar and New 28515 Leave Reserve
J alpaguiri. +§ Rest Givers=38

2. Gauhati. . 32 3 Leave Reserve
-+ 3 Rest Givers=38
3. Tmsukia 11} 1 Legve Rescrve

; 2 Rest Givers=14.

{b) 1. Kaubar and

New Jalpaigurs. 5 Leave Reserve 4 5
Rest Givers.
2. Gauhati. 3 Leave Reserve ! 3
Rest Givers.
3. Tinsuksa. 1 Leave Reserve | 2
Rest Givers.
€¢) : Yes Sir.

(d): Does not arse,

Training for Catering Staff

997. SHRI RAMAVATAR SHAS-
TRI:
SHRI BHOLA MANJHI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railways have any
plan to train up the catering staff
of Railways in the technicsl institutes
of Cealcuits, Delhi and Rembay, it so,
the numbers of trained hands avail-
able in each Railway Catering De-
partment and what is the future pro-
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posal for detailmg more catering
staff for such training; and

(b) why Departmental catering has
net been introduced at Katiher so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a)
Yes, it is proposed to trein rajlway
catering staff in suitable batches who
are eligible for admission in catering
institutes. The numbey of such train-
ed staff on the Zonal Railways at
present is as under:—

Railway No. of

teained

staff
Western . . . . 29
Rastern . . . . . 44
Northern . . . . 4
North Rastern . . . 28
Northeast Prontier . . . 38
Southern . . . . 70
Sauth Central . . . 9
South Eastern . . ) S
Central . . . . . 91

(b) Partial departmental catering
has been introduced at Katihar. The
question of extending departmental
catering to more units at this station
is being pursued,

Railway Catering and Passengers
Amenities Committes Report, 1967

988. SHRI RAMAVATAR SHAS-
TRI:
SHRI BHOLA MANJHI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether fte has accepted the

Railwey Catering asnd  Pessengers'
Amenities Committee Report, 1087;

(b) it so, whether the recemmen-
dation is not being implemented in
all canes gpecially in North-east Frone
tier Railway; and -

¢c) whether North-east Frontier
Railway authorities have made any
efforts to improve and expand their
own catering establishment and if go,
what progress has been achieveg in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes;
all recommendations of the Railway
Catering and Passenger Amenities
Committee, 1967, have been accepted
except one relating to charging the
cost of washable aprons to some other
head of expenditure which was not
accepted and the other regarding the
scope 0of promotion for catering staff
to class II level in regard to which it
wag decideq to await the recommen-
dations of the Third Pay Commis~
sion. This is at present under con-
sideration.

(b) The recommendations are under
implementation on all Zonal Rail-
ways including the North-east Fron-
tier Railway.

(¢) Prior to 1987, North-east Fron-
tier Railway had three departmental
catering unitg at Gauhati, New Jal-
paiguri and Katihar. Two more units
were opened at Lower Haflong in
November, 1970 and at Tinsukia in
March 1971 but the unit at Lower
Haflong had to be closed down in De-
cember 1873 due to losses. With
effect from 23rd January, 1874 a de-
partmental snack bar has been open-
ed at Jalukbari. The question ef
extending departmental catering at
Katihar ig also being pursued. Simul.
taneously various steps as recom-
mended by the Railway Catering and
Passenger Amenities Commitiee are
being taken to improve the standard
of catering on the Northeast Frontier
Railway.
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Discovery of Large Oil Deposity in
Bay of Bengal by a Poreign Oompany

890. SHRI SAROJ MUKHERJEE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a foreign company has
discovered that a large oil deposit is
underneath the Bay of Bengal and
fts surroundings including the Sundar.
ban bill of West Bengal;

(b) it so, the main features of the
report given by that company; and

{c) efforts made by Government to
explore this oil-wealth?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): () Government are
not aware of any such discovery.

(k) Does not arise.

(¢) ON.GC., have no immediate
plan to take up exploration work in
Bay of Bengal. However, when the
(seismic) ship which 13 on order in
U.S.A,, 18 received ONGC will under-
take exploration in this area. The
ship is expected to be delivered in
the first quarter of 1975.

Supply of Oil to Btates whede Elec-
tiong are being held

1000, SHRI P, M. MEHTA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether due to the oil crisig in
the country the regular oil supply to
the States which went to poll recently
was greatly effected;

(b) whether in spite of the Chief
Election Commissioner’s assurances,
full supply to these States upto the
Elections wag not given;
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(c) if go, what was the total allot-
ment made to esch such State in the
months of December, 1978 and Janu~
ary and February, 1974;

(d) whether most of the candidates
have complained about hot getting
sufficient ofl for their vehicles; and

(e) if so, the facts thereof and the
steps Election Commission took in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (e). Oil pro-
ducts principally required for elec-
tioneering purposeg are motor gaso-
lene (petrol) and High Speed Diesel
011, There has been absolutely no
shortage of motor gasolene except for
local sghortages resulting from trans-
portation bottlenecks. These have
m turmn been created by staff
problems on ralways etc. As for
High Speed Diesel Oil the demand
has sharply increased due inter alia
to power cuts in some of the States
and inadequacy of winter rainfall.
These factors have necessitated in-
creased use of High Speed Diesel Oil
These increased demands of this pro-
duct coupled with transportation bot-
tlenecks etc, have e¢reated a general
scarcity of thig product including in
the States where electioneering is in
progress. The problem has been
further complicated by the fact that
generally there is increased demand
for oil products during the pre-bud-
get period. While State Govern-
ments have been alerted and re-
quesied to take all possible measures
within the powers available to them
under the Essential Commodities Act
to equitably distribuie the product
and to take action against those res-
ponsible for black-marketing and
hoarding & special organisation ha®
also been set up in the Ministry to
ensure maximum possible supplies to
the extent fsasible, principally of the
two oil products required for election
purposes, to the States in which elec-
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tion campaigng have bheen in pro-
gress,

Statewise allocations of petrol and
High Speed Diesel Oil are not made
nor are figures of Statewise consump-
tion compiled for these two pioducts.

Wastage of Gas in Oil Fiolds in Assam
ang Gujarat

1001. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state;

(a) whether very large quantities
of gas are being burnt in Assam and
Gujarat areas of oil fields;

(b) whether any estimate has been
made of the amount of gas burnt as
waste;

-

(c) the reasons for burning such

rich Hydro-carbon gas as waste;

(d) whether in view of power shor-
tage as well as lack of raw materials
for production of fertilizer, Govern-
ment will draw up a plan for utili-
sation of these gases; and

(e) if so, the schemes drawn out
or hkely to be drawn out?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAR-
NAWAZ KHAN): (a) No, Sir. How-
ever, some quantities of gas from oil-
ficldgs of Assam and Gujarat are be-
ing burnt (flared).

(b) Yes, Sir,

(¢) Some quantity of gas which is
usually produced by its separation
from crude oil, has got to be burnt
either because it is at very low pres-
sures and cannot be transported or
because it ig produced in very small
quantities from a number of scatter-
ed oilflelds under test/trial. Day-to-
day fluctuations in the consumer de-
mand sometimes result in gas having
to be flared.

(d) and (e). Available gas in Guja-
rat is already being supplied by the

3298 1L8--7

ONGC for the thermal power gtations
for generation of electricity and to
the fertiliser p.ant for manufacture
of fertiliser. Resides this, some gas
is being supplied to industries for
utilisation as industrial fuel, By
April this year, the ONGC expects to
commence supply of gas to the Indian
Farmers Fertiliser Cooperative in
Kalol, North Gujarat for the manu-
facture of fertilisers and to Bhabha
Atomic Research Centre’s Heavy
Water Plant at Baroda far the manu-
facture of Heavy Water, With the
commencement of gas supplies to
these two new units, the gas burning
in Gujarat will be neghgible, As re-
gards the gas available in Assam, the
ONGC is actively exploring the pos-
sibilities of utilising this gas for the
manufacture of chemicals etc. At pre-
sent some pas ig being supplied to
two Tea Gardens near Lakwa in

Assam. -

———

12 hrs.
PAPERS LAID ON THE TABLE

F1FTY-FIFTH AND FIFTY-SEVENTH REPORTS
oF Law CoMMiSSION, NOTIFICATIONS
UNDER REPRESENTATION OF THE PEOPLES
Act, 1950 AND CERTAIN ORDERS OF THE
D1niMITATION COMMISSION RE ASSCMBLY
CoNSTITUTIONS or U.P. ANp ORIssa

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): I beg to lay
on the Table—

(1) A copy of the Fifty-fifth Re-
port of the Law Commission
on the rate of interest for the
period after the decree and
interest on costs under sec-
tions 34 and 35 of the Code

of Civil Procedure, 1808.
[Placed in Library. See No
1.T-6225/74},

(2) A copy of the Fifty-seventh
Report of the Law Commis-
sion on ‘Benami Transactions’.
[Placed in Librery. See No.
LT-6228/74].



198

Wiritten - Answers

(3 A topy eeth of the following
Notiewtions (Hiwd! and Bng-
lish versions) undey sub-
seetion (2y of section ® of the
Representation bf the People
Act, 1950:

i)

(1)

[Placed

8.0. 795(E) published in
Gazette of India dated the
28th December, 1973 making
certain amendments to the
Delimitation of Parliamén-
tary and Assembly Consti-
tuencies Order, 1966, con-
sequent upon alteration of
the name of state of My~
sore’ to ‘Karnataka’,

S.0, 37(E) published in
Gazette of India dated the
15th January, 1974 making
certain amendment in Part
B of Schedule VII to the
Delimitation of Parliamen-
tary and Assembly Constitu-
enices Order, 1966 in respect
of the State of Kerala.
wmm Library. See No.
LT-6227/74],

(4) A copy each of the following

Ordess

(Hindi snd English

versions) of the Dehmitation
Commission, under sub-sec-
tion (3) of section 10 of the
Delimitation Act, 1972:—

)

(i)

Order No, 8 of the Delimita-
tion Commission in respect
aof the delimitation of par-
lHamentary and assembly
constituenices in the State
of Uttar Pradesh, published
in Notification No. 8.0.
764(E) in Gazette of India
dated the B8th December.
1973. ’

Order No. § of the Delimi-
tation Commission in respect
of the delimitation of par-
lismentary and assembly
constituencies in the State
of Orissa, published in Noti-
fication No. S.0. 801(E) in
Gazette of India dated the
31st December, 1973 toge-
ther with corrigenda there-
to published ipn Gazette of
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India datey the 28th Jany-
ary, 1974

{Placed in Lébrary. See No.
LP-6228774].

CoMPIROLLER AND AUDITOR GENERAL'S

REPORTS RE. INDIAN AIRLINES, INDIAN

O1L CorrORATION AND FiLm FInancR
CORPORATION LTD.

L] s 4 ¥ :
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR! K. RAGHU
RAMAIAH): On behalf of Shri K. R.
Ganesh, I beg to lay on the Table—

(i) A copy each of the follow-
ing parts (Hindi version)
of the Report of the Comp-
troller and Auditor General
of India for ti¢ year 1969-

70—Union Government
(Commereial) under article
1951(1) ot the Constiiu-
tior .~

Pary VIiII-Indiap Airlines,
Part XI--Indian Oil Corpora-
tion Limited (Refineries
Division excluding Pipe-
lines Section).
A copy of Report (Hindi
version) of the Comptrol-
ler and Auditor General
of India for the year 1970~
71—Union Government
(Commerciil) Part II—
Working of the Ptim Fin-
ance Corporation Limited,
under article 151(1) of
the Constitution.

[Placed in Library.
LT-6229/74].
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following message
received from the Secretary-General
of Rajya Sabha’—

“In accordance with the provi-
sioms of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to. enclose a copy of the Reserve
Bank of Inids (Amendmemt) Bill,
1974, which has been passed by the
Rajya Sabha at its sitting held on
the 19th February, 1874

——————

(ii)

See No.
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RESERVE BANK OF INDIA
ENDMERT) BILL,

As pAgsrd BY RaYYA SABHA

SECRETARY-GENERAL: Sir, I lay
on the Table of the House the Reserve
Bank of India (Amendment) Bill,
1874, as passed by Rajya Sabha.

(AM-

kY

o—

72.62 hrs,

STATEMENT BY MEMBER RE, ANS-

WER TO S.Q. NO, 591 DATED 21-2-

73 ON ASIAN CABI?ES CORPORA-
TIO

SHRI JYOTIRMOY BOSU (Dia-
mond Hirbour): Op 21-12-19%73 while
replying to my supplementaries
against S.Q. No. 591, the following
was stated: —

“SHRI JYOTIRMOY BOSU: With
tegard to a leading very criminal
firm of Bombay in this matter, the
Asian Cables Corporation—which
has given employment to many
high-ups’ relations, friends and
children, to which I will come one
day next session—will the hon.
Minister kindly tell us if 't is or 18
not a fact that 2500 tonnes of poly-
thylin were imported at the rate
of Rs. 350 per kg.——landed cost
and sold in the black market at
Rs. 750 per kg. making a profit of
Rs, 88 lakhs? Will the hon. Minis-
ter alse tell us the quantities stamp-
ed an the reverse of the licence and
what is the figure according to the
‘Custdms daily and weekly list, value
©f utilised licences, value of imporis
made by Union Carbide, another
competitor? Secondly, in the list of
the firm’s director, I see the names
of Shri G.irdharilal. ex-Chairman,
Messrs, Asian Cables Corpoartion,
Shri Popatlal ete. But we do not
see the namg of the real culprit
who is R. P. Goenka of Duncan
Bros. Is it because he was 30 close
wtmruungputy? Why is it that
the name of R, P, Goenka who is
so much involved in this s not
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there? He has managed to keep out
of it by tampering with documents
of the CB.I It is ih the list.

PROF. D. P. CHATTOPADHYA-
YA: There were charges against
Asian Cables involving Rs. 80,56,500.
Two cases have already been filed
against them in the court. The
third tharge has also been referred
to the CBI and the CBI is in touch
with the Solicitors General. They
are discussing the matter between
themselves, So far as we are con-
cerned, we have referred to the CBI
for investigation and if necessary
to institute a case against them.
The name of Mr. Goenka is not
there simply hecause Goenkas were
not the owners of Asian Cables at
that time. They perhaps owned it
later. That explains the absence.”.

Sir, I have referred to the under-
mentioned documents and what I have
found in them, I am narrating here-
below: —

Report of t-e Industri:l Licens-
ing Poiicies Enquiry Commitee
Appendices Volume II-—July, 89,
for the year 1866-67 (II-20) Under
Goenkas—Item Nn 3 reads: —*“Asian
Cables Cornn. Ltd.”

Directors’ report and statement of
Accounts for the year 67-68 of Asian
Cable Corpn, Ltd.; Under Directors.

Mr, K. P. Goenka, (father of Sh.
R, P. Goenka) Chairman, (2) Mnr.
R. P, Goenka. Directer (son of Sh.
K. P. Goenka). In the Directors’ re-
port and statement of accounts for
68-89 for the Asian Cable Corpn, the
same Chairman and director remain-
ed. Again directors’ report and state-
ment of accounis for 70—the same
name is seen on the list as Chairman
and as director. 1In 1871 Sh, R. P.
Goenka, son of Shri K, P. Goenka
becomes tha Chairman of Board
of Directors, Therefore. S/Shri
K. P. Goenka and R P, Goenka
according to the documents quotpd.
abpve have been controlling this
company at least from 1966 and
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to my information these offences
took place within the above
mentioned periods of operation,

On top of this I have written that
they were the owners even before
1968 according to the reply of Mr.
Gokhale in which the holdings of
Mr. K. P. Goenka in Duncan Brothers
and in another two companies where,
1 am told, they have some interest
totala to about 49 per cent. There-
fore, before they became the absolute
owners in 1966, they were also owne
ing the company angd they had suffi-
cient controlling interest. Therefore,
they cannot be absolved.

I trust 1 have been able to give
sufficient evidence to establish that
the Minister had misled the House
and the Government have deliberately
allowed the actua} owners to remain
outside the punitive action that they
are proposed to take.

Thig is a fit case for being sent to
the Privileges Committee. The gues-
tion is that this man whom we all
know is involveg in the poster scan-
dal. Mr. R. P. Goenka and Mr. K. P
Goenka of Balmer Lawrie are one of
the biggest financiers of the ruling
party. You remember the posters
scandal. ... (Interruptions), Because,
1 am telling you that they have given
employment to so many Ministers’
gons and brothers and they have
gone to the Rashirapati Bhavan
also. They have cast their net very
wide. ...

MR. SPEAKER: You should mot
go beyond the scape.

ot receare fag (v ;o weaw
wgven, faw qrdt wY dirw 3 vtz wo
ay wrfigdr 1 v sreer Y WY W
@t wi, afer g T § wfan ot
& Tl ¥ A AT |

MR. SPEAKER: There is not going
to be any debste on this. You sent
me a copy and you read it. You are
going out of the scope.

SHRI JYOTIRMOY BOSU: No.
Sir. 1 am not going at all

My submission is that when @
Minister misleads the House, if he
comes forward suo motu and makes a
statement, he can do it under Direc~
tion 115. If he does not do s0 and
if he ig detected in the matter that
he has misled the House, it is a fit
case to be sent to the Privileges
Committee ang you should do so. If
you do not do it, we shall consider
that the Chair is trying to protect
the ruling party.

MR. SPEAKER: The hon. Member
should not try to coerce the Chair
like that. I am not going to be
coerced.

st wy fermd : (@) e WE I,
Ty o w & ATy A owyE wArd gt
2 fe vl & wre TN 115 ¥ dgT
g WX £ ¥ ATAY 224 & dgy
s | wgi aw ofge ¥faw 1 s
%, & o WY UTE T g -ag Wy
v TAT &Y a1 &, wg 39 wHT ofraT
T 4% Y-ufmas ¥faw w1 awe agr
9 I57 4T, FEEH well wenx Ay
IW wHT AW qAY A, A7 39 A @A
wsf z 7ig IW ® I W f-Tm
fry oy wgar afea o fe o oy
AR Al gt M@ &
arly srrerdy oY, fafaceT awy *1 o
ford 7t ¥, orfSuriee & Farer 9T @1,
IQ & AT W AW T AT
<& §, 0N 6 Ay A Ay v §
I %Y g5 N wT SewwA 27 ¢, A waw
werehy gy o & fawg vy wrbal
Rt ar At 7 wre o gW WY Xw WY
wAE qEATEy )
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woaw sgien ;oY wy IR Tk
398 % fafirere W Wt g § s w
o X

W e fiegréy ot : (vnfenar)
ey o, @AY £ o

oW wRw @ & W 7 WA
Fimoregwrg)

oft srzw fagrdy oty : WM WT
#1 wrfE W qreeanfew a@ war § )
L L wLd X
MR. SPEAKER: These Rules make

it virtually a post office. After all
1 have to go by the Rules,

ot wewr fagrdl wrodd) : WER
o G ¥ UEE WA EAT ey
@ma,gmﬁmﬁma@
§ o T % Awar § AfEA
STt AT W AR FCACHT FY AT
T 1T 5T AL o F A AT A 7

201

weqw wgrew : w7 fafaee A
&1 rare @ 3 ifeng

it vz fagrl woRd ;W 39
g e @y wE, N qg Y T F
foy A9 & wAA o ¥WT ¥ 4 A
sitfrdy g MY qg ATAAT #47 IS
qur ?

weaw Agew ¢ frfret gy
IR AT UE &)

SHRI SHYAMNANDAN MISHRA
(Begusarai): I rite on a point of
order. It is this. This matter has
been before the House for a long
time and this hag been pursued by
Members very vigorously. They have
smelt a serious corruption in the
matter particularly in league with the
ruling party. That being 30, the ques-
tion was put to the bon. Minister, The
tion, Minigter had said that since they
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did not seem to be the owner of the
firm, the cases were not insti-
tuted against them, Now it has been
conclusively proveqg that they had
been the owners of the firm. The hon.
Minister ¥new it, that they had been
the owners of the firm. It is a case
of wiltul misrepresentation. The
Chair knows that this matter was
wvery vigorously pursued by Members
fn this House. And yet the hon
Minister tried to misled the House
by saying that they were not ownera
of the firm. The hon. Member
Mr. Jyotirmoy Bosu has conclusively
proved that they have been owners of

the firm. So the Minister had misled
the House.

woaw gy : fafret aga w
T AW & WL ¥ 1 AT I WY wAA
A B AR w9 IT A gAn
fafi o &1 v IR gy A
dEmr T A §

SHRI SHYAMNANDAN MISHRA:
We will hear him, but the Chair is
presumed to have heard him earlier.
That is to say, you must have seen
and gone through that statement...

MR. SPEAKER: I am giving chance
under Rule 115. I have got to listen
to the Minister., How can it be that
1 can’'t listen to the Minjater? 1
have to listen to the other side and
thig is provided in the rules. He has
a right to reply.

PROF. CHATTOPADHYAYA

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Sir, I have carefully heard the state-
ment made by Hon'ble Member, Shri
Jyotirmoy Bosu. The factua] position
is as follow:

There are three cases pertaining to
the misuse of imported raw materials
by Messrs. Asiap Cables. These three
cases are:

(i) Misuge of copper where licen-
ces were obtained during the period
November 1962 to October 1964, and
the offence was committed during
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period. \ March 1966
ki igovsli i dririud
wap in the hands of the Kotak
Group and were not on
the Board of Directors.

(1) Misuge of aluminium where
Hcehces weére obtained duyring the
period January 1962 to Apml 1963
and the offence was eommutted
during the period Februsry 1964 to
January 1965, when agaip the man-
agement was in the hands of Kotak
Group and Goenkss were not on
the Boarq of Directors In fact the
last resolution o¢ 14th March, 10866,
regulanising the sale of aluminium

> wag passed when the Kotaks were
on the management of the firm

(ui) Misusc of low density poly-
thelene powder where licences were
obtamed in 1967 and the imports
ang misuse were made thereafter

The wmansgement of Asien Cables
passed hands from the Kotak Group to
the Duncan Brothers in April 1986,
and therefore Goenkas, inctuding Shri
R P Goenka, were on the Board of
Directors of Asian Cables in respect
of the period during which the nus-
use of low density polythelene powder
was made.

There seems to be some confusion
in the reply to the supplementaries
from Shri Jyotirmoy Bosu, where I
had said that the name of S§hni Goenka
is not there beeause Goenkas were
not the owners of Asian Cableg at
that time When I said this, I was
'rgferring to the role, of Goenkas in
respect of the alumimum and copper
transactions, on which complaints had
been filed.

In fact, in reply to the Starred
Question No 591 on 21st December,
1873 at S1 No. 8 of the statement en-
closed with the angwer, I had re-
ferred to the names of the Directors
of the Asian Cables Corporation,

Bonfowy, *in réipect of thé aale of
lmpﬁzhd aluminium in cpntravestipn
of the conditions of import licence.
1 Furthbr rel!mhd in reply to
the Supplementakiés of Shri 'Jyokr-
moy Bosu in the following words:

“There were charges against Asian
Cables 1nvolving “Rs. 80,56,300.
Two cases have already been filed
agapst them in the Ceurt. The
third charge has also been referred
to the CBI and the CBI is in touch
with the Solicitor General. They
are digcussing the matter between
thémselves So far as we are con-
cerned, we have referred to the
CBI for investigation and if neces-
sary to institute a case agamst
them ‘The name of Mr Goenka is
not there 3imply because Goenkas
were not the owners of Asiap Cab-
les at that ttme They perhaps
owned it later That explains the

absence of the mame of Mr
Goenka”
It will, therefore, by very clear

that I wag referring both in reply to
the orgmal question and in reply to
the Supplementaries to the role of
the Goenkas 1 respect of aluminmmum
and copper transactions In so far as
the supplementary of Shri Jyotirmoy
Bosu related to the low density poly-
thelene powder, the misuse does re-
late to the period when the manage-
ment was in the hands of the Goenkas
and Shrt R P Goenka wasg on the
Board of Directors I might also men-
tion here that m contfhuation of the
supplementaries relating to .he same
Starred Question I hag stated-

“I only said that these names of
the accused are there. I was not
aware of the dates from which Mr
Goenka took over. I said only
that.”

Therefore, Sir, as I have cxplained,
it is not correct to say that I have
misled this House. As regards puni-
tive action in respect of copper and
aluminium cases, complaints have
tiready been filed in the Court of
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Law, In respect of the low demsity
polythelene moulding powder case,
Mbe CBI is axploining the opinion of
#he Ministry of law, and we gre
awaiting the advice of the CBI. No
fina] decision has been taken in re-
gard to the alleged misuse of polythe-
tlent moulding powder and the in-
volvement of Shri R. P. Goenka in
rthve salleged misuse. I can assure this
Hcuse -that it is not at all our inten-
tion to protect of shield firms or
individuals #ound responsible for vio-
lating the law of the land, nor bave I
the slightest intention to mislead this
august House in any way whatsoever.

oft wew fagrt wroddy : wew
wgrE, w1 aw Y aer gE & 7 e
Y T WEAF B A 7L a8 Ay
L FY T FTH T T W S
wr i-faewe w7 wiwl & W
g

SHRI H. M. PATEL (Dhandhuka):
He makes it very clear that in the
supplementaries quoted there were
three charges. He said that the first
two charges related to copper and
aluminium in respect of which Messrs.
Goenka wcre not the directors at that
time. But the third charge was re-
ferred to the CBL That is meantiemed
in the reply. In the sentence that
follows, that is, in the sentence sub-
gequent to the one 'where he says that

* the "third charge was referred t, the
CBI, he goes on to say that the
Goenkas were not directors at that

« time. That is the point. The sgni-
ficant point is what follows which
sentence. I may quote for you the
exact sentence, which is as follows:

“The third charge has also been
referred to the CBI and the CBI
is in touch with the Solicitor-
General. They are discussing the
matter between themselves. So far
as we #re concerned, we have re-
ferred to the CBI for investigation
and if necessary to institute a cage
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againgt them. The' name of Mr.

Goenka is not there simply because

Goenkas were not the owners of
. Asian Cables at that time.”.

Cper

The sequence makes it quite clear
that at the time the third charge was
referred,—and the third wharge was
with regard to polythelene—the name
of Mr. Goenka was nhot thexe. Then,
further, he has said “They perhaps
owned it later’. What is it which made
him say that they perhaps owned it
later, that is, later thean -the. gdate in
respect of which the third charge was
involved. It may be that there was a
certain misunderstanding, and the
Minister may have been confused at
that time. But I think that there
ought to be a fair admission.

MR. SPEAKER: 1 shall look into
it very closely. I shall see both the
statements, and let me be clear about-
it.

SHRI SHYAMNANDAN MISHRA:
1 would make just one submission. As
has been pointed out by the hon
Member Shri H. M. Patel, Government
did not refer the name of the two
Goenkas in the third case. It also
seems from the statement made by
the hon. Minister that the Govern-
ment did not refer to the CBI for in-
vestigation the case against Mr.
Goenka. That being so, it is a deli-
berate attempt at not only not referr-
ing the case to the CBI but also at
misleading the House about the
matier. There is a double attempt on
the part of Government in not referr-
ing the case for investigation against
Mr. Goenka and in not informing the
House that they happeneq to be the
owners of the firm at that time. There
is a double - attempt....

MR. SPEAKER: 71 shall look into
the -previous statement and also this
statement. I cannot give any off hand
ruling.

SHRI JYOTIRMOY BOSU: I want
to draw your attention to one thing.

MR. SPEAKER: There can be no
debate on this now.
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SHRI JYOTIRMOY BOSU: Kindly money has been given by him for the

see what my question was. It was
‘“With regard to a leading....

Wit sy forad : st T g
B & QT & et 1 2T o IWE
e R |

MR. SPEAKER: | have to see both
the statements, the previoug one as
well as this.

st Tarooraen fa &) are fafaeex
¥ wiferer ¥ 2-ow oY ¥R Rfen
% forg 7Y 9% Wi g g I &
F el &)

SHRI JYOTIRMOY BOSU: I would
just draw your attention to one very
pertinent thing. I had asked:

“Will the hon. Minister kindly tell
us if it is or it is not a fact that
2500 tonnes of polythelene were im.
ported at the rate of Rs. 3.60 per
k.g. (landed cost) and sold out on
the blackmarket at Rs. 7.50 per
k.g?”

I have made a very specific charge,
but in reply he says ‘No’ and he gets
away, because he belongs to the rul-
ing party. A privilege motion ag-
ainst me was admitted in half an
hour, and you, Sir, were pleased to
admit it within a half an hour be-
cause it was Jyotirmoy Bosu. From
this, one will know who is running
the Parliament, this ruling party and
your good self. ... .

MR. SPEAKER: It is not a question
of privilege.

SHRI JYOTIRMOY BOSU: It is a
question of privilege.

SHRI SHYAMNANDAN MISHRA:
It is a clear case of breach of privi-
lege.

SHRI SAMAR MUKERJEE
(Howrah): He ig the chairman of the
Indian Jute Mills Association and

UP elections.

SHRY SHYAMNANDAN MISHRA:
The offence of privilege s come
pounded by the element of corrop-
tion involved.

SHRI JYOTIRMOY BOSU: I would
say that Shri R, P. Goenka stays
with Shri Uma Shankar Dikshit who
collects funds for the party. And you
are the presiding officer of Lok
Sabha and you are making a minee-
meat for yourself. It is a clear case
of breach of privilege.

MR. SPEAKER: If he thinks that
he can do like this, it is very unfor-
tunate

it ST aqie fag (F9U) : wsum
wgrew, & ot 327 & forg woge @y mar gy
I A W Qo g G av i N 5w
*g ?ag o difen = Y o€ 3, Ty
q5F ¥ FUAEY A9 @Y & WOy
wewar W o
MR. SPEAKER: Matter under 377—
Shri Ramavatar Shastri.

st giwy aore Ty : QT avr Y
R A g A @
T & | um v A § o o
L8O

MR. SPEAKER: I will have to
satisfy myself.

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta South): Mr. Bosu
said that one of the Minister. . . .

MR. SPEAKER: No, no. I am not
allowing it; I am now passing on to
the next item. Shri Ramavatar
Shastri. May I request all of you
to sit down?

SHRI JYOTIRMOY BASU: I want
to make & submission.
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MR. SPEAKER: You have made gy g fisar andk oY sar wg firfiedvor
the gubmission already. The siate.

ments are before me. I will have
to go through them. I will do so.
{ cannot give a ruling ofthand at once.

SHRI JYOTIRMOY BOSU: What
wag my supplementdry? It was about
a chemical powder, The Charge was
very clear that its landed cost was
Rs. 3.50 and it was sold in the black
market at Rs. 7.50. The Minister
talks about copper and alumimjum.
Are we jackasses sitting here?

MR. SPEAKER: Please sit down.
There is no question of blackmarket
or anything, The question ig whether
the Minister, knowing certain facts,
superessed them. I will have to see.
I will gee that.

SHRI JYOTIRMOY BOSU: You
had my statement. You had the
reply from the Minister, You had
these before you for a considerable
length of time. I brought this motion
in December, if I remember aright.
24th December. You cannot take the
edge of the issue like this. You had
my statement. You had the Minis-
ter’s statement. You had them for
a long time.

MR. SPEAKER: There is no ques-
tion of long time. It has come today.

SHRI JYOTIRMOY BOSU: What
has come today? — All right.

ot wzo fagrd ol : qod qw
W AT 93X WY wreET frore 8 and
f& 116 vy wow gar § W% 224 wyt
we D & 1 ag Fafedsr w1 a0

weue SR : T RTI ¥ a4y %%
T A AW ¢ & oy e w
WAz ERE v ak ¥ 1154
gt dvae Juk W § 2w v }
wyt e i Y awar &4

sit e fagrd st : e
WA #T yaif ®r foamar wn, |

emwy?

weaw wiiven : ag o dwAr o

oft ww foud : @ 1966 #r T
ot wfer § et aes § oo qasog
foar wigr g 1 & & o grgem ¥
ar ¥ wrwey Jorar o W IW 9T LAY
e § fir s ¥l dar i
§ ot ag Frfedror o7 wwer 8

ot wigga W (ATUYY) : Awy
aew, 115 & ¥ AW fafrec &
siiewe & faq s@wE o Wy g
Ug AT & | NI 115 W AT AL
e frar o fafaeee =Y dom
faar o

weaw AE : ag AT KaT STiNwT
g & & 9@ )

Y AT Iy |

1229 hrs,

MATTER. UNDER RULE 377

ALLECED NON-AVAILABILITY OF WHEAT
AT RATION SHOPS Of PATNA AND
Danarur (BIeAR)

ot A wveht (qz)
wEeT, 7 oY oY fe gz ¥ fefoe
T WY TR ¥ T § 4w #T
W E XX Juw fin agi asw gt
T T WY oA & B femgw Y fer
W T 15 fer § o gfe ax
1300 W AT famr amar qv Afew o
15 faa & 450 wrw w3 fear e g W
wg W forerar At &1 o ¥ 1Y F agar
TRATET § | W A qEar ¥ qar
gr e gzt gfafedt & wdvee Yoy
war far § 6 T o frwee & qurer
% Awy, Awgmf F qAw N AP A
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Tt atitire “wielt] ’
wrdwr w® | @ § efed atiw
a1 g s sperer o oo ) e §
g Wt wYIR agi wwaq, w47
aifs TWr ® gwAl X qw
Arr ¥ WX W T R ARl
Lir R R R R R
O el WY e e 8w
i ¥gr el s AT @ g 4 9w
twei g & Fadr w8 gwrell a7 T S
ag wff fre w7 | W qw @ § W
¥ wT, AT { FEr A W gy § Afew
ity a4 fawdy § 1 ¥ Foufa & wm
R =t wifad |

weqR S, ¥ YT W a7 T § W
forgre & oY @reft aga ST A o
& s e § g, wer, Trerer qur i
w sy wEER @t &) @ W
w9 A A Y wmaeyy Al F ) widee
grm, fagre are |/t R w1 v
ST T A AW AT F AW
& fr eI QX g ¥ gA T &, 9
20,000F TF R FFATTEF Y
v ur @@ 9 ufa 9w & ) ag
=TT 3 AR, A F. AR AGA TG
gy | A 9 ¥ SV T wEy A, A
gar & FT @R 7 F g g, welt o
#Yoqz & aard fr gren & 9 o< gEars
arrfel & Padr aar fagre & g it
* fordt et weer AT A & Aawi R A
& wreor, e §W aeqr 4 i ady ?
o are A A i ¥ W0E wY e
# < v F W fin ey v po R
i @t gw gt 9w SEE AR 6]
werreaTy ¥ et o srArSr & AW @)
o T ¥ owEE A i
vafad w1y of fir fagre o gz
T & fardr wrg Wy e AR § 7
st oft ¥R ore WAy

MR. SPEAKER: Order, please.

ot sy fagré ol (enfee) -

PR . f
‘mageoff, wgver . Wi Hopwany i
wEr WO Wl e ¥ | g o
T ww foafe ® At §

Wt yifvqn W (FTiRTEgET) ¢
ofeeer e & v AU H
€ are Wt ft, 3@ wr @y g ?

MR. SPEAKER: 1 had allowed a
Calling Attention on it for tomorrow,
but I am told because of the budget
which is coming, for adjustment of
time, 1t will have to go for some
other date. I had allowed it yester-
day. If the statement does not come
I am going to allow it; it will have
to come.

ot sqfasda oy - ofvew amw &
TR & qR Y OF @i F aR A
TFT AT NI 2 &y

oW WA : 7 A A Wy w wr
T A gt

SHRI JYOTIRMOY BQOSU: No, Sir
You had told the Government to
appirise this House of the actual facts.

MR. SPEAKER: Anyway, he hag to
come with that

SHRI JYOTIRMOY BOSU: When”

MR. SPEAKER: I shall enquire in-~
to that.

SHR) JYOTIRMOY BOSU: Thank
you.

SHRI S. M. BANERJEE (Kanpur):
Sir, Since Mr. Shinde is here, let
him make a statement on the stua-
tion in regard to the employees of
the Food Corporation of india.

MR. SPEAKER: If I allow you,
then others may also have to be
allowed. I have already allowed one
under rule 377. I am not allowing it.
You cannot raise such things without
my permission.

Now, Shri Mavalankar.
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t MOTION' OF* THANKS ON THE
PRESIDENT'S ADDRESS-—contd.

'MR. SPEARER:” Mr, Mavalankar.
You have tpken enough of time al-
ready; almost doublq the time that
was allowed. Kindly finish your
speech in two or three minutes.

SHRI P. G. MAVALANKAR
(Ahmedabad): Mr. Speaker, Sir, the
President’s Address, ag 1 was saying
yesterday, was iniadequate in terms
of what is happening in Ahmedabad
and Gujarat in general. Enough of
deception, destruction, death and dis-
ruption have already taken place and
the p:ople of Ahmedabad and Gujarst
are np longer wilhmg and ready to
bear further damage tp theiwr lives and
property.

1

Sir, throughout the last two months
and odd days, the people of Ahmeda-
bad and GQGuiarat have seen and ex-
perienced the atrocities of the police
and other personnel to such an ex-
tent that more than 80 lives of in-
nucent and young people have already
been lost. 1 take this opportunity to
pay my humble tribute to all those
young students and fine boys. Some
of them were very promising. They
lost their lives while they were fight-
ing sgamnst corruption, and they want-
ed more food which was their legi-
timate right. I have a photo here. and
with your permission I shall lay 1t on
the Table of the House along with the
statement of the father of the deceas-
ed. It 18 a photograph of a young boy
of 21 years and he was shamelessly
and mercilessly crusheq under the
police van. It happened on 7-2-74.
He wagy offering taivagraha. ¥is name
was Rajinder Vyas and whil¢ he was
underneath the police van, the police
inspector said:

et mIT T gaEy
And the wheels of the police van
overran the young student and he

died on the spot This young man
died leaving behind an innocent young
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widow of 19 years i aie. I want to
Iqy* all this on the Table o: \ne House.

MR, SPEAKER: You cen mention
this in your gpeech.

SHRI P. G. MAVALANKAR: On
the '27th of last month, saméther boy
was killed, a Boy of 17 years. Hete
is his photo; look at it, Mr. Speaker,
Sir, No one, I am sure, will go with-
out ghedding tears when he sees th's
lovely youthtul face. He too wag shnt
and Killed, and not during the curfew
hours. 1 also want to place the photo
‘graph of that boy and the sfatement of
that boy’'s father on the Table of the
House, with your permission, I de-
mand a judicial enquiry into all fic-
ings and other police atrocities that
have tdken place in Ahmedabad and
in sp many other places in Gujarat.
1 also demand that independent
tribunal of judicial people, capable
people should be set up to go 1nto
all charges of ecorruption levelled
against people belonging to the rul
ing party in Gujarat, because corrup-
tion anq other evils have played such
an havoc on our people there, Thce
demand for the dissolution of the
suspended Guijarat Legislative Assem
bly 1s universal and genuine. It is
not only from urbapn and semi-urbar
areas that this demand has come it is
coming from all corners of Gujaral
We demand a fresh voll because wt
believe, rightly I say, in going bacl
to the people where we have come ans
from whom we derive our legitimacy
and authority. People are sovereign
in a democracy. We want t{g give
them an opportunity to throw out the
corrupt people who have lost credi-
bility =0 that-a mew set-up of honest,
clean and dedicated people cap be
returned. The: gnimated suspension
of the State Assembly is constitution-
ally not valid and certainly it is mo-
rally untenable,

The Primé Minister, I am s6rry fo
say, has been gaying during her elec-
tioneering and poll campaigns in U.P.
ahd Orissa that the movement in
Gujaral was financed by rick péople.

214

"'rhe' Speaker not having subse quently gccerded the nevessury per-
mission the papers were not treated as laid on the Table.
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X laugh at it. It is a travesty of the
Sttuation. It iz the guffering people
who are agitating. This type of state-
ment by the Prime Minister adds
insult to injury. Did not Gandhij,
Pandit Nehru and Sardar Vallabhbha:
Patel get the gupport and money of
&ich people were fighting for freedom,
But in this pregsent India’s case, even
without the gupport of rich people,
ithey are fighting in Gujarat. It is a
Sspontanequs fight. Rich persons are
not tinancng it. The Centire is utterly
amnformed and misinformed and some-
4imes only partially informed about the
happenings 1n Ahmedabad ang Gujarat,
“The youth, the teachers and the
intelligentsia are all supporting this
movement. 1 want to mention here
one aspect of the situation. 1 want
to pay a tribute to the Mazdur Maha-
jan of Ahmedabad. The Ahmedabad
Textile Association, the Mazdur Maha-
jan as it is called, was founded by
Gandhiji and 1t gave a call- 1 we do
‘not subscribe to the corruption of
the Government of Chimanbai Patel,
we are opposed to 1t. but we do not
avant 1o add fuel to fire let the poor
lose wages and suffer and therefore
we shall keep the mills going May
I say that it is only in Ahmedabad
4hat this kind of thing can happen.

The Minister of Home Affairs has
no time to go to Gujarat during this
period of more than two months. He
thad all the time to g0 to U.P. and
other places. He sent Shri XK. C, Pant,
the Minister of Irrigation ang Power
40 Ahmedabad. Then came WMr.
Gokhale. He did the magic apparent-
1y and the President’s rule came. 1
want to ask the Centre whether they
will continue tp adopt this attitude
of 1indifference towards Gujarat,
an attitude which is worse than
a step-motherly attitude. ‘We have
been watching it for years. In the
case of Narmada waters also the same
thing is happening. There i8 no jus-
tice or fairplay When Shri P. A.
Ahmed gave us appointment in Delhl
earlier in the month, he kept me wait-
ing for 45 minutes. I had to leave with-
out meeting him. ¥ this is the

treatment given to a Member of
Parlisment elected from Ahmedabad,
I do not know what will be the treat-
ment that will be given to others A
majority of the Congress MLAs are
interested only in continuing in office
when rotten rice and other foodgrains
are being supplied to the people a
sample of which I have with me here,

Therefore, 1 would conclude by
saying: do not take us for granted.
1 want to give a warning that what
has happened in Gujarat is a tre-
mendousg lesson for the whole coun-
try. Corruption iz not going to bhe
tolerated. not only by the people of
Gujarat but alsoc by the people of
India. This Demon of corruption must
be demolished. I say: Centre, Be-
ware! corrupt Governments must go
the real question is: who should
prevail—the people or the political
party which should prevail—demo-
cracy or Congress? Let the will of
the people prevail and let no further
damage be done to Gujarat because
by doing damage to Gujarat you will
be doing damage to the whole of the
country.

With these words, I appeal in ail
earnestness to the Prime Minister
and the Government to act more
effectively, realistically and in time
so that much more damage and much
more avoidable violence can be avoid-
ed,

MR. SPEAKER: Hon. Members
should stick to the time allotted to
them. The hon. Member took a lot
of time yesterday also and he went
on speaking today. 1 would request
hon. Members to stick to the time
Yimit so that more hon. Members can
be accommodated

SHRI NIMBALKAR (Kothapur):
Mr. Speaker, 1 rise to support the
‘Motion of Thankg to the President
for his Address. But I cannot help
feeling that in his Address the Presi-
dent might have also mentioned in
a more grafic manner the feeling of
the poor people of our couniry who
are facing difficulties. I feel that
unless we do it at such times the
poor might well feel that we do not
know what is happening to them and
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how they feel, their frustration and
their feeiing of helplessness.
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The poor men today is in & strange
position in our country. He sees an-
other person owning a particular ob-
ject, which say costs Rs 100 or
Rs. 200. The poor man says: I would
also like to have that object. He de-
cideg that he must get a job, he must
save money and then he can buy
that object. What happens? While
he is trying to get a job he finds that
unless he has a grandfathéer as a
Governor or a member of the Central
Cabinet he has no chance of getting
a job. If by some chance he does
get a job, he starts saving money
in order to buy that object By the
time he has put the first savings aside,
what happens is that the prices have
shol up so much that the same object
goes completely beyond his dreams.
Yet, the other person who was own-
ing that object before, even though
the cost of that object has gone up by
§, 6 or 10 time, he can still afford to
buy that object.

The poor man asks himselt- why is
it that this object is always running
away with the prices, running away
from him, but there are others who
can always buy it, whatever its cost?
This is the frustration which comes
into him and he asks “how is this
possible?” This is the feeling before
the people today. While some peo-
ple can afford anything at any time
at any cost, the poor man has no hope
of ever achieving that even in his
dreams.

Sir, you might have notice that
when the prices of petrol went up,
for about 15 days in Bombay, you
found that the traffic was not as dense
as it usually used to be. But after
15 days, as if there was no prive hike
in petrol at all, the traffic become
again dens~ in Bombay. One asks:
How is it that however much prices
rise through taxes or, any other res-
son, however much prices shoot up,
there are certain people in our ocoun-
try who tan always afford, whatever
the cost it may be, to live their usual
lives? What does then a poor man
do in such a situation? Even if he
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works hard and has a job, he can-
not reach his dream. Therefore, he
ultimately looks to the Government.
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What js the gituation? When he
looks to the Government, he is not
quite sure and he finds the Govern-
ment faced with problems, What is
even wroge in the country today and
which augments the dilemma and
frustration of the poor people is,
whereas they see that the Congress
party has come into difficulties, tney
also see that the Opposition parties
are able to do even less. Where is
then the poor man to turn to? This
is a dilemma before the people to-
day This dilemma has to be faced
many times more severely by them
than what we can imagine. That is
why it 18 time we start thinking in
terms of taking drastic steps in nelp-
ing the poor people to come out of
this dilemma and out of the gdifficul-
ties they are facing. The reason why
I say it in this manner is because I
want the poor people to think that
there are people in this House who
know the frustrations they are fac~-
ing, who feel the frustration they are
facing and who are concerneq and
who want to remove their frustrations
as early as possible.

Where then do we go from this
point? I would like tc say that we
will have to take some drastic steps
1 want to suggest 10 things which
the Government should do immedin-
tely. They may sound very drasttc
and very revolutionary, but, I am
afraid, there is no short cut to pro~«
gress. There is no short cut in reach-
ing a final goal. Firstly, I would like
the Prime Minister to scrap the Plan~
ning Ministry. Secondly. in place aof
the Planning Ministry, there should
be a Minister of Economies with all
the economic Ministries under him,
including Finance. Then, the powers
of the present Planning Commission
should be reduced. It should be
merely a body of experts and these
experts should be as an advisory
body to the Minister of Economics.

Even though Mr. Nehru was proud
in saying that ours was the first de-
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mocratic country to go in for Five,
Year Plans, the fact is that our ex-
perience has shown us that in a de-
macratic country, it is not posible to
function with F’ive Year Plams. If
there were other democratic countries
before us who did not take to these
Five Year Plans, it is because they
realiseq that ;n a democratic system,
this planning system does not func-
tion. We have acted like children in
this and we had to be burnt in order
10 understand that fire burns.

There can be only one Plan for our
country in the presen: situation and
that is a Plan of plenty through full
<mployment. When we really sre
serious about the question garibt
hatao, then surely it should occur to
us that we should be able to give our
people at least two meals a dgy.
Leave alone clothes, leave alone shel-
ter. Let us be able to give our peo-
ple at least two meals a day. I do
not think that is asking too much.

What does that amount to in eco-
nomic language? It means that the
purchasing capacity of every indivi«
dual in this country must be at least
so much that he can buy two meals
a day.

We can do that only by ensuring
full employment. So we must go
in the direction of giving full em-
ployment today. This is only pos-
sible if we realise certain provisos
and one 18 that this country must go
in for massive production of such ar-
ticles as are expartable and are also
labour intensive—not only  skilled
lakbour but alse unikiled labour intep-
give—as, for example, textiles, lea-
ther industries, ceramics and ferest-
based indvstries,

Coming te our pracurement pro
gramme, the difficulty thet we are
having ig this. Some say that we
should give more, mgney for wheat or
graln, whatever we purchase; and
the others say that we cannot give

them tog much as otherwise we will
have to pui, up the cost in the ration

shops The fact is that, it you ex-
pect.from the farmers graing at parti-
cular prices then it is your duty sure-
ly to give the farmers inputs also at
definite prices commensurate with
the prices at which you are asking
them to sell the grains to you. This
means that the Government must
give inputs to the farmers at reason-
able ptices if they expect the grains
back for themselves for procurement
at reasonable prices. I would, there-
for, say that, even if that meang giv-
ing heavy subsidies, you must give
the farmers fertilisers, power and
water at definite prices over a definite
number of years. This policy must
be followed if you want to bring
down the priceg or stabilise the pri-
ces of foodgrains In our country
stabilising prices means in fact sta-
bilising the prices of foodgrains. This
is the only way 1 can see at present
to stabilise the prices of foodgrains
in this country Only then can you
think m terms for instance, of freez-
ing wages, or I1n terms of disallowing
strikeg for a certain number of years.
People will be prepared to respond to
you if you give them foodgrains at
definite costs, Therefore, you have
to work out a system by whecih you
give them foodgrains at definite pri-
ces, And this is the system which 1
have suggested which, I think, is fea-
sible,

I think, it is high time that we tal-
ked in terms not only of taking some
steps against black money but of de-
stro¥ing black money. 'This is possi-
ble only demonetisation and
speedy monetary veforms It will be
too much if I were to go into that
now, at this time, because to explain
the whole system of monetary réforms
would take me a long time.

Then I come to the next point We
must reform education. It must be
reformeqd immediately ang put into
practice. I am very glad, Shri Subra-
manigm is here. I once went to his
house and suggested How education
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could, be reformed in thig country.
He said that I had explained a modern
system of educatio®., ¥ request him
to take it up some time-—modernise
educativn in ot cousttry” Even stu-
dents themselves in Bombay and Cal-
cutta have come up with plans where
they want educa‘ion to be moderni-
sed. It is a great thing that in our
country we have students who are
themselves telling us what kind of
education they want. They have
made very sensible suggestions and Y
woulgd like the Government to consi-
der those suggestions seriously.

2u

Then I would say this that, if any
person in this country wants to put
up a factoery and with the aid of the
output of that factory he is able to
earn his imports through exports,
then no hurdle should be put op his
way in putting up the factory. If not
anything else, surely this creates
work for people. This is very impor-
tant. It is without any cost to the
Government as such. In fact, it is
a help to the entire country.

Then, Sir, as the last thing I would
say: take the decisions that are pend-
ing. You have kept too many deci~
sions to-day pending. These dedi-
sions should have been taken a long
time ago. Please take theyn imme-~
diately. For instance, the border issue
between Maharashtra and Karnataka.
This has been pending for too long.
Recently, we have hard and seen atro-
cities against the Marathi-speaking
people. We have had to face so many
things in Belgaum which had their
repercussions in other parts of the
country also. I want to say that if
people like Nixon and Mao can come
together ang Solve their problems if
the Russians and the Americans can
come together and solve their proble-
ms, I do no! see how our border pro-
blemg cammot be solved. Irwnediate-
1y som@ decision should be taken by
the Prime Minister on thigz question
and justice given to the people. Alfter
al]l, when wvou talk of socialism, one
of the biggest parts of soclalism is
justice. You must give justice to the
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people. Justiod delwyed .is justice
denied. Justice is something which
should be given to thie people quick-
ly...

MR, SPEAKER: The hon, Minister's
time is up. He would have heard
the bell. It is not a hobby for me
to ring the bell. It is just for invit-
ing your attention.

SHRI NIMBALKAR: 1 am conclud-
in‘;

I want to put certain figures beforé
the House. 1 am glad Mr. Stephen
is here. They say that we are treat-
ing South Indians very badly in Bom-
bay and that the Shiva Sena is doing
it and our Maharashtra Government
is doing nothing about it. I want to
place some figures before the House,

232 -

As far as Kannada-speaking peo-
ple are concerned, in 1951 there were
only 52000 Kannadigas in Bombay.
Now, in 1871, their peopulation has
gone up to 185,000. The Tamil-apeak~
ing population has inceeased from.-
59,000 in 1951 to 160,000 in 1871
Telgu-speaking population hag increa-
sed from 78,000 in 1851 to 130,000 in
1971, Malayalam—from 32,000 in 1951
to 130,000 in 1971. Tulu—their po-
pulation has increased from 9,000 to
10,000 in 1981 and the figure of 1971
is not available. With regard to the
number of primary schools—Kannada,
from 45 it has gone upto 58 in a pe-
riod of ten years from 1961 to 1971.
In the same period the primary
achools for Tamil-speaking children
has gone up from 39 to 45, Telugu—
from 14 to 34 and Malayalam from 0
it has gone up to 16.

So, what I am trying to say is that
thev should not have a wrong impres-
sion that Maharashtra is doing notk-
ing. Actually, Mr. Stephen, if you
really think of the good of your peo-
ple, then vou should do something
for the development of Bombay and
try to get rid of the slums in Bombay.
This is what vou have to do....

SHRI C. H MOHAMMED KOYA
(Manjeri): Did not the South Indians
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contribute to the development of
Bombasy?

SHRI NIMBALKAR: Of course, we
are not denying it. We are not say-
ing that they have to be kickeq out,
not in the least. What I am saying is:
You should not criticise fIndiscremi-
nately, for then we could also criticise
you, for instance why do you not
look after your people in your own
State? Then they will not have to
come to Bombay. All impression has
been caused by your attitude that the
Kerala people are doing nothing but
running either to Bombay or runn-
ing nuns to the Vatican or running
maids to gulf area....

SHRI C. H. MOHAMMED KOYA:
Is Maharashtra an independent State?
Is it not a part of India?

SHRI NIMBALKAR: You should
create more scope for employment in
your own State. If that is done, these
things will not happen. See now you
don’t like being criticised either!

SHRI C. M. STEPHEN (Muvattu-
puzha): We have no case that the Ma-
harashtra Government is against us.

SHR] INDRAJIT GUPTA (Alipore):
They should not say things which
will objectively help the Shiva Sena.

MR SPEAKER: I have not been
able to follow such things. Let him
go for lunch and think over it.

We now adjourn for lunch and re-
assemble at 2 p.m.

18 brs.

The Lok Sabha adjourned for Lunch
121l Fourteen of the Clock

—————

(The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen

of the Clock).
[MR. DEPUTY-SPEAKER in the Chair]

MOTION OF THANKS ON THE PRE-
SIDENT'S ADDRESS

st wy fowd @ (aiwT) wemw
mereE, ¥ % ARG W1 W el

o g v dm iy g
weear @t wer §. ...
MR. DEPUTY-SPEAKER: If it is »
paint of order, let me hear him,
N wwe ww foy (vaw) 9@
AT WY § A SE

ot Wy fowd : wrg wwor A3
AT =Aeqr w7 AW ¢ )

wes wgEy, v oa § 5 e
IR e ¥ wsgfa TEw @ AR
fagr awt & foad sfaw & & O
aifeasiz * gt €Y g & 1 619 A9
TR g A sila W & 16
el &, ., (vaaww) | 3y aga o0
AT § W T F FI WY $) qaweyqy
] & )1 A WA R 0F AGTHI
qEAT AG R !

MR. DEPUTY-SPEAKER: It 13 im-
portant. But, what is the pomnt of
order? This thing you can mention
m the speech on the President’s Ad-
dress.

A A tEwd . A QA& A @
gl oAt @ e 7 a fage
q W §HY A AT | g AFeqr
T FRACgERS we § )

MR. DEPUTY-SPEAKER: I have
allowed you to raise a point of order.

But, only the point of order and not
to make a speech.

SHRI VASANT SATHE (Akola):
He first makes a speech and then for-
mulates his point of order.

ot 7y femd : w9 BT qETE TN
O &7 oy o dv ¥ WA T qwd
¥ g
SHRI K. S. CHAVDA (Patan): You
were not asking Mr, Sathe to speak.
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MR. DEPUTY-SPEAKER: Order
please. I am on my legs, Kindly
sit down. Mr. Limaye, you say you
want flve minutes on a point of order.
Is that a point or is that a speech I
woulg like to know?
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it Ay foRd : e WE wTeY
9 W9 J1 o agw s A ww A
ganfear & wmer ax 3Y v agwr =i
4 | 8 WIAT QATEE WTH WIS FgH
afg | § oty 7 W% ) o
HTE YTET TG |

SHRI VASANT SATHE: He should
not make a speech fust wnd then for-
mulate his point of order.

N oAy Y oW e @
faaTsy | weww WA, WO T WY
Afeg | A AF T AW T )
| w9 & & T | 5y ferafae Afeg )
# g g9 fae o

MR DEPUTY-SPEAKER: How can
you take five minutes for a point?
It cannot be.

s vy forwd : qgd &Y F ey T
v & AT AT AT W
99 & faqar 9 grm 7

MR. DEPUTY-SPEAKER: All right.
Let us hear. I have allowed you to
raise a point of order only and mot
to make speech. You state the facts
and then raise the point of order.
The point of order must relate to the
order in the House.

it wy fomd : 4X av Afew
Taur § Faw 377 S agw. ...
MR. DEPUTY-SPEAKER: What

«does the rule say? You have to give
mnotice for that.

ot wy fomly : @ wy o faar §,
e o fear §)

8203 1LS—8.
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MR. DEPUTY-SPEAKER: Why do
you want to abusge this opportunity?

oft 1 feerdr : F € gogw Y A
g
MR. DEPUTY-SPEAKER: You can-
not raise a point of order under S77.

ot sy, fod : AX 377 & amm

sifeq Wi fear § SR spEeqy &1 W

Ay Y ; WA &

MR. DEPUTY-SPEAKER: If you
have given a notice under 377 and if
the Speaker has permitted you, you
can rase it. But, you cannot raise a

point of order under 377. You only
raise the point of order.

ot ay fomd : ag ASwE

Teas WERd, T 9Wg gq A
ezl & wfewmr e aga sTRE )
ezufa & w3 § o =iy 9 § e
THUF W GEATHT FT 90T § &N a0
fFedsRagmsawRE? ™
tar ghwfE @z 3 W g & o
whr gt & ST w1 A foar W g
¥ fa¥ # w9 qaTe Y 787 ST WE |

1Y

. ST wEed, 16 9ISl 7 A
MR. DEPUTY-SPEAKER: What is
the point of order?
ot ag ford . Wy ¥ Ay, @
FY TP | (WawrA) ... Y FEAE-
aroft =¥l oY age oY Y Wl 3 A
wrEwr S R &, ww R g, L,

MR. DEPUTY-SPEAKER: What is
the point of order? He is a senior
Member and an able parliamentarian.
He is raising a point of order. What
is his point of order

ot ay vl : g F ifirae gfr
w7 wT woerw §

226
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MR. DEPUTY.SPEAKER: All right,
there is no Question of seniority or
junhiority. I would like to know what
the voint of order is which he is try-
ing to raise.

ot ay fowd : owg WX § A
TR W aE Ae T & e
TR WIET FT A qAT AW |

MR. DEPUTY-SPEAKER: If he does
not co-operate, I cannot help. Now,
Shri Shankar Dayal Singh

oft Wy forwd : g AR A e
W% ST Y ERE e

MR. DEPUTY-SPEAKER: He is
making a speech.

ot g formd cefrwwgi g ? W
Y TR WY YT HATEE WTH WX
IENT WAT § AT WY O YR § e
e & for g amere s wEe ) ?

MR. DEPUTY-SPEAKER: All right,
he may raise the point of order.

SHRI VASANT SATHE: He must
formulate i1t under rule 376 (3). He
must specifically state which interpre-
tation or enforcement of these rules
or such articles of the Constitution as
regulate the business of the House
he 15 raising the question about. That
has to be done under rule 378 (3)
subject to the conditiong referred to
in sub-rules (1) and (2) under which,
a Member may formulate & point of
order and then the Speaker or the
Chair shall decide whether it is a
point of order or not. He must for-
mulate it and say which article of
the Constiution or which rule is be-
jng violated. That is how he must
begin. He must not begin with a
apeech in the beginning.

MR. DEPUTY-SPEAKER: I know
all this AN that 1 want Mr, Limaye
to do is to mention what pejnt of
order which he wants to r. i{s. He

cannot make a speech under the pre--
text of a paint of order.

ot =g fond : Tevener wEe, ¥

T ¥ A ok e ) v

wow —tawsr AdwYE 7

fra Wrr g @ o § o e ¥ e
T ST 9T F G 9 |

MR. DEPUTY-SPEAKER:
Shri Shankar Dayal Singh.

it sy fomdl ;o ogS g ey
HTEE ST STE IS &t a7 gy ?
MR. DEPUTY-SPEAKER: I have

allowed him, but he has not stated
what his pomt of order is.

Now,

sit wy foed : o R TN
fir careee wT ATET FR{AE w1 & fdy
foam fame &0 1 W @@ AT ¢
ey Wigeew ganferr o @B
Y ATEE ATH XTI faw agw wa
&Y, wror 19 qW A fme ofr W H fodr
o AR ) WA ¥ @ wEw Ay
sonfy |

MR. DEPUTY-SPEAKER: I shall
give him exactly one minute to for-
mulate his point of grder. If he can-
not do it within that time, I cannot
help

Wt owg fegl : qw e A @
aFfr &7

MR DEPUTY-SPEAKER: Then i
cannot be dope. Order, please. I am
not hearing him any more.

off wy foad : gyTeTW WE,
g T & o

MR. DEPUTY-SPEAKER: Order,
please. Lot §hri Shankey Dayal Bmsh
continue his speech, Jt
speak, I ghall call X
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Sy T feg (voT)
Igrerd wga, wE AT s & A
aw geTa, Afew qR 9F g & ey
wyr vy & 6 X o el § e
a1 foc ot oo & g
® T S Y W W |wr
wytar £ | § @y ge—% oo

st wy fomd : SueTw g,
oy IT AR @ 3 wifaw
FEAT | W9 A G G qeans fea,
@y a0 gl @,

ot secamw foy o wiy ok
T AR WE WA IB3RT, AfeA
e { AEL AT AT OO, W
g § s oo gR a1 AT
m”&ﬁ‘f:ﬁ*mﬁmm
9T wTT ¥ o gy foar €, 1 afew
Iusaa wgey, ¥ wigar § fr qw &
Ay @ T A fiw §F amar Ivfena
T, wfE N @ ¥ egy oo g
£ e F A Ay A ¢, W A oW
& o §...... (maqTT) .. .59

L2 SO i
sgo e sy o amgefy o & wie-
smuont 3, W A e B oxw
w9 ¥ ¥ & goaa § gy o
wup e awr g i amfion #
s & fF Qur Aramow =qTfie
w&#mﬁ fyg ¥ duw WX @-

mmwrmii;im%ﬁhﬁ
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& arrr wrgar gL L . . (S@wETY) L.
........ ol aTgT seweqy Ry
I W F AT T gW IESA Fr
oo Tl far wifed | xfad, [
9f ww & ¥ am gwrar d, ewfg
& wrw fywver ¥ Wi wew A sl
& F oy gy ot ave g
g

Ig aET TGP AR, Wy Ary
¥ e ag ¥wr oo waw o faow o
feafral & st wr 1 I AT EER
faQeft z@t & Jam, wif Wit s
waer ag v ¥fe dw § weqwear §
¥ ¥ whwt § dw ¥ g afy 8, o
T §, dw ¥ v & & ot wger
& g it W g RR § Y o -
el fag® qwH 4 q¢ &
@d W ¥, .. (wwm)...
WA A9 T HIG A REA (6T ),
& Swar ggar, & g5 A S T 9Ty
o) g AR BT, L (TANE) L R
AR wwr & &, xW ol AW @ g
wra, sfagr wpifed & gwr ey
§asgm e gw AT,
(W) .. ... afor s g
s 0 &, A%, [g WHAT NIgar
g s ww Roagagu e &
TR AT WG ¥ geew Iefege foar
arw &, W7 R qw wy afn R
e & fwag g afd &
fEO T & AT AT R WRIE YT
W W QG §- WA o b

¥ mﬁﬁmwmwsz
O WEW £ fF W T FRE 9T
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[sfr wwy = g

9T qER FT @ &, afw gud 9T v afy
W@ @w aar ¥ g@e 3@ e &
T wag Fwg w1 @
wedfs N & wigwewr 93 9
g¥ wgwr wiga g v afafke gv @
qw qOT A AT ... (za7ar)
....... oq gH ¥ T F 93N
T § Qv g gy T Fgrgar —

wa frwr. aOdfa o ag3m Tw
IO AT T TFHT FLIEF U

A I BT AFTCAATE 1 FW
N wmgs 5 oo @1 qQiar
€q avg ¥ AgAErT @, Hfrw gad
0T g O faQet g7 & wrf &,
AYF T QI FTAG AT, I X
Fg W g fF w19 g7 99 0@
aff s & Foa & s
I A gegmmr tr T M€ 1 A

seary & wada F fwd g ey

:
]
3
:

AT § ST Wi agen ¥ f
w wmy Aswad 37 (=eww)

ot wy fomd : ey R,
Y AR PNl W W IS
&fag 1 (sEar)

sfroie e fog: & ool fw
W e Fwr mfy R, Seer fiew
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[sft wy fowrd]
AT S g § fr gt e
1 §aw I fawr adt | (swwamy)

W Wre W@Ww fag : & a@
W T A g www g oW
W ¥ e v ¥ wwd wfow
waweT § @ Ay s A
#t § (wraar)

oy fowd : X owy w2
T wrdar WX rE

Wt wermm fag: g d
s 6 WA X rEwrd g
R afer ganr e fewd fear ?
oF ™ faliw & o, fead aEw
R ST W E, ¥ SraTord
W s W s
vy fr frat & aweefr A @, S
Wt SR Kfewr g o e ?
PR & ¥ wg fe AR
5Q  (sqwwr)

MR. DEPUTY-SPEAKER: It is very
unfértundte, that Metibdrg on this
side weit tryin® to dédw my dttén-
tion all the tkme, but the only order
before the House was the speech of
Mé, Sfianksr Daydl Singh. IF there
ig sny diserder at &, it iy the jnter-
ruption of his apeech. _}gouldlike
to draw the atténtion of Shri Madhu
Livtkye, who 1§ g very Knowledge-
able Mem) mey not Kke that—
to rule 376 which relates to pointg of
ordér under which, I suppbse, he
sedlty to fslie & point of orler. The
géonnverychnrly: “A of

er shall relate to the interpreta-
tion of enforcement of thesg rules or
such articleg of the Constitution as
regilste the business of the House and
shall raite a question which is with-
in the cofiffzance of tHe Spesker”

SHR] K. 8§ CHAVDA: t t
me? wn&:ww&emm
wah!m'w . T rafhell of Doifit ulillér
™ .

MR. DEPUTY-SPEARER: There is
only one order, that I am on my legs
ang you are interrupting me Shri
Madhu Limaye should cooperate. You
cannot 'make a speech on the piretéxt
of ruimng a- poitit of order. If you
try to pressurise the Chair to allow
you to make a speech under the pre-
text of a point of order, then it be-
comes very difficult to conduct the
proceedings. You may do it now and
other members may do that tomor-
row. Even so, I have said that I will
give you one minute or, let ug stretch
it, two minutes to make a point of
order. But if you say “I cannot do
it within that tite”, then it is very
plain that you are not very serious
about the point of order. Now I would
like you to cooperate and reciprocste.
1 will even go out of that way, now
that Shri Shankar Dayal Singh has
finished his speech

SHR! SHANKAR DAYAL SINGH:
No, I have not finished my speech...
(interruption)

MR. DEPUTY-SPEAKER. Order,
order. As 1 sald at the beginning,
the only order before the House is
the speech of Shri Shaskar Dayal
Singh when thet¢ was interruptien.
I rang the bell and I thought he had
finished his speech. If he has not
finished his speech, let him finigsh it
Then 1 will come back to this point.

ot wrg forselt : Ok W wrde @Y
TR ToT 0 § | e Wi g of
wft g |

MR DEPUTY-sPEARER: No, Shri
Mashu Dimaye, [ with cou;él*bwkzo
you- “ve (‘m’ ? uptb’uJ' eage 0
not pressurize the Chair beyohd a
certdin 1malt. T am on my legs I
WW&rimmm%
to speak. If he has not finish
speech let him finish his speéth. .
I will come Wback & Shri Mafhu

Limips ay & very sphieial cmdad&n ,
becau?; I would like the cooperation



237  President's

Address (M)

of every Member in this House. Now

Shri Shankar Dayal Singh. I am not
hearing any body else.

stk qavér fg o Sureww oft,
& o & Ay % wow ¥ 9% 7Y @
ot fie 3w § w7 wmw wfeT afrfeafy
¥ ¥ dwe §, wex 4ty §, <ot r v
WA agmwmwanw A ¥ |
Ffrw 99 wwe ¥ IWW &1 TET B
a1 &, I3 a7 forory v v AT AT AT
& ag ¥t g3t s wfgd | w g daw
ag facend & fr 2w ¥ g7 3f7 &
Hro #Y w47 §, AW 7 weggeqr & AY
IAY AHET FT GHATT AR AT
¥ =AY #1 S go A 59 @ A
T A WFRE FVAT Agar g
Jw A 55 FVIT SWAT W HWEAT &
A=, 72t & fiw, wfag & A= foeit
T TEFLE ], A AT W AT
%1 At § o e gad wrd gy s e
feerr ey & o shvedt e ot
Fqea Y fomr wwar §

e, s Wt ety & wfe-
WU 9 HRAATE ATA & Sy a3 qgh
v gt § o @ A 97 o, TAE AW
& sara wgse fat s  fib wrardy
£ 27 qra a1x Ty 3wy foar ? Ay
3 war gy Y T et far oo oY
i & WA o ag gt ww
2 ) age T graw o At wewr @
3 “ffear z@ Maw S g o
B 4t e woere & e o &4
7% farerrar oty s o & A § wwwar
iﬁ:aﬂﬁmmm&mm
o qweef & oy Al w0
wrondt ¥ g 2w F S oy wfvr ww
Trator wft gy a, dfer wor gy A
§ o oo ¥ ¥ gt g A v
Frator T 8, Wk et wrean, AT
v Wi Sk’ F qfy ot &
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o wrf 73 fr aw ¥ ave A gl

at ag T dafrme &

# wiwst & wrar Srer A Ay weAv
g, WA TH O o v ¢ v 25
TRT TE A &1 W ot vy -y ) A@r
g uF, O W o9 qerT &Y 1 wfee
TS HIGHY T INT 7 GH0HT AFA T
faet | mEd ® wrw ¥F fr Ee
ot et ot arere ag ¥ & s, qiw
g & 1 $3 o wgt ¥ gy | wr fae
aFE q & fa¥ diqz frar, &er
famr, Gar wEY & wrar A A famtor
g | gt Tk () (7) (%) W
#t w1§ o mY Y Fgr W IT FAl
T &N, s W faafara § o
wgr agw faar o 78 fewfemmr ar,
QoY Tl Ay oY agr W fareft oY
Ay aferar s Wy

g &% & fr g fra qamr
gy fign sxra T og g fw
g4 w¢ 3 fo awe oY &1 2w faeelt
ofiq W TR LHE ST WTAVANIT ¥ AT
Tty off wrreteawar § waihe sror ot 2or
o ey Y, 2ar v oy Frrerfiretr g,
oY w FEd TR wor 7fy wrea & Frala
N g O wror 7 50, 100 AH
are oY & &7 wfeew fagar o faw
droff ot T frldar 7 dwer fafiea
¥ ghrgier oft forar wrer safieat &
fetwr trar & 1 ¥ @) ¥ A gvarg
¥ gfrgter forat v & o gefed o 2w
wr  Rigrde chrgre forlnr o
T Wt srer war fit o wite wrdw
el dfer o 3ot § searfre sl wreon
9T W ¥ o o gl 9% g ¥ il
¥ 3 i oft & & figerers gvra
dadé @ d iy wrwrrgie &
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[t w=w=x wrw fag)

watar w1 sr=er ;% frser & A w4
& % ¢ sEw Q@ FEr qiEF 69
vEH fo TR H 77 AT Al AR
ZgTgEE S WA HT LT UFAT B
IV firdy g & oY wfem 7t S ¥
wfed | & amy Y ¥ ad qwd
TEAT ATEAT 9T |

MR. DEPUTY-SPEAKER: Mr.
Limaye. Be reasonable; don't abuse
the opportunity. Make your point of
order. Let us thep get on with the
business.

ot ng, fawy (IiFr) . STeTE
TEYEE, W ¥ qHT ¥ A AR W QR
& ox arr By § iy o Sigar WV E )
¥ wuet avd fawfed & wgav g

ST ATIT FT WATer KATAT I3
wr § fr 7z agw gl & afameo
qT g1 @ § W Ifs wfaTmeer s
W agE § W el wfw Amww
¥ 7z faig fear f gn so9 ST
®Y 7Y A | ww asgefe F sfnme
93 qgg WY & T 99 e &
IR ¥ @R ToArs 20 A W HHT
s e wvEar €, TE AT OF
arrr ¥ Torae * feafir BY Trsgafly
A wew Frar & 1 AT SUTSAR  WENR,
ug ¢ fr 16 frum oW & @l
wren whw &, e X fam g, ss
gar wiw & aa) & geder faw g,
fechr aftwT X et feam &1 T
fafeer fear 8, eftex & Qo1 &%
fieat § | TE | AT TSI FAT A
w17 dfruTT o g 179 2fed, W
T W & w269 W Aay
et ®Y ag wfuwr WY § 5w
qat % eed} gro fa O e w
ST 7 X | W O WA A

frrmaet wwar Afdr se¥ frer
269 W W W w77 179 fedt
W d at ¥ 3 W @ oD
eftwe fafas v § w=frer 3 780
AT AA7 ErATaT &1 fagraawr &
e AT FgT § ! vy E F Awwwr
¥ weae AT @A L

WY mwefasg gro afa (AR -
A cargz ATE wrd E ) WA
Agsfsg & WAz 35 9@ A%ar
i ...

oft ¥ fRad : 99 @z ATE
wrdT WA VAT g1 Al AT CAEE
AR AEL AL ISTFT 2 |
179 T 95T &

MR. DEPUTY-SPEAKER: I know.
I have read 1it.

ot Ay fomd - Tgafa & wfw-
WY QUAgT I @ & | ' a9l
AN TAT F TG0 BT qAT AT E
way feafe A a6 @ AT FAA™
F 1 By gav g s M wr€ g9
9 7% 3 § | 9@y s feafy
Tyse AT Tfge W war seeT aifgd e
¥ eRe A Pew g §,
fecdr wfime 1 EH AR g ¢,
AT TE WIAA( ACF TAT F o A
faqredr &7 #¥agaw gwrE
wWwy ¥ amA W gEaT g X0
AMERAY W g | wWE @y W
T% AFAST  WORIX T A1 W o
A% 9% g Wt awAas ¥ g
™ 9w ™ o fear sngo
TFA TAT B T H G aw F sy
WO TE AT F A F Rt
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¥ 90T x@fag werw@r g
i qT ot 4]0 97 @ & IqwT
freg o ®afra Pear wtrg s qdor-
fre feufs e g Farr g0 3@ T
TZH A G

Some hon. members rose—

MR. DEPUTY-SPEAKER: He has
raised a point of order. Let me give
a ruling. Let me deal with it. I am
not as intelligent ag Mr. Limaye is or
as knowledgeable as he is, but I real-
ly fail to understand how this consti-
tutes a point of order. As far as I
understand, your main point is that
we cannot coniinue with thig discus-
gion unless these things are cleared
first....

SHRI MADHU LIMAYE: You give
your ruling on that.

MR. DEPUTY-SPEAKER: My rul-
ing ig that these very same things
that you are submitting here are the
very things that you can submit on
this very discussion and it is for the
Government to reply later on. How
can it prevent a discussion? I do not
understand. In the first place, we can-
not, here, sit in judgement on what
the Speaker of the Gujarat Assemb-
ly in his wisdom has done or has not
done, We cannot sit in judgment.
And that is no reasons why the dis-
cussion on this should be stopped.
But these submissions which you are
making, you may make on this very
discussion; it is upto you. Ang it
is for the Government to reply.

SHRI MADHU LIMAYE: I express
no opinion. I want a clarification.

MR. DEPUTY-SPEAKER: Kindly
make it clear to me or explain to
me how do these things stang in the
way of discussion being continued.

off wg fordy : 356 Y W@ |
e F ¥ o ¥ o
aff et § WA frargwr
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“declare that powerg of the Legis-
lature of the State shall be exer-~

cisable by or under the authority
of Parliament;”

ag SERRe & ww &

L E
fag |91 F TIT gifamiz doz &

wigs g T 8 1 sefg dag
g AHAT I5 A & K wvd
T A X T g, wrE WA
W@nﬁ' ¥ m#aiarfw
feafa y 1 awre @@ g

MR. DEPUTY-SPEAKER: It is clear
now. Again I say that this is a sub-
mission. You are quite free to make
this submission 1n the discussion. It
is a part of the discussion. I do not
see how it stands in the way of the
discussion continuing. It is not a point
of order. I rule it out...

SHRI P. G. MAVALANKAR; This

matter is now before the Gujarat High
Court....

MR. DEPUTY-SPEAKER: Mr.

valankar, you have made your speech
Please sit down

This does not, in any way, atand

in the way of the discussion continu~
ing.

Mr. H. M. Patel.

SHRI ANNASAHFEB QGOTKHINDE
(8angli): Sir, now that we have heard
Mr. Limaye, would he please express
regret for the aggressive posture
with which the marched towards the
seat of the Chair?

MR. DEPUTY SPEAKER: Well, I
do not know. We are here entering
into very strange things.

I have called Mr. H. M. Patel. Now
under the Rules if a Member ig called
and he does not speak, then, of course,
it has to be seen. If every member
says, ‘I will gpeak tomorrow’, it be-
comes very difficult.

Prof. Madhu Dandavate, would you
like to speak?
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PROF. MADHU DANDAVATE
(Rajépur): I would have preferred to
spegk tomotrow, but in all respect to
you, I will speak now.

1 have carefully gone through the
President’s Address. Since my Party
had boycotted the Address, I could
not listen to him but I went through
it very carefully,

At the very outset, let me say that
the President’s Address gives no indi-
cation that the President of the coun.
try comprechends the hunger and the
anger of the people. Unfortunately,
the efitirk gpéech is couthed in vague
generalMations and does not take cog-
nizahee' of thé econdmi¢ and social
crises ih the couniry.

There i3 so much talk about stabi-
lity, stability of the Government and
stability of democracy in the country.
But in the new context of people’s
atier whd e's agitation, the word
‘stabi¥ity’ has lost its meaning and re-
levance. Even wBen there is a steam-
roller majority for the ruling party,
there is no guarantee that there will
be a stable government at all. At
times, the Government will be pulled
down by the angry pegple’s agitations
and demonstrations outkidé or some-
times, the Government will fall untér
the gravity of internal disgensions and
internal manipulations. That is how
an old President is forced to shoulder
-the gredt re

msibility of conducting
the nﬁ%ia:efzg of so0 many States.
Unfofhuilatily, this is the tragedy of

déﬁ“g&r;e”i . the country. Th t
the"déiﬁ?-ro?lér majm'itt;y Evmeyth:’l.
they could not manage the show and
even in spite of having & mansive
mandate for Garibi Hatao and so
many other programmes, they could
not deliver the goods. Ag a result,
there are peopie’s sgitations all over.
Thmm?wzﬁg in Bildr, thete
are & ngal, i Gujsrat,
in Maharsshirs and in every edrner
of the country there are people’ sgi-
tations, agitationy agnthst hunger, agi-
tations against verty, tations
agibiit ndiinttty, 4 ste Y

tacle of our timeg ig that when people's

agitations grown from the roots deve-
lop in the country, the Prime Minister
of thig country hag the temerity to
allege that some foreign agencies must
be responsible for these agitations and
she gquarely threw the entire blame
on the Opposition Parties. I am mot
at all on the defensive. While accept-
ing this allegation of the Piime Minis-
ter, if she says that the Opposition
Parties are responsible, 1 very much
wish that the Opposition Parties should
be responsible for agitations. Be-
cause, what 1s the task of the Opposi-
tion Parties? Not to deliver only
aspeeches ip the Parliameni and State
Legislatures, but thewr responsibility
is to represent the anger and the
hunger of the people outside and if
the people are hungry, in that case,
the Opposition Parties must be able
to mobilise the people’s discontent, of
course, in peaceful and organized
channels....

SHRI VASANT SATHE: Peaceful
and organiséd underlined

PROF. MADHU DANDAVATE-
Ybu rieed not underline it I myself
underline it because we belong to
that organizatiosn which belleves in a
peaceful and demiocratic path. You
must have forgotten the path of
Mutting' Gandhi and  adcepted the
path of anothdr Gandhi. But Gandhi-
ji bélleved in the non-violente of the
brave. HMe bélteved that whenever
peopté are suffering and when people
ure’ sufferirly thelr agohy, we must
give estbression to thé discontent and
péople mugt Bght. He did not believe
in the nmem-viblence of thé coward. He
believed in the non.violence of the
VPEVE and it is that non-violehee' that
the Uﬂaﬂikwﬂ Partles are sed¥king to
follow. ~

When we are told that some foreign
agéhicley' abe’ redponéible for these agl-
tatlohd' T wotlld ke to know from
the Prime Minister whether the hun-
ger of the people, the govert} of the
people of a counttry where 42 per cent
of the population live below the
poverty line as also the social and
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economic inequalities, whether these
are commodities imported {rom foreign
countries or whether these are the
indigenous commiodities manufactured
in the work-shop of Shrimati Indira
‘Gandhi, who is solely responsible, her
Government is solely responsible for
these inequalities, this poverty and
this hunger and anger of the people.
You cannot describe the agitations as
machinations of a particular person.
Qur economy is completely collapsing.
*The Government is collapsing; they
do not know their own mind. The
Government is rudderless; they have
no sense of direction, at all. Even
after four Five-year plans whal is the
position in the country? There was
an occasion when I drew the attention
of the House to the enormity of the
deficit financing which has been ex-
erting an inflationary pressure on our
-economy. I asked the Finance
Minister whether in the first four
years of the Fourth Plan the amount
«of deficit financing has gone beyond
Rs. 1500 crores. I remember that the
Finance Minister retorted that per-
haps this was a figment of my imagi-
nation. And when J retorted by say.
ing, let me have your imagination he
could not display ahy imagination and
it was léeft to the imagination of the
Planning Minister to provide the ans-
wer to my question. In réply to my
quedtion the Platning Ministér his
véry clearly indicated that the defleft
finuncing in the last four plang were
of the £6lléwing order: First plan, 260

dieg; Sécond plan, LT  erorés;

1#8 Plin, 1,138 crores snd n the
fifst fotf yéiird of the Fourth Plin
Rs. 1,975 crotés. When I déseribied it
agi‘ Hs dfsgo mrﬁ?m the Finance Minis-
téf sdid, it was figment of imiigination.
Now ihé Pldihing Minister himset
admits that it i8 of the ordér of
Rs. 1,975 crores.

Whénkver we refér to people’y agi-
tatiohs dgitist riflhg prices tHs
uiétl' by the Pritftie Ministér is

M#RY prites 1§ a global phétio-
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mena. But to overcome this pheno-
mena lo have riging income is. also a
global phenomena. Here I would
like to quote certain figures. I quote
them just to blow up the kind of argu-
menisg advanced by the Prime Minister
and the Finance Minister. This is the
information which I have collected re-
garding the 1ising prices and the ris-
ing wages. In Germany the rise in
prices 1s 7 points and the rise in wages
is 10.5. In France, the rise in prices
1s 8 points and the rise in wages is 14.
In Great Britamn it i1s 105 points and
the rise 1n wages is 12. In Italy
the rise in prices ig 11 points and the
rise In wages is 25.5. In Holland it is
6 points and 13 respectively. Im
Belgium it is 7 points and 15.5. In
Denmark it is 11 points and 20. In
Ireland it is 12.5 points anq 20. When
we talk of the global phenomena we
must realise that even in some of the
affluent countries and someé of the less
afluent countries whenever there are
rise in prices they also genérate the
adequate income and they increase
the real wages of the workers and the
result has been that whatever rise in
prices have been there, have been neti.
tralised to a very great extent by the
rise in wages. But here what do we
find? Here the picture is dismal, to
say the least. There is no use des-
cribing this situation asg a global pic-
ture and take shelter behind the glo-
bal situation, Sir.

Sir, there is another point to which
1 would like to make a reference.
There is not only economic inequality
but there iy also social ineguality The
social inequalifies are becoming more
glaring and the people who are suffer-
ing from these social inequalities are
not prepared to keep quiet. I am
making a reference to the harijans
who are oppressed and suppressed for
centuries. They are not going to keep
Quiet any more. Those people are tel-
ling the world that ‘it wmight be in
your interest to be owr mpsters but
how i3 it In our interests to be your
slaves?’ e harifans are suffering
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everywhere in  social mequalities.
They are also rising in revolt?

Dr. Ambedkar, while delivering his
last speech in the Constituent Assemb-
ly on the 25th November, 1949 said
the following:

“How long shall we continue to
deny equality in our social and eco-
nomic life? If we continue to deny
it for long, we will do so only by
putting our political democracy in
peril. We must remove this con-
tradiction at the earliest possible
moment or else those who suffer
from inequality will blow up the
structure of political democracy
which this Constituent Assembly
has so laboriously built up”

The President’s Address is supposed
to be the broad canvas for the poli-
cieg of the Government. The Address
has not taken note of these glaring
social inequalities and the new revolt
that is taking place among fhe Sche-
duled Castes and Schedule Tribes.
Unless they are able to take note of
this, they will not be able to solve
the problems.

MR. DEPUTY-SPEAKER:
should conclude now.

You

PROF. MADHU DANDAVATE: I
shall take only a few minutes more.
There are fratricidal war going on
between the people of various States.
As a socialist and as a democrat, 1
hang my head in shame. I have been
fighting against the rise in prices. In
Bombay, because of the economic ine-
qualities, the people are forced to
fight for their just demands. The sole
responsibility for this falls on the
shoulders of the Government. And in
this very House I demanded a discus-
sion on the pending border dispute
between Karnataka and Maharashtra;
with a sense of national perspective,
however, I agreed to withdraw that
motion in the hope that the Govern-
ment will come forward with a solu-

tion to the problem so that the fratri-
cidal war between the people of
Mysore and the people of Karnataka
can be ended. But, they are sitting
on the fence; they are not solving the
problem. As 3 result of that, more
tensions are taking place,

Sir, as a socialist, I would condemn
every atrocity committed anywhere.
Atrocities are committed in the Mysore
State on the linguistic minorities who
are marathi-speaking minorities; also
atrocities are committed against the
non-marathi linguistic minorities in
Maharashtra. Therefore, in that con-
text, those ot us who have the secular
outlook and social outlook, should al-
ways condemn any atrocity committed
against the linguistic minorities. But,
unfortunately, mothing is being done
to put an end to these atrocities and
to put an end to the root cause of
the border dispute. As a result of
that, a lot of linguistic tensiong are
taking place. I shall take this oppor-
tunity to clarify one important aspect.

In the capital of Maharashtra, lin-
guistic tensions have developed and
some of us have made gllegations that
the problems of law and order are not
being tackled by the Government in
an adequate manner. We found that
some of the hawkers in the city of
Bombay who do not belong to the
marathi-speaking area were being
mercilessly beaten. Those who held
demonstrations were mercilessly bea-
ten by the police. Firstly we request-
ed our State Govermment to institute
an inquiry. The Chief Minister of the
State refused to institute an inquiry.
I demanded then thit the Centre
shauld intervene to the extent of ap.
pointing a Parliamentary Committee,
to have a probe info the attitude of
the police.

15 hre.

This was misunderstood. And the
pratagonists of Shiv Sena had oarried
a campaign. All of us had condemn-
ed the atrocities. They wanted sepa-
ration of Bombay from Maharashtra.
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1 want to utilise this platform to make
it clear that those who committed the
atrocities on the linguistic minorities
in Bombay are not the majority of
the people. All of us including myself
and my party never wanted Bombay
to come under the Central regime.
‘We have made it clear that the people
of Maharashtra had fought for the
creation of Samyukt Maharashtra with
their sweat and blood and we will not
allow any problem ig create o barrier
between Bombay and Maharashtra.
We want Bombay to be a part of
Maharashtra. It 1s not only my feel-
ing, but even the Malayalam-speaking
people in the city of Bombay have
never demanded that Bombay should
be separated from Maharashtra. The
Malayalam-~speaking people of Bombay
had participated in the movement for
the creation of Samyukt Maharashtra,
They went with us to jail and they
participated in the daily satyagraha
and they participated in the demons-
trutions  Therefore, it is very futile
and wrong to allege that the Malaya-
lam-speaking people of Bombay want
separation of Bombay from Mahara.
shtra. They do not want it. But
there are a few industrialists who
want to tuke advantage of thege ten-
sions and demand that Bombay should
be a Centrally administered area. I
take this opportunity to demand that
under no circumstances can Bombay
be separated from Maharashtra. There
was a leader in this country who said
that so long as the sun and moon are
there in the sky, Bombay will never
be a part of Maharashtra, In the
same tone, I want to say that so long
as the moon and the sun are there,
Bombay can never be separated from
Maharashtra. But atrocities on mino-
rities have to be checked, and I am
very sorry to say that under this re-
gime of the Congress Party, the rights
and privileges of the minorities, whe-
ther they are communal or linguistic
minorities, have not been protected
and that is a challenge to secularism.
1 am sorry that the Presideat has not
taken any note of that in his Address.

SHRI K. K. SHETTY (Mangalore):
The President’s Address hag realiti-
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cally touched upon the main events
that have taken place in our country
and the world. It gives an objective
asscssment. The President has touch-
ed upon the important events, the
challenges and the difficulties that the
couniry and the world have been
facing.

250

In the very first paragraph, he has
expressed concern about the situation
in the country and point by point he
has dealt with all the questions facing
the country. In the last or concluding
paragraph, he has appealed to the
nation to face the challenges. When
the nation is facing a critical situation,
it is the duty of every citizen and
every party to co-operate together and
try to avert the crisis. He has appeal-
ed to all parties. But 1 am surprised
that some Members of the Opposition,
especially professors and research
scholarg who are expected to be very
much restrained in their expression
and very much sober and balanced in
their views, should have outright con.
demned the President’s Address as
dull, drab and so on. Especially my
hon. friend Shri Mavalankar said that
it was not worth reading.

DR. KAILAS (Bombay South): That
is his characteristic. He always says
like that, but he does not mean it.

SHRI K. K. SHETTY: I do not have
much time, otherwise, I would have
referred tp all the points mentioned in
the President’s Address. Mr. Mava-
lankar claimed that Gandhiji was
essentially a Gujarati, and Gujarat
could claim him....

SHRI P. G. MAVALANKAR: I
never said that. I never meant that,
I never said that nor did I mean that.

SHRI K, K. SHETTY: Gandhiji be-
longed to the whole world.

SHRI P. G. MAVALANKAR: 1 eaid
that he even belonged to eternity.

SHRI K. K. SHETTY: I had heard
his speech....
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SHRI P, G. MAVALANKAR: Let
him read my speech again.

SHRI X. K. SHETTY: Of course, he
belongs to the world and he belongs
to the country, but essentially he be-
longs to Gujarat....

SHR1 P. G. MAVALANKAR: He is
putting into my mouth something
which I had not said. He may cri~
ticide, but he should not put something
into my mouth which I have not said.

SHRI K. K. SHETTY: It is the
greatest blot on Gandhism and
Gandhij1 that Gujarat where he spent
the most part of hig life and where
he started his ashram and carried on
80 many experiments on non-violence
and satyagraha etc. should indulge in
such violence, we find old leaders
who were brought up and trained un-
der Gandhi)i keeping silent over all
this. All of them including the res-
pected old leader, Shr1 Morarji Desai
I do not say Shri Mavalankar is an old
leader. He is a youngster who has
just come up. I am veferring to the
old leaders who had worked under
Gandhijyi. Shri Mavalankar was re-
cently born; perhaps when we began
our movement he wasg not born.

SHRI S. A, SHAMIM: Thatl 1s not
crime 1 was also not born then.

SHRI K, K SHETTY What I want
to impress on the Housg is that none
of these people went on a hunger
sirike or a fast unto death as Gandhiji
used to do in such situations Several
old leaders including Sarvodaya lea-
ders kept Silent when violence took
place.

Shri Mavalankar, I am sorry to say,
8poke in hyperboles about police at-
rocities. Are the police drunken peo-
ple let looge on the public? They are
Gujaratis themselves; wmost of the
police men are Gujaratis. Were there
not responsible officers i{o give them
directions? Will any policeman act
umilaterally and harass people, oppress
$he people, beat them up or fire on

them without any not violence any-
where in the country?

SHRI P. G. MAVALANKAR: Have
you gone and seen the problem?

SHRI K. K. SHETTY: We have read
reports. Law and order should be
maintained. This is the first duty of
any government.

SHRI S. A. SHAMIM: It is not law
and order; it is a food problem.

SHRI K. XK. SHETTY: When there
is bwining of shops, buildings, houses,
offices, university buildings, is the
police to keep quiet? Should there
not be law and order? That is what
I want to stress.

There was not a single old Gandhi-
an there, a State very famous for old
Gandhans and Sarvodaya leaders,
who intervened They did not pro-
test They did not raise a little finger.
They did not threaten to go on fast
ag Gandhiyi would have done.

SHRI P. G MAVALANKAR: We
have been protesting loudly against
many things. He is talking without
information.

SHRI K. K, SHETTY: Being an old
Gandhjan, I did not interrupt him.

I am suprised, shocked, that there
was nho protest from them,

MR DEPUTY-SPEAKER: Did you
hear the bell? You should conclude
now You have taken more than ten
minutes.

SHRI K. K SHETTY: 1 will con.
clude by this observation From my
point of view, the President’s Address
contains. ...

SHRI S. A. SHAMIM: Spelling mis-
takes.

SHRI K, K. SHETTY: This is &
most disrespectful way of referring to
the President’s Addregs. This Is yome-
thing most irrespongible. They have
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become used to it. This sort of irres-
ponsible behaviour is most unparlia-
mentary and unbecoming of a member.
But he is indulging day in and day
out in this sort of remarks and inter-
ruptions. .. (Interruptions). What doeg
he mean by ‘spelling mistakes?’. I
was provoked by this remark of his.

MR. DEPUTY-SPEAKER: Shrimati
Krishna Kumari,

SHRI K. K. SHETTY: 1 shall finish
in two minutes, Sir. There were in-
terruptions and every uncharitable
remarks by the young Members who
ought to know better.

MR. DEPUTY-SPEAKER: You are
feeding grist to their mill,

SHREI K. K. SHETTY: So, I say that
the President’s Address containsg all
the salient points and all the warnings.
Mr, Dandavate criticised the Govern.
ment for saying thal it is a world
trend. Today, anything happening in
any parl of the world will always have
its reaction on any country. There-
fore. in every way possible we are
facing the crisis. the challenge, in the
country and in the world. We have
all to co-operate together and face the
challenges and try to overcome the
critical situation the country is ¢on-
fronted with.

It ig right that in the lagt paragraph
of his Address the President has ap-
pealed to all the parties, all the citi-
zens of the country, to work together
and co-operate and face the challenge
and get over this difficult situation.

ARat g wa (Sge)
HEA IMAA WEET, rEafa ft &
wfaamey ov  gegarg K weE 9
TN g & T gaArd X7 ATH G
faT wr geora § ¥ oo doiraAY F o
fear & 1

Wy gW Fioa afcfeafadt ¥
W &1 WD W WEE, W W

PHALGUNA 7, 1895 (SAKA)

President’s 254
Address (M)

wwifn %1 NEar § | wilgE
are wqez =7 & fqard ¥vgr 20
At faa st a1 A A
g ag W AR ¥ ) omar ¥
THAS T AGL BAA MG E
s oo & BFoagw @Y st
anif # wwAraars g€ § 1 Swwor
F T 97 THEE R AATHE |,
yfdmr qoRe AR FEM
HIT Q8 AR FY 0T FA7 W AT
ww Z 1 ™M oo ga
Tfam qT 9 WY W@ § O+
AL G q7 TLVAFTT
FA MR 9 IR
wratfag &7 & 10 57 7% s T ag
# wor ART R, T FY |AEET
#% foar Wl & ) AR Aoy
ez ot wEevad e fan )
fowrt sy w9 % fawr @i

oTT G AUNT A A 9@ Far
A Ay M oeE Jgad fravarn
g g & ¢ fE s
TH WARIAT U I A FT DT
s AN FT AN w\T SgiEr
agi & WT whEr  feAerfa-fem
Tl 1 E | AEEE aR |l
N fA WA T W § AR
T «ni % fae QW 9w Wiew
S wvAT ST UF awenr a9 g
21 AYTTY OF WAWE  qRET
toir AMiEF wa ¥ dag e
wratfas & & ®o adww Awrfes
5T ¥ 9TXA | Soda @ quew ?

[AON A SEAml ¥ FER W
wd g aw aifE | afeEeRR
wgdt ZE Wi a¢ faerr @ e ok



j«!ﬁﬁﬁw m&wm qhmmm
AN 4 ) e v ¥ Wil &3

ot wrams Wk T @ O ann-

o] 3t g & R W B
g ¥ o |3 e g fady a et
H wmywwiTeToww ¥ oo

L, Bumr ey fe wdavad §
* WA wﬂm Fam WX
Rw ¥ v ayt Wi wed Tw
_=w4ﬁﬂmiwa~&%
Ry TR N wfw www &
Yy W W EE THT FA AT
N NS we A

MWWMW
ﬁt xm%maﬁrmwﬁg‘r
fmmm it wits & ) %m
'»mmwﬁwtﬁsw%mﬁ
- vt WY T & T

1. frew Rl o dw ¥ W
WE ST T, A Wy & W a3
TS YR U ¥ qTET AN 9,
- i A R e * fawge
e %% 1wy & W mfwt
- ohege ¥ falr qw@rm W

R Wgt 9y WR wT wrE WY

1T LA
zm iqs «m ﬂt
Qm - favewr wowre ¥

qt mﬁwn wm" .

3. T Uy A g aniadi fefr
I & f wiw wr A ¥ gear
¥ femdl w1 QAW W s oAl
fow grar § 1 wfve § gy
wiiw w9 38 waw 3oy

w7 fead @ww ¥ go wwd

QoM Wt & sﬁtmwmm
far b W s A X
a9 w& | Qo AOTd F @y 9,
sré_iﬁvmﬂ a7 Hrast QeI
N gwenms W aga Tl §
Qo gfear ® qwE F AW-
dra wraw = o | § W gwiam,
ag OF THT Ara & AY A § Iowew )

4. 3@ W) WA gX 26 AW
wor ¥ oF wx o are § fe sndft ot
TR # Ww Y 7w vt st
e & frdt vl qu % a4 e AT
wear § 1 wror ¥ danfaw gw § A
Wk rqy d9 ¥ S # wavq Ty

o wwg K

5. W & gde IOl &
s ! mﬁm’vﬁm mmﬁ-i?: ;
wmm@ﬁwm
e, uﬂ‘ﬁ ﬂiﬁ, ﬁvﬁ lﬁ‘!@! ;




257 #resident’s
Address (M)
wdw, word e wl o e, waet
W*M,mm,mﬁl "
it & wfeferr g ¢ A
ot anTe AT 9T VR E-WTETE FY
" T fadry sorer AT =efgdr o

6. @A™ Fr I F wAT F 0
oy agdft ov @y 1 e §
wgt agy uF afer w1 v § 8 feet
srarsr faerer o1 wa &9 3 sy s
wy qg ¥ feAar &) 7T 3@ A O
g e 7 Tww @@ AR
W AT A A aE Y

oeF W AR FAA AT Y FEAT F
fr #% TR ¥ AT AHTIT A &,
oY W ARTd  #F 9w ® 3
& frdefr = & v & wrer Ay el
qréf favry & faum<r & a8t 81 A
eV &w #r wgwdr faam & fow @
Ferarfra: % pIoTi g9 B OF 0T 39S
= g0 AET WTEI AT §T GETET
faerv o A S 7fz ge AW
apdT i ae PraT & W B AT AT E,
wqT gevEifacs WA e & franr
&t &m &1 wafq gfaferr g 0 qd@ ag
t radrom A g foony avdr ol
o ¢ 5 B9 WO a9Te §T SO
ag) frar s gw Am & wieer & @19
forame ¥ W@ | AW O gL X
SrerE w7 ¥ ohi & T Aafr ww
whd | o o faly o e §F o
wTIw ¥ FEWTEAT WYX GEENT W WU
AT o T o7 e #Y W wwar
Yo mmamF g am A g e
T WA 4y wHge w6 ag W
oy &, aw o wafy ¥ gufy §, od
#wr femr ot v A swfa w30 @
gafg qw & ss wQT wrelt ¥R &
aenT fyereT ot wior HTw w3 avl gar
qIR W@ § aFq § Wk W
TR WOl ®T W AW wwar §

3293 LS8—0

PHALGUNA 7, 1895 (SAKA)

President’s 258

Address (M)
SHRI INDER J. MALHOTRA
(Jammu): Right at the beginning I

should like to say that some of our
colieagues, whether rightly or wrongly,
have chosen to give certain strange
adjectives to the President’s Address.
Some of them have termed it as in-
adequate. In my opinion if gne iz to
make an objective analysis of the
President’s Address one will come to
the conclusion that it was an honest
and sincere attempt to analyse the
problems which the nation faced to-
day. It also gives an indication of the
approach to be adopted by the people
of this country irrespective of the
strata of <ociety to which they belong.
to solve the problems, whether eco.
nomic or political,

I would like to mention that a lot
of tine has been spent during this de-
bate, analysing the causcs and factors
which have led us to  this grave
economic crisis today, and some sug-
gestions  ho 7e alse heen made as fo
what steps the Government should
hrv . tuken to overcome this economiic
c1islc My ovly complaint 15 that
very little has been said about the
1cle thr L can be played by the indivi-
dual to stirengthen the hands of
not on's ihe Government hut also the
otho agencies which contribute to-
wards the wmncreased production  of
various items in this country.

There has been a good deal of
talk about the shortfall in foodgrains
and the defects in the public distribu-~
tion of foodgrains. There is no deny-
ing the fact that due to various fac-
tors there has been marginal ghort~
fall in the production of foodgrains.
Bven though my colleagueg from the
opposition have rcferred to the arti-
ficial scarcity, the main factor respon-
gible for defective or inadequate
public distribution is the reduction
in procurement. But here we have
to remember that this is not a Gov-
ernment which is running a police
State; this is 5 democratic govern-
ment, So, it has to take steps, keep-
ing in view the basic democratic prin-
ciples, 'This Government, which is
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eléetdd vy the people, which is work-
ing f0r the people, cannot adopt
fHbée Mmedsures by which any produ-
oér, whéthér he is a farmer or a
sthatl factory owner or the producer
of g consumer article, can be forced
in a way which will go against the
basie rights given to the citizen under
the Constitution So, there will natu-
tally be a lot of difficulties in the
way of procurement, whether 1t beo
foodgrains or other consumer goods.

It hag also been asked whether 1t is
not possible for the Governmcnt to
nationalise all those units which pro-
duce consumer goods I am one of
those who has always been saying
that the Government should take
over all those units when the time is
ripe, when the Government is in a
position to take over and run those
units, But before we nationalise any
unit we must make it doubly sure
that we have got the right type of
properly trained personnel with us to
Tun that particular unit to its fullest
capacity and improve production.

Now I would like to turn to an-
other fleld, about which vervy little
has been said, and that is our achieve-
ment in the international relalions
Apart from other factors durable
peace 1n the Indian sub-continent is
the most important thing for increa-
sing production. It is quite clear
that some of the problems which we
are facing today are the outcome or
the off ghoot of the 1971 war which
was forced on thig country by Pakis-
tan, While I would not like to repeat
past events, all the same, I would like
to say that the policy injtiated by
our Prime Minister, Shrimati Indira
andhi, before the war, diring tH¥
war and after the war to establish a
durable peace in this sub-continent
has paid its dividend, Only the other
day Pakistan recongnised Bangla-
desh, which ig g matter for rejoicing.
India was the first country, under the
leadership of Shrimati Indira Gan-
dhi, to recognise Bangladesh to point
the path which this universe should
take. As far as Bangladesh is concern-

ed, today it has preved right, with
the recognition of it by Pakistan,

As has been mentioned in the Pre-
sident’s Address, and alzo indicated
by the Prime Minister of Pakistan
during the last two or three days I
hope that a tripartite conference
of India, Bangladesh and Pakistan
at some level will be held very soon to
make o sincere effort to solve the
problems which are being faced by
the three countries today.

Now, it is quite indicative, coming
to the policy which India has pursu-
ed during the last tew years towards
Pakistan and the efforts that we have
made for a durable peace in this sub-
continent, that much still depends
upon the attitude and approach that
the Prime Minister of Pakistan
adopts, But I am quite confident
that the atmosphere and the con-
ditiong prevailing in Pakista, and
around Pakistan, the attitude of the
Pakistani leadership, will be more
positive, that they will hs more res-
ponsive and they will adopt more
constructive attitude to solve the
probleme which this sub-continent s
facing today.

One of the off-shoors of the last
1971 war with Pakistap 15 the ques-
tion of the refugees of Chhamb area.
Time and again, 1 have heen trying
to focus the attention of this august
House about their problems. I want
to draw the attention of the Gowv.
ernment and urge upon the Govern~
ment to take immediate steps for
their proper rehabilitation, During
the last war, the people of this area
made the maximum sacrifice. When
the line of actual control was drawn
up and decided upon between the
representatives of India and Pakistan,
unfortunately, the area in which they
were living before the last war was
handed over to Pakistan. It iy the
entire, the sole, responsibility of the
Central Government to make avail-
able all kinds of fdcilities tor  their
proper rehabilitation.
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& would also like to mention that
during the last year or 5o the political
atmosphere and other conditions in
Jammu and Kashmir State have im-
proved to a great extent, This has
been possible by the dynamic leader-
ship which the Chief Minister, Syed
Mir Qasim, has provided to the State.
Another happy factor is the role
which Sheikh Abdullah has chosen to
play now not only in the State but
also in the rest of the country. I wel-
come the efforts which have been put
forward by Sheikh Abdullah to st-
rengthen the secular forces i  this
country, not only in the State of Jam.
mu gnd Kashmir but in the rest of the
country also. '

Here, I would like to point out, let
us not confuse the issues in the name
of the change that hag come about as
far as the attitude of Sheikh Abdul-
lah is concerned. I appreciate his
efforts for strengthening the secular
forces in this country. But when
he says that more autonomy should be
given to Jammu ang Kashmir State,
I think. he is trying to confuse the
issue The people of Jammu and
Kashmir State want autonomy at
the equal level, that is, the autonomy
which s now being e¢njoyed by other
provinces and Stateg in the country.

SHR1 8. A SHAMIM: No.

SHRI INDER J. MALHOTRA:
Your lone voice is not going to count.
I represent the people of Jammu and
Kashmir. . (Interruptions). How-
soever politically powerful he may
think himself to be, this is not going
to affect the attitude of the people of
Jammu and Kashmir. The people of
Jammu and Kashmir have sacrificed
much to come intp the main-stream
of the nation. No. individual can put
back the clock, I want to make it
absolutely clear,

SHRI S. A. SHAMIM: He can only
make a speech in parliament, and not
outside.

SHRI INDER J, MALHOTRA: 1
do not know whether he represents
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the people or he ’rﬁp&-éaehfﬁ Sheikh
Abdullah. I know hjs past, I know
his present, but I do not know his
future.

SHRI 8. A. SHAMIM: Then he
must be a very wise man. He |is
the mid-wife in Jammu, ’

SHRI INDER J. MALHOTRA: In
the end I would like to make g very
sincere appeal that, in order to solve
the problems, economic or political.
which are being faced by the country
today, every individual and every
party should put his or its mite.
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Sir, I support the motion of thanks.

SHRI MORARJI DESAI (Surat):
Mr. Deputy-Speaker, Sir, I am spea-
king after a silence of more than 27
months in this hon. House as I feel
that the time has come when the
political and economic scene has be-
come so volcanic that one feels very
anxious about the future anq the
days through which we shall have to
pass. It is, therefore, necessary that
I should point out what I think about
it to the Government. Whether they
attend to it or not is their look-out.
But I must also appeal to the country
through this hon. House, so that the
country fights the anti-democratic
forces and resiores democracy to its
real level. I am very much disturbed
huecause I find that the values which
the Congress had laid down and was
observing, the democratic traditions,
economic values and political inte-
grity, have been cast to the winds by
the ruling party and that too im the
name of congress itseif,

When the President addressed the

two Houses, he mentioned that ‘the
times are very difficult’. I am glad
that he has recognised it. It was not

even recognised some time back. But
he did not suggest any remedies for
relief, of course, I cannot find fault
with the President because, while he
has delivered the Address, it was
prepared hy the Cabinet. Therefore,
it is the Cabinet to which I must ad-
dress my remarks. The worst situa-
tion is happening in the economic
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field which touches the whole popula-
tion and more particularly the 40 per
cent of the people, an acknowledged
even by the President, who live be-
low the poverty-line in this country.
Prices are rising so fast from year to
year that it is difficult for the poor
people to get even one meal a day.
Peopie Who do pot feg) the pinch,
cgrtsinle would not realise it. But 1
have seen people like that myselt in
the course of my travels through the
country. Even during the election
tour that I have had to undertake in
0P 1 have seen abject poverty In
several areas....

SHRI K. P. UNNIKRISHNAN
(Badagara): You did not see it before.

SHRI MORARJI DESAI: Not as
much as I see it now. There is no
poverty for my friends who are sit-
ting over there because they are
making the most out of ithese chaotic
conditions. ...

SHRI VASANT SATHE (Akola):
It must be worse for you.

SHRI MORARJI DESAIL I was also
not speaking in this hon. House for
the last 27 months because I know the
spirit in which my hon friends op-
posite take what is said by the Op-
position, They gspecialise in distur-
bing people when they find something
inconvenient. For them that is very
democratic, but..

SHRI K. P. UNNIKRISHNAN: It
may not be worthwhile to learn
democracy from you.

SHRI MORARJI DESAIL I know
what you will learn. You will learn
soon at your cost. Events are fast
moving and you will realise what you
are getting. It ig very easy to create
a disturbance from s safe position of
Government for the Opposition be-
chuse it ia weak....

AN HON. MEMBER: As in
‘Gujarat.

SHRI MORABJI DESAIL In Gujarat

what i happening? If that does not
teach a lesson to my friends, I do not
know what will teach them. I will
come to it later on.

The prices ag they are rising for
tha last four years are phenomenal
and one does not know where it will
lead us to. And whose fauly is it?
When we say that it is the Govern-
ment’s wrong policles which are res-
ponsible for it, the Government say
that all this is due to the fact that
it is a world phenomenon, What is
the world phenomenon? In the inter-
national world, in the well-to-do
countries prices are rising, but they
do not rise beyond 5 to 7 per cent in
a year, while their annual incomes are
rising by more than 10 per cent. How
will, therefore, the price-rise, pinch
them? But what happens here? Not
only {he prices are rising by more
than 100 per cent but the incomes
are not only not increasing for the
bulk of our people but incomes aie
decreasing, specially for the people
who ure below the poverfy line,

Unrmployment is increasing even
according to the Government’s  re-
cords snd the Government's records
themselves show ghat uiemployment
amongst the educated has increased
by 75 per cent in the last two years.
These are not my flgures. And, when
that happens, a callous attitude is
taken towards them by saying that
these are world phenomena. How is it
a world phenomenon? When that does
not catch, it wag said that the year
1972 was the worst scarcity year
during the last 100 years. This is also
far from the truth, to say the least, it
we look at the flguregs of production
in 1972-73, that is, those two years
and the previous years when there
was greater scarcity. Take the years
1985-66. The production of food crops
in 1965 was 72 million tonneg and in
1968 it was 74 million tonnes. On the
whole, therefore, it wag 146 million
tonnes for two years. What was the
production in these two years of 1872
and 18737 It is 200 crores and more.
How van there be a comparison hets
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ween these two figures? And yel,

what happenéd in 1085-687? Nobody
got less than 8 kilozs per day per

month, in those two years. (Interrups, !

#ons). These figures are in millions
«of tonnes. I hope they are agitated
but they do not seem to have any
deeling of agitation. There is so much
«<allousness all around that even all
this migery doeg not move them and
they think that it i3 a time good
enough for going at the opposition in
such matters, They would certainly
like to help, but how are they to
help? You say, all suggestions given
by them are really crude and are not
acceptable at all. It is so difficult in
a democracy when the ruling party
does not show any courtesy to the
opposition which is so fundamental in
a democracy. I can quite understand
that all sugrestions of the opposition
cannol be accepted by the Govern-
ment and may not be accepted. No-
body will quarrel with it but at any
rate couttesy and respect must be
shown to what the opposition says.
Dut instead of that everything is laid
at the doorg of the opposition. Even
in the matter of prices the opposition
is being blamed, that the opposition's
amtation 1s responsible for it. How
does the oppositionp raise the
prices? I don’t understand that.
And, what is the opposition to
do when the ©prices are rising;
arc we not to point it out? Then
what are we for? Now, this is what is
not realised by those Who are in
charge of the Government.

And, there is no chance of prices
coming down as long as this Govern-
ment is in office. I have no doubt
about it in my mind, because their
policies are such. Even the Economic
Survey which has been laid on the
Table of the House yesterday, shows
no remedy, no hope for this year, no
certainty for it. I do not understand
why they are so helpless. The remedy
1s very clear, because, the causes are
very clear for rising prices. In spite
of there being enough fooq in this
country there is scarcity felt every-
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where. I say that there is enough
foodgrain in the country. Why do 1
say that? Because, in 1965-88, in
these two years, we had produced
only 146 million tonnes of foodgrains
and by importing only about 1§
million tonnes in those two years,
with 180 million tonnes, we could
feed all the people without any
difficulty and everybody getting not
less than & kilos per month. What
is the difficulty in giving full sup-
ply to everybody, more than even §
kilos, when there has been more
than 200 million tonnes produced in
two years, and in the previous year,
it was 108 million tonnes in one year?
Therefore, it is mismanagement and
wrong policies which are responsible,
which have created an  artificial
scarcity. And it is this which the
Government ought to take into ac-
count and correct and take correc-
tive measures.

266

But instead of doing this, fault is
found either with the season or with
international conditions. And if noth-
ing else is available then the opposi-
tion is a good peg to hang every-
thing on! But even worse than that,
the Government finds fault with the
administration, saying, the adminis-
tralive machinery is wrong or in-
effective and therefore this is hap-
vening. Who is responsible for the
administrative machinery? Is not
the cabinet responsible for it? Under
whose orders do they work? And if
they are not efficient enough to
manage their administrative machi-
nery what business have they to run
the Government? What business have
they to remain in Government? If
they are self-respecting they ought
to go out and give place to other
people who can manage it. Or, else,
manage it all right. Who comes in
their way in managing the adminis-
tration? But, they don't want to do
it.

Instead of that, they try to take
against the Judielary end
three seniermost judges are saper-
gseded in the Supreme Court, thereby
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trying o make them subservient to
the Exeoytive. Now, this & an
assault on the Copstitution itself and
on Demecracy. Production on all
fronts is almost at a standstill or is
very static, It I8 not increasing.
That is why algo things are less aval
able. When money circulation goes
up and yp, prices are bound to go
up. They can never come down.
When defiait financing goes on 1n-
creasing from yesr to year, what else
will happen? There may have been
deficit financing 1 the past but it
was not of this order at all and
nowhere near it. Now it is mount-
ing by leaps and bounds. Therefore,
money circulation has increased be-
yond lmits. Whereas the money
circulation was Rs. 5,000 crores by
1968, m the next four years, it has
increased hy sbout Rs, 4800 crores—
in only four years. What will hap-
pen? The prices are bound to go up.
The prices are shown to have nsen
by 22 per cent to 30 per cent in two
years But take the ordinary sarsu
oil which is used by the Common
man in UP. It used to be Rs. 4 a
kilo in 1971 and now it is Rs. 13 per
kilo. It has gone up by 300 per cent.
When we come to dal, its prices too
has gone up a great deal. The
prices of vegetables are also increas-
ing everyday or every week. Take
tomatoes. They were available ‘or
Rs. 4 g kilo in Delhi or in Bombay
Their prices are rising like this
every day What can the people do?
The only thing left to them is to die
and to disappear. Instead of poverty
disappearing, the poor people are dis-
appearing. Well, if that is what the
Government wants, I think it has
achieved this very successfully;

Therefore, the Government has to
do something about the inflation.
This happens because deficit finaneing
goes on increasing. Why cannot you
give it up? It is said that because of
defence, because of security, the ex-
penses have to be indurred: The e-
fence expimditure has to be incurred.
At the si'ne tle, mvgity‘y'ya also

'3 1 * »

got to be tackled. That momey is
misutilised and Afty per cent of iL is
swallowed by those who manage the
scarcity operations. How can you
have money for any other purpose”
In ‘the same way, in the matter of
defence expenditure, nobody would
say that the defence expenditure
should be cut down so that the de-
fence is weakened. But, there s
great scope Yor economy even in
defence expenditure. I have no
doubt that Rs 200 crores can be eco-
nomised even after strengthening the
defence more than what it is to-da)
Because, there is so much of corrup-
tion aliround wherever you go, and
if that corruption disappears, there
will be a lot of economy achieved
and the money circulation too wall
go down.

Government seems to be going fas.
towards increasing the money citcu-
lation from year to year. I do not
know what picture will be presented
this year in the budget after two
days. I am quite sure that the defl-
cit has mounted up much more than
what was ecalculated. 'We read from:
the papers the other day that
Rs. 1000 crores will be 1in deficit in
the first nine months of the year 1
do not know what the facts are be-
cause these are flgures published ir
papers. It will be a terrific thing
when we sée the budget after two
days. But, what iz the remedy for
1t? The remedy is to give deficit
financing and practise economy.
Economy can be practised in several
areas. I do not want to take much
more time over it because I hav~
little time at my disposal.

Unless incentives are given for
production by allowing the Initistive
to those who produce, I do not think
production can be Increased. At the
same time, the cost of uetiorr
also must be decreased. Unless the
conts of production are decreasen,
there emn be no remetly for tacklirg
the prices propérly zs i should  be
done.

s 4 [
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Corruption is becoming the only
, Which 18 pot scarce.
Everythmg else 18 scarce but corrup-
tion is not scayce, It is getting more
and more and meore everyday In
all fields it is now encroaching, prac-
tically, if I may say so. Even on the
political side, corruption is prevail-
ing. The way the office of the Gov-
ernor ig utilised is something terrible.
In Orissa, the Ministry djsappeared,
aad {we Npoesition had & majority
but they were not allowed to form
governmeni and President's rule was
established When they went to
court, the High Court said that they
had ne¢ jurisdiction in the matter but
they did record a finding that it was
misuge of his powers by the Gover-
npr for which the High Court had no
remedy. If after such a  distinct
finding by the High Court, the Gov-
ernor goes on merrily, whose fault is
it? It is the faullt of the peovle who
appoint him and control him? But
they are utilising him only as an in-
strument, and this is what is being
done for the instilution of Governors
and even the President, if I may say
so, because the President is made to
say whatever he does not want to
say.

The qther day, the Presdient said
in a speech that food scarcity includ-
ing the food problem was due to cor-
rupt and inefficient method of dis-
tribution by Government. But he
does not say that in the President's
Addregs because he is not allowed to
say g0. But I do not know why he
was allowed to say so before. I do
not understand this kind of function-
ing of Government, which had never
happened before, at any rate, in the
past.

The corruption in the economic
field is something terrible, It has lett
all limits. I had never seen this kind
of corruption even in the British

eriod. ‘That i§ i}e kind 'of cdrtup-

On whigh is K on eyerywhere.
Thiire 1§ ,;pot 9n§o ing which cen be
.33 ‘withqut pnying motiey by the

person, exdépt’of coyrse by
those who are connected with Mints-
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ters or with Congress MPs w.ho can
get those things done easily 'ss they
want to be dorte. But all others have
got just to pay money in order to get
things done:

a7

¢

Railway travel has become difficult
The other day, a Servedaya workér
said that he was coming from Kan-
pur and he could not get g ticket in
third eclass with reservation unless
he paid money and he had to pay
money, he said. I am very sorry it
he had paid money; he should not
have travelled. Somebody at least
should resist. But this is the state
of the country in which people be-
come weak. Whose faut is it? Is it
not the duty of Government to re-
duce corruption? Is it not the duty
of Government to see that corruption
is reduced to a minimum? 1 can
understand if corruption does not
disappear completely, but it is hound
to go down and down if constant
efforts are made, then alone there
will be integrity coming into the
administration and also efficiency;
otherwise, it cannot. come. But in-
stead of doing that, lakhs and lakhs
of rupees amounting to crores are
being collected by Ministers for party
purposes, and if they are collécted
for party purposes and spent in elec-
tions as they have been spent, as
they had never been spent in the
past by the Congress at any time,
and all this is done in the pame of
the Congress, corruption {is made
rampant. If this happens at the
Ministerial level, how can the admi-
nistration remain free from it? The
administration will behave as the
ministry will behave. Therefore. the
whole disease lies at the root and this
is what is required to be remedied.

I now come to the question of
Guyjarat egh ch has been very casually
mentioned in the President's Address
which also shows what mdtfferepcg
is there in the, Govgrnmgnt to what

is hapPeping in Gujg nlv one
ling is, ;pen tmed thgre t Prgsi-
dent’s rue 8 heen esEa

Gujarat. But w
What s ha

ﬁvﬁﬁg gs noti%leent
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tioned at all. I am very sorry that
violence has sprung up also in
Gujarat where it was the least ex-
pected. But what iz the cause of that
violence? Violence did not take place
in the begimning. It was a spom-
tansous movement by the students
and the young people, joined later
on by all other sections of the peo-
ple against corruption end against
non-availability of foodgrains. If
only two kilos per hegd per month
are given in ration shops, what are
the people to do from day to day?
Thiz is what has created a revolt in
CGujarat, because the Gujarat people
had never seen such corruption be-
fore the ruling party came into
power in Gujarat. That is why this
is happening (Laughter), They can
laugh at themselves. It is they
whom I am referring to because all
of them are not free from it. They
can laugh it out. They are bound to
because that is the only way left to
laugh it out. But please rememper,
he laughs best who laughs last. 1
am quite sure the time would soon
come when they will not be able to
show their faces to their own people,
to their own constituents. I have no
doubt about it.

This is what is happening in Guja-
rat. This is what I am worried about.
I do not like it. I have gone there
and 1 have spoken against violence.
I have said that there should be no
violence because violence is not the
remedy for it. But when people see
that they have either got to put up
with that Government or take to a
remedy which is available to them,
and when the Government goes on
committing atrocities on harmless
people, what else ean happen? Y
have gone there and seen things for
myself, I have made enquiries and
I found that out of 54 people who
have been shot down, not less than
30 people have been completely inno-
cent who had nothing to do with any
movement or anything. They have
been shot down In cold blooeg The
police have gone into the houses of
people (Interruptions),

SHR! VASANT SATHE: Why were
105 people shot down jn Bombay?
What was that? Mercy killing?

SHRI MORARJI DRESAL: 1 will
tell you about that,

SHRI VASANT SATHE: 1t is very
easy to talk like this now.

SHRI MORARJI DESAI: I have
said that not one innocent man had
died amongst those 105 in Bombay.
They were all people who were kil-
led by bullets when they were actu-
ally looting or killing people, not
otherwise. Also let them remember
that whatever I did, the whole vio-
lence disappeared in two and a half
days. But what are they doing? They
are killing people and violence has
gone on for the last six weeks They
are not even efficient in doing what
they shoulq do.

I know that Government has ‘¢
govern. 1 would support a Govern-
ment which shoots down people who
joot or commit dacoities or murders
Let them be shot down. I will sup-
port them for it. But what is the
meaning of shooting down people who
are on the street trying to buy some-
thing? One man was flying a kite
on a roof. He was shot down in the
inside street. I have seen all that.

SHRI S. A. SHAMIM: Why should
he fly a kite?

SHRI MORARJI DESAIL:
kite i a crime! I have gone there,
seen it and verified it. He was killed
in such a manner that his skull was
broken and stuck at the wall and
some hair is still sticking there. I
have seen it there.

This is how atrocities are cormrmit-
ted. Policemen have gone into the
houses of people on the second floor,
taken people out of their beds and
beaten them. A women's procession
which was completely non-violent
and peaceful, was broken up by drag-
ging women by their hair, When this
thing happens, what else is yoing to
happen?

Flying
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Therefore, now the whole people :: 16,01 hrs,
Gujarat are in revolt. 'What is one Sumz D c AMI in
do about it? One does not see When ! themChmaimrl. Gosw

this Government ig going to wak.e up.
President’s rule has been established.
The Assembly has not been broken
up, not been dissolved, and elections
are not ordered. 'The demand of the
people is that such a corrupt Govern-
ment and such a corrupt party can-
not be allowed to run the government
any longer; therefore, let the Assem-
bly be dissolved and let there be
fresh elections. If you do that, there
will immediately pe quiet in Gujarat,
absolutely. I have no doubt about it.
That can happen without anybody’s
doing anything. There wiil be com-
plete peace there, provided this 1is
done. But they will have to do it.
I have no doubt about it. The sooner
they do it, the better it is for them.
It they do not do it, then thevy will
have to disappear themselves. I have
no doubt about that.

I do not want to take up any further
time from you.

16 hrs.

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): Mr. Deputy-Speaker, Sir, I
have listened yesterday and today
with very keen interest to the speeches
that have been made from the Oppo-
sition Benches. Many of them have
been critical; many of them have been
hypercritical; and many of them, I
am afraid, have verged on the hypo-
critical. But the point is that the
crisis through which the nation today
is passing is really too deep & crisis
simply to be looked upon as another
forum for making a debating point or
for trying to take off a certain point
or to make & point against the Gov-
ernment, There is no doubt that
what the mation today is looking for
in this House is a new lead. This
House is not only g debating society:
it has to focus all the aspirations of
the people of India, who have elected
all of us who are here, and therefore,
it {8 incumbent upon us to give a new
lead to this nation at this time,

Sir, the crisis through which we
have geen—and I do not only refer to
the economic crisis—is in fact inter-
national. The whole world today is in
the midst of a major crisis. To name
just three countries: China, for exam-
ple, is pn the verge of another cultural
revolution, The United States has
reached a situation where the politi-
cal system geems to be on the verge
of a total collapse. Great Britain, the
Mother of Parliaments, is in & situa-
tion today where they are down to a
three-day week and there is a crisis.

The point I am making is that India
certainly is going through a crisis, It
is a crisis of many dimensions. There
is the economic aspect. Certainly no-
body can deny it, and I would say
that not only do we not deny it but
we have very clearly posed the situa-
tion 1n the Economic Survey that has
been placed on the Table of the House.
I strongly repudiate the suggestion
that Government is either cal ous or
is in anyway unresponsive to the
people. We are aware of the grave
economic crisis that we are facing.

But, Sir, it is also true, despite
what the Opposition people may say,
that to a large extent the factors be-
hing the economic crisis have been
totally outside our control. It is not
necessary for me to go into this at
length. 1 am sure there will be other
occasions; apart from the President's
Address, there will be the budget;
there will be a debate on the Plan,
but may I point out that over the last
two or three years, as the President
has mentioned, there have been unpre-
cedented and unpredictable develop-
ments. Drought, for example. May I
say with due respect to Shri Morarji
Desai who is a very senior Member
and who entered politics long before
I was born—1I should give him the
courtesy and consideration that he
quite rightly demanded--even if he
had been the Finance Minister, I do
not think he could have prevemted
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the drought. dven if He had been the
Fmance Miniscer, when one crore of
retugees came to this country, would
be have turped round auyd said that
we want {0 §ave money and we will
not feed themm? Even if he had been
the Financg Minister, do you think
that when the war came and we had
10 spend craves upon crores of rupees
to sateguard our integrity, he would
not have spent 1t?  (Interruptons)
We bave listened to him with great
respect. The point I am making 18
that many of the factors that are
responsible for the economic crisis
today are beyond our control.

There was mention of international
prices Lhe hon. House knows how
{ne increase i ol prices or the in-
crease in the price ot other commodi~
tieg has totauy upsel our fifth five
year plan calculatiuns. So, the point
tnat . an making s that we are fully
aware of this crisis. We are facing it.
his 15 no¢ a party matter. This s a
national issue, and this 1s an issue
upon which all of us combined have
to meet and have to seek a solution.
It 1s no use simply trying to put th'e
blame upon the Government. This
is a national matter. But, I will say
this, bandhs, gheraos, strikes, lock-
outs and sabotage—do we not realise
that all thig sort of activities will
bring to a total standstill the econo-
mic mechanism in this country? Who
is going to really bear the brunt of
this? It 15 not the affiuent section of
society which is going to suffer. It
is really the poorer sections of society.
Whereas we can welcome constructive
criticism and cooperation on the eco-
ncmic front, I would urge that the
question of increased production and
smooth movement and ratjonal distri-
bution of goods are no longer a party
matter; it is a national matter and we
have got fo work fogethey in this.
Even with regard {o this problem. of
eoonamie crisis or the political crisis,
1 should say that it is something even
deeper, .1 fegl that geally in & way it
Is & mora! 4oqd epirijual pzisip. »

_ My charge agaiust the pg_pywiﬁon
is not so miich tpat they are trying to
duscredit the Cungress, The Congress
Paity is much mote powerful than all
fﬁe§$ people put together ang will
remain so. In the last 90 years the
Cotigress parfy has beep through
many ups and downs, and after every
crisis it hag gmerged stronger than
before. We are not worried about the
criticisms of the Congress party, be-
causz we kuuw that with ail its fail-
ings and weaknessgs the Congress
barty 15 much more deeply rooted to:
the soil than the other parties. My
charge against them 1g also pot for
the unedifying attacks, personal
attacks that have been made upon the
Prime Minister 1if not jn the House,
elsewhere. What the Prime Minister
has bzen able to achieve by her
leadership in 1969 ang 1971 has assured
her a honoured place in the history
of the nation and none of them will
be able to change that. We are also
confident that she will continue and
she is the gnlv person who can rise
to the occasion and again give a new
lead to this country 'That 13 not our
prob’em. My charge is not this

My charge is this. There has been
a concerted attempt by the Ovposition:
parties to sedulously propagate defeat-
ism, doubt and despair for petty
political purposes In the final
analysis it does not really make much:
difference which party wing the elec-
tion. Once agamn I am sure we are
going to win and you will gee when
the results start coming out. Some-
body may win here and somebody
may lose there, but the only point is
what happens to the people of India?
Are we going to destroy the fabric of’
national unity? Are we going to des-
troy those princip'es of secularism,
soclalism and democracy that are
epshrined in our Constitirtion? It
these foundatiohs are weakened, 1
submit that India gets weakened. Tt
is not a question of ‘one party o the
other party,, i if the duestion ‘of
fundamental. fomsis woon  Which  thiv
nation ig buils *
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1 wusiened with great attention to
the speech made by Prof. Mavalankar,
He 18 an inteltectugl and a political
selentist, I am glso a student ot
politics to somé extent. He has men-
toned thg terrible events that have
taken place in Gujarat. There i§ no
doubt that what happened in Gujarat
is a patigna. tragedy. It doeg not
concern the people of Gujarat a.one.
It 13 a matter of concern for every
Indian regardless of where he comes
from, whether from Kashmir or from
Kerala,
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SHRI PILOO MODY (Godhra):
Why has not Mr. Dikshit or the Prime
Minister gone there?

DR. KARAN SINGH: I am not argu-
ing aboutl the question of dissolution
and so on. I am sure the Prime
Minister will take the correct decision
at the coireet time and she will in her
reply deal with this matter. I was
only submitting the broader implica-
tions of this matter. Are we suggest-
ing that the parliamentary norms and
parliamentary institutions in this
counity have become irrelevant?

SHRI S. A. SHAMIM: Yes.

DR. KARAN SINGH: If we suggest
that, as Mr. Shamim very faciley
said, we will have to think of the
consequences. Do you realise that
once you accept a situation in which
parliamentary norms and parliamen-
tary institutions no longer have any

relevance, you ave creating conditions
in the count: - 'vhere the very founda-
tions, upon which the Constitution is
based, by which we are all sitting in
thig House, are weakened and destroy-
ed. Sir, a totalitarian government
may be more efficient in shooting
down people; I accept that. But the
poirt is this: is that the sort of situs-
tion that we want to develop in this
country? 1 would very dreply urge
my friends on the other side to please
covgider ‘thig' matter, Where will
political Jegitimacy” comé f2om in this
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cuuntry, if it does noc come from ihe
peopie? What are these modes through
which political  legitimacy woulid
cume! Arp we going to accept a uiiua~
tion in which a situation can imme-~
diately be crealed in any $iate wnere
the whole political and parliamentary
piocass becomes irrelevant. This, 1T
feel, is not a party matter. This is a
matter over which everybody sitting
in this House will have to ponder,
because when we came into thia
House we have taken a pledge on the
Constitution, and so we must ponder
over where the situation is leading
us.

278

The youth in this country is
certainly restive, There ig credibility
gap. I am not gure how many of the
hon. Members, particularly of the
older generation, are aware of the
terrible credibility gap that is deve-
loping between the youth and other
sections of the community. It is a
terrifying phenomena. The young
people in thig countiry are beginning
to lose any interest in the whele
system of parliamentary democracy:
they are beginning to get alienated
Again, it is not a question of fau't
finding. I am trying to bring to you
notice thig phenomenon which e
getting more and more deep-rooted.
It that happens, if the whole genera-
tion gets alienated from its roots, the
situation is going to be eéxtremely
difficult,

The younger generations are sound
at heart. I have absolutely no doubt
about it. I would like to narrate an
incident which took place only the
other day, about two days ago. As
you know, some young doctors are
fasting in front of my house. When
I left my house in the morning I went

up to them and asked “how is it that
you come to my house only during a
birthday? 'Last time you came to me
when it was the day of one of my
children, a boy. ay happens to be
the birthday of my daughter.” Then
I went out. "When 1 réturned in the
aftefnobn,’ I héd a message from them
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wthat they want to come and give a
«birthday card to my daughter,

MR. CHAIRMAN: Will you kindly
. mention the date so that we could also
. make a note of it?

DR. KARAN SINGH: I invited them
.in. They all come in. There was a
birthday cake and we distributed it
among those who were present, Of
cours>, the hunger-strikers did not eat
. anything; let me put it clear on record!

So, the point I am making is this.
If there is & proper approach to the
youth, they will respond, There may
be differences of gpinion; that is a
different matter. I am not worried
about the difference of opinion. In
any democracy there are bound to be
differences of opinion. But if there
is total alienation between the gene-
rations, then it is something which is
very serious.

I find that my good friend, Shri
Jyotirmoy Bosu, is not present in the
House. What sort of example are we
setting to the youth when the hon.
Members of this House gherao the
President when he comes to address
the Members of Parliament? If you
in that way display lack of faith in
parliamentary institutions, what can
you expert from the youth? The
point ig this.

SHRI SHYAMNANDAN MISHRA
(Begusaral): We cannot defend that.
But what business had your partymen
to act as the policemen or security
officers?

DR. KARAN SINGH: If the hon.
Members sitting on the other side try
to come to this side and approach the
"Prime Minister in that way, are we
ot going to defend her?

SHRI PILOO MODY: Prime
IMinister ‘ves’; but not the President.

DR. KARAN SINGH: My point is
this. What I am trying to say is that
there must certainly be a change.
Therg must be a fundamental struc.
turai change in the system. The admi-
nistrative system, to which Shri
Morarii Desai has referred, has to be
changed; I am quite clear in ;my mind.
We cannot get the gort of resulis that
we want with the out-moded and
rigid system of bureaucracy. In the
whole economic field there hag to be
change. As far as politics is concern-
ed, il has got tp be purged of corrup-
tion. I entirely agree with everybody
who has saig that. But I think this
attempt to put hig label only on one
side is entirely wrong. Corruption is
= thing which is eating into the vitals
of thig nation. If this corruption 1s
not got rid of, I mav tell you that the
whole process of parliamentary gov-
ernment in this country wil <tand
totally discredited W. ure second to
none in our determination to root out
corruption from this (¢ .try We are
sure that the Prime Minister is going
to take a major lead this matter
and try and see that the situation 13
improved.

This is not the only change nceded.
What 1s needed, if I may submit, is
even deeper than that; 1t is a change
in the value system that we have
adopted. The re-introduction of
certain spnitual values, if I may use
the term, not in a denominational
sense, into this country is essentiat 1f
India is to become great. Here are
the Ashoka Lionsg under which you,
Sir, sit. Why was Ashoka great?
Because he introduced the spiritual
values of the Buddha into the country.
Why was Gandhijt great? How was
that frail man able to shake the British
Empire? Because hy was baged upon
certain spiritual values. It is, there-
fore, essentia! that these spiritual
values of which we are proud have
got to be re-introduced into the body
politic of thig nation.

These are our concepts which we
have given to the entire world. We
do not want to impert alien ideclogies



Pregident’s
Address (M)
from abroad. These arg our concepts
which are able 10 give the lead to the
entire nation. This is what is needed.
It is not encouraging violence; it is
not encouraging lawlessness; it ig not
encouraging chaos. What ig required
is the re-introduction of Indian values,
spiritual values. not violence, law-
lessness and chaos, It ig irom chaos
thay the enemins of i sre gomg
to succeed.
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May T say with alt U e emphass at
my command that the cnemijes of
India are not sitling silent. We do
not have any enmity against any
couniry. But there are countries
which look upon us with enmity. I
do not wani{ to go into all that. I
have myself lived on the mouth of
the vasano all my life. I know what

the situation is. I know there are
prowerful forces, they have got tre-
mendous resources They are now
making provacalive speeches. They
are plotling ayainst India.

May I submit again with all the

emphasis at 'my command that this is
the tume when we require to stand
wuied. Our brave armed forces are
on th: boidergs of thig country, We
have tota'  taith in  them, But I
would tepeatl with all the emaphasis and
power at my command that the armed
forces Ly themsclves cannot defend
the courtry unless we in this country
are united.

Let u3 not forget the history of
India down through the centuries, Let
us not forget that when we try to
spread an atmospherg of weakness, of
depression, of fissiparous tendencies,
in this country, that is the time when
the enemy abroad hecomes strong. Let
us not forget that., Therefore, I would
sybmii that despite the prophets of
doom who have spoken, we have faith
in our people. We have got to have
faith in the people of India. They are
the people who through thiek and thin
down through the centuries have
always sustained the nation. If the
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leadership hag failed, it is the people -
of this country in whom we must have -
full faith, who have sustained the.
nation,

282.

We are now going through a gitua-
tion in wnich the whole nation is
cal’ed upon to make up a vast co-
operative efforl. We have, got to have
confidence 1n our principles; we have
gut Lo have confidence in ourselves
and, ultimately, we have got to have
confidence in the destiny of our great
nation.

oft e fargrdy awda; (nfira)
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*SHRI A. DURAIRASU (Pecram-
balur): Mr. Chairman, Sir, I am
grateful {o you for giving me an oppor-
tunity to participate in the discussion
on the Motion of Thanks to the Presi-
dent's Address, on behaif of my party,
the Dravida Munnetra Kazhagam.

At the very outset, I would like to
say that the President’s Address to a
joint session of both the Houses of
Parliament has become a monotonous
annual ritual without any form or
content, Many hon, Members who
preceded me referred to the inexor-
able facts of daily worsening econo-
mic situation and the spiralling prices
of essential commodities going beyond
the reach of the common people, When
the people of the country ask for
food, this Government has not been
able to meet their primary demand.
This Government does not stop there.
A recent example of this Govern~
ment’y attitude to the demand of the
people for adequate supply of food-

]

*The original speech was delivered in Temil,
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grains at fadr prices is well known to
all or us in tnig House. When the
peoplg of & State wanted adequate
supply of foodgrains at fawr prices,
when the people ot the State rose as
orn2 ‘man agamst the impotent and
inefflcient State Government, the
Central Government imposed the
President’s rue over the State, put
did not mmprove the foodgrains supply
situation. | would like to say with all
the force at my command that a
solution to the difficult problem faced
by the people of the country doeg not
lie 1n more assurance and hopes
thrown about in a speech. We also
see the sorry spectacle of such assur-
ances given by the President year
after year in his Address not being
implemented by the Central Govern-
ment. The Dravida Munneira Kazha-
gam Members of Parliament did not
participate in the President’s Address
mainly because of the reasons I have
just now enumerated.

After the assumption of Office in
Tamil Nadu, the DMXK. Goverrrment
have successfully brought about Green
Revolution. By adopting modern
scientific methods of agriculture and
also with the help of improved varie-
ties of high-yielding seeds, the Tamil
Nadu has not only achieved self-
sufficiency but also surplus in food-
graing production, The Tamil Nadu
Government have supplied foodgrains
to many other States at their hour of
need. The President in his address
has pointed out that the scarcity of
essential commodities and interrup-
tiong in production and supplv have
been caused by strikes, bundhs and
unrest. I would point out here that
the ruling partv at the Centre has
unashamedlv {oined hands in one
particular State with one political
party which spear-heads guch violent
apitations.

ot g wer wopng (3 T) @ -
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MR. CHAIRMAN: The quorum bell
is being rung.

Now there ix quorum. The
Mcber inay continue,

hon.

SHRI A. DURAIRASU: The Presi-
dent in his Address has stated that
the State Governments should realise
the importance of achieving procure-
mcnt targets. The Centiral Govern-
ment could distribute only as much
quaniity as the State Governments
procured and made available to it,
On February ¢, 1974, while inaugurat-
ing a two-day Seminar on “Strategies
for rural development”, our Hon
President stated that despite a bum-
per year, hopes of improved procure-
ment have not heen fulfilled. on the
contrary, there were complaintzs  of
large-scale withholding of stocks and
hoarding 1 do not know, Sir, whe-
ther you will be able to appreciate
the difference 1n approach adoptcl by
the President in a pub’ic platform and
in his address to the joint session of
both the Houses of Parliament During
1973-74, the number of educated un-
employed youngmen was of the
order of 40 lakhs. The production
has not incxeased in any sector includ-
ing Agriculture When the President
says that the Centre could distribute
only what the States procured, 1
would like to remind you, Sir, that
the power of distribution of essential
commodities ig in the hands of the
Central Government and that power
is not being used justly and properly.
1 would give you one example, In
Tamil Nadu there are several spinn-
ing mills producing yarn. Cotton is
also cultivated on a large scale in
Tamil Nadu, T am sorry to say that
tha distribution of yarn produced in
Tamil Nadu from the cotton produced
in Tamil Nadu is in the handg of the
Central Government. Lakhg and
lakhs of handloom weavers in Tamil
Nadn are being deprived of thelr
Hvelihood To te'! the naked truth,
thev are on the streets mow. 'The
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State Goyerpment can only remain a
dl?:‘gi‘; egeqtétor of the woes of millions
in

loosn weavers in the State
ibecause they do not have the power
«of distribution of yarn produced in
‘the State. The Opposition Party
"Memberg in this House, particularly
‘the Members belonging to the Dravida
Mumnetra Kazhagam, have repcatedly
srought to the notice of the Centrax
Government the pitiable plight of
lakhs of handloom weaverg in the
State. But, all their pleadings have
fallen cn deaf ears. The distribution
of essential commodities continues to
be with the Central Government. The
Tamil Nadu State Ministers have
personally confacted the Central
Miristers in this regard. But, till now
no concrete steps have been taken by
the Central Government to find a
solition to the hardships of lakhs and
lakhs of handloom weavers in Tamil
Nadu. In the case of sugar, cement,
Yyarn produce in Tamil Nadu the re-
quirements of the people of Tamil
Nadu cannot be met by the State Gov-
ernment because it hag no power of
distribution. When the State Govern-
ment demands more powers to find
solutions to the hardships and the
problems of the peoble, to give food
and cloth to the people, to reduce the
rigours of unemoloyment in the State,
1o alleviate the miseries of millions of
people, it is given a different colour
by the Central Government. All kinds
of unwarranted motives are attributed
to the genuine demand of State auto-
nomy by the Tamil Nadu Government,
1t is gaid that the State autonomy is
nothing different from separatism.
Such an” unreasonable and unjust
argument is advanced tv the people
-at the Centre when the State Govern-
ments demands more powers in the
interests and welfare of the people of
the State. I would like to say that
the damang for State autonomy is just
the demand for powers to be vested
In the Staty Government sn that the
State (Government will be in a posi-
tion to help the peovle in meeting
their orimary requiremeants »f life,

During 1978-74, the Aefisit Anancing
resorted to by the Central Govern-
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ment has come to Rs. 1000 crores. In
addition, currency notes to the extent
of Ra. 10,000 crorez had been printed
by the Central Government. Besides,
it ig accepted by all that the circula-
tion of black money in the country
would be of the order of Rs. 5,000
crores at the minimum. With the
steep increase in money supply and
with the gownward trend in produc-
tion, it is normal under thewt.conomic
laws {for the prices to go up steep}y.
The inflation has enveloped the.entm
country due to the unimagmati.vc
economic policies and bad financial
management of the Central Govern-
ment. In my humble opinion. the
prices will go down only when the
production picks up and when‘ !;he
money supply in the form of printing
of notes is reduced. put. when ‘one
Jooks at the present economic situa-
tion prevailing in the country, I
wonder whether the Central Govern-
ment ig capable of controlling_ the
inflation in the country. In spite of
the fact that the Central Government
have got all legislative powers and
more than enough administrative
institutions, the tax evasion goes ou
merrily, the black money is flourish-
ing, the inflation continues unabated.
The burden of direct =and indirect
taxes has broken the will of the people
o gurvive. The people of the countrv
are nt the end of their tether,

285

Sir, recently there was an agree-
ment signed belween our l?rime
Minister, Shrimati Indira Gandhi and
the Prime Minister of Sri Lanka,
Shrimati Bandaranaike about tpe
stateless citizens of Sri Lanka. 8ir,
1 want to bring to your notice that
the stateless citizens of  Sri Lanka
have no other alternative except
to opt for Tamil Nadu because they
are a'l Tamilians. Besides, in Tamil
Nadu they have got now a Govern-
ment devoted to the welfare of the
Tamil people. But there is also a
limit for the State of Tamil Nadu to
bear the additional burden of having
people from Sri Lanka. ‘When this
problem is so intimately connected
with Tamil Nadu, the Central Govern-
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ment led by Shrimati Indira Gandhi
did not think it proper to have con-
yultations with the Chief Minister of
Temil Nadu and the Counecil ot
Ministers of Tamil Nadu before this
#greement was negotiated with the
Ijrime Minister of Sri Lanka. Ja a
gemocratic get-up he State Govern-
ment has its righiful place and
matters affecting the state, 1t 1s just
ang proper that the Chief Minister of
the State should be cousulted befor.
agreement affecting the State are
negotinted. This 1s not just the view
of the Tamil Nadu State Government
I would Like tu say that the entire

public opinion in the State holds this
view,

Our late-larented Chief Minister,

Arignar Anna ang owt ebulhent aod
ever-active p S~ Chdf Muoas
D1 Kaolaignar  Kar manidhg have

vuved the warr for Tami! Nadu becom
ing the suarplus Stiate in foodgrains The
p.vple of Tam. Nudu and the Gov-
21nment of T ,il Nadu are eaper 10
produce mote 'md mnre of foodgrains
But thewr pfforts are halted because of
the paucity of fertilisers. The State
Government cannot also get fertilisers
from other sources.

oft JON A" FIAW 740 o,
qEq # s AT &)
MR CHAIRMAN: The quorum bell

rung. Now there is guorum The
ton. Membep may continue,
SHRI A. DURAIRASU: Tha

fuctories for producing the fertilisers
ore also not there in Tamil Nadu. Tne
State Governmert has got no powers
1o import fertilisers from Russia or
from Japan. The power of setting up
trctories for producing fertilisers is
also with the Central Government.
The State Government wants such
powers 1o establish factories go that
they can fulfil the aspirations of the
people, The demand of the State
Government of Tamil Nadu for auto-
nomy is just; powers, which are now

concentrated in the hands of the
Central Government, to be vested with
the State Government so that the
Government at the State level will be-
able to implement the assurances for
the general welfare of the common
people.

Even after 25 years of independence
untouchooility has not yet been abo-
Lished in the country. The dream of
the father of our Nation, Mahatma
Gandhi, hus not yet become a reality.
This becomes more poignant when
you find that the Central Government
hag got all adminisirative and legisla-
tive powers tc abolish unfouchab.lity
in the country. When China commt-
ted aggression on our country, when
Pakistan coumitted aggression on our
{erritory, our country, with all ils
cultural diversities ang difterent langu-
L0 y d apainst the aggiessors like
oue man  For the entire world, India
wag 1n 1aci a Leacon hight. The national
unity exhibited at the time of exiernal
darger, by the people of the country
was unpreredenied anywhere in any
damoa i roaatiy o1 the world. But
what 4o wy sce now” The untouch-
abiity 1s bery perprtuated with the
suppo~t of p Titical forces in the
country. Regioral feelings and paro-
chiolism are in the forefront. I am
sure, Sir, you know the atrocities
committed by the Shiv Sena on the
minority population from the South
living in Bombay. In Maharashtra,
the Congresg Party of Shrimati Indira
Gandhi is in power. The Malayalam
and Tamil speaking people living in
Bombay have no protection for their
life and propertv. On the other hand,
you will find that in Southern States,
more particularly in cities Hke
Madras, people from different parts of
the country are living in amity and
peace. When the nation’s unity 12
beiny threatened, I cannot appreciate
that the President should speak of
forelen volicy achievements of his
Government in great detail. This
nationa' unity fostered bv Mahatma
Gandhl got the independence from the
British. The very same national unity
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nurtured by leadery' like Jawilbarial
Nehru and gthers bas detno-

cracy th get stablished in the country
But, now the fabric of national unity
is betng form & under Yy regional
fansticitm which -we noticed in
Bombay recenily. The Central Gov-
ernment continues to be a Mlent
withesy of this soclsl injustice. But
the moment the people in Tamil Nadu
talk about Hindi imperialism, the
people here get angry., They are not
angry at the atrocitles being perpet-
rated on the minorities in Bombay—
the Malayalam and Tamil speaking
people,. The Central Govérnment
should take immediate steps to contro]
this situation. It will not be in the
interest of the entire nation to allow
these things to continue any longer

Before I conclude, I would just refer
to the unbearable burden of direct
and indirect taxes imposed by the
Government In the year 1960-61, the
ameunt of direct taxes was Rs. 420
crores and indirect taxes Rs. 1040
crores. In the year 1871-72, the
amount of direct taxes was Rs. 1238
crores and indirect taxes Rs. 4511
crores. There is no doubt that the fax
burden would have gone up still
further in the later years, With such
heayy taxation and with prices going
up every day, how do you expect the
people of the country to make their
both ends ‘meet? Instead of remaving
poverty from the couptry, the Central
Government ‘may help in the removal
of poor people from the country. I
hope it will not he wrong for me to
say that it is due mainly to the wrong
economic policies and bad financial
management on the part of the
Central Governmaent that the pegple
of the country are Zfacing untoid
miséries and hardships. The Central
Government must act expeditiousty in
finding out the basic reasons for
the peotiorte illx and take e
steps to resolve them. Every year
the President gives his address to the
Parlisment, 1 the hopes
aopliatii S proste"Toun "
therough place in this
3208 L8--10
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House, After this 2itunl, the problems
of the peaple contipue #0 Fexpin and
in fact their problems get mujtiplisd
year after year. I would also say shat
the Ceniral Government must act
impartially in the interest of the unity
of the cpuntry jn puiting down such

atrocities as we witnessed in Bembuy
recently.

With these words, I thank you for
giving me an opportutiity to say a few
wordg on the Motion of Thanks on the
President’s Address,

SHRI A. K. M. ISHAQUE (Basir-
bat): I associste myself with the vote
of thanks proposed by Shri B. X. Das-
chowdhury to the President for his
Address. ] was listening to the speech
of Shri Morarji Desai with rapt atten-
tion. 1 thank him for breaking his
silehce after 27 months anq contribu.
ted something to the debate for which
he was elected, though during this
period ke, for reasons best known to
himself, kept himgelf awey from the
service of this House. I only expected
that Morarjibhai would at least cone
demn the method of the street which
wag introduced into the Central Hall
by the Marxist Commumist Party
this year when the President came to
address the two Houses assembled to-
gether, Unfortunately, he faileg me
as he failed many persons in the coun-
try. He did not have a word to con-
demn this method of the street intro-
duced into the Central Hall for the
first time in our parliamentary his-
tory. Even though Morarjibhai did
not condemn this, I on behalf of the
nation and of myself condenmin this
action of the Marxist Communist Party
and say that this extra-constitutional
method would not do. Whenever the
Marxist Cothmunist Purty came intd
power, they tried to take' advantage
of the Constitution to wheck it from
within, ‘We have seen an example of
it in West Bengal. People have given
theth the vight reply they deserved.
Morarjibhal has <onminjtied the grea-
test bliider of 2074 in not condemn-
ing this extru-constitutional method
adipted ?y mu; Nareist Communist
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facig 8 conspiracy ‘hatched ‘sgainst

India. 'Only & year ago, we heard that -
Iran was being armed to the teeth, the

aoleplu‘poaeotxtbeiuztomhen
" or safeguard the interests of the Gulf

States, Against whom, nobody knowa, .

-Onlytwawoekaback,wehmdthnt
the Amnglo-Americen powers have
bmntthgupamalbmmmego
Only: the other day I was in
Orissa énd I found that Shri Biju Pat-
ndkhadliveaacﬂlottotalseemiou

E

ted Shri Morarji Dessi to refer to this

and to. give a proper warning to the

country and to suggest what methods
we ought to-adapt. But nothing ecame
from him co

1. ahall start with the opening sgen-
tence of the Pmdent where he very
rightly .said:

“You mnembh at a time of difi-
cully and trial”.. As you know, all
politics in India is concentrated round
food snd - other essentlal commodities.

Wehawmthatwhentoodwuleﬁ.

theuea Attheharvutﬁme prices of ..
foodgrains went down even below
economic levels. Whentheymmt
o!thcummhand-

R

meutmmmm

new a5, 3o what could have been the.,
_prices. ol foodstuffs, ol '&hﬂ,
are paming. ‘Our Prime Minister has

-.vmmmmgﬁQM-;
 tion' throughout ‘the year that we' are’

‘.to(sdzrmn.s dhould be ensnred‘ lnd u':“"
we ara to do any good to the poor of

the country, this mugt be ensured to
the péople. Therefore, a decision was
taken to take over the. foodzmina
trade. It would not only ensure a
fixed price throughout the year but
it was the first dnd foremost necessity
for the country. It would also save

_the small farmers from being exploi-
ted and ruined by the exploiters and

by the hoarders. The Opposition par-
ties throughout the country o'nly saw
to it that this policy which ig meant
for the smelioration of the poor peo-
ple does not succeed. The Commu-
nist (Marxist) Party who otherwise
always advocated even State trading
in foodgrains carried on a campaign
against the procurement in West
Bengal in close collaboration with
other parties throughout Pndia to see
that this policy fails.

SHRI SAMAR MUKHERJEE (How-
rah): Slander.

SHRI A. K M. ISHAQUE This is
how the Opposition behaves in the
country. Now, our purpose is to go
in ‘for State trading in foodgrains;
but it requires a tremendoug machi-
nery if we start from Delhi and reach
the remotest parts of India. There-
fore, one cannot jump to State trad-

_ing overnight. One has to pass through

several pheses and this taking over

of foodgrains trade was one of the
ot wroreft € (awmg?) - owafy

wEwT, qaear vINA § ) wEw ﬁ’

mfemfr g

m.CHAmMAN Let the bell be .
rung —Naw, . tbmhquom The

. hon. Member, my continue. TR
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and d determine the price. The
pecy eatyre in foodgrains newa-
days in India is that that law of sup-
ply and demand alone does not deter-
ming the price. I will give you one
exampie. Only in May, 1973, when
a call for the bandh was given in
West Bengal, and only 10 days before
that call was given, rice was selling
at Rs. 2.10 a kilo. Just one day before
the day of the bandh, the price of
rice went as high as Rs. 3 a kilo.
Then, immediately when the bandh
was over, the price of rice was again
coming down. Then there wis an
announcement that the Centre would
not be in a position to supply all the
food required for West Bengal. Im-
mediately on the announcement of
this, the price of rice was again going

up.

Again the price rose to Rs. 2.50 per
kilo. That is why the market is be-
having like that. Opposition parties
are forcing an abnormal phenomenon
to appear in the resent situation. They
will go to the people and ask them to
vote and they will ask them to ex-
tract as much profit as possible out
of the difficult situation. This is the
opposition we have in the country.
They alone are responsible for all
these troubles that we are passing
through. The Prime Minister and the
President immediately after our war
with Pakistan was over gave a eall
to have a moratorium upon bundhs,
lock-outs and sttikes. The need of
the hour is production. If we ban
produge then and then alone the pro-
blems could be solved, but then all
attempts are made to hinder produc-
tion. I suggest a way must be found.
The organised sector has got the ber-
‘gaining powen, but the bargalning
power must not be used as a lcence;
it should nbt be misused. They can-
not be allowed 1o hold the oamtry
to ransom. We do not hape any dif-
ference between the private sector and
the public sector undertakings. One
'ean Undéretand ‘a strike o¢ hartsl in
& private Srm, but 'we cannot undet-
stand this type of haréal orstrike in
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the public sector undertakings. After
all it is npt only the duty of
the country to feed the labour;
the labour has also got & duty
towards the country. Public un-
dertakings do not belong to any
cqp&tal!st or private individual. In
my opinion a code of conduct has to
be formulated and the labour force
of the should be told that
the right of bargaining will be thus
far in the public sector undertakings.
fmey should be told that their rights
in public sector undertakings are li-
mited. They should alsoc be told to
contribute to the national wealth. It
is a good feature that from this year
we will be having some profits in the
public sector undertakings. Thig hes
to be consolidated. The labour must
be enthused to consolidate it.

1 shal) maKe one suggestion for uti-
lising the labour force ag effectively
as poasible in this countrv. In our
country the man at the top draws 20
times more than the mian at the bot-
tomi. That is itself disincentive. I
suggest that in public sector the ra-
tio should not be more than 3:1. In-
centives must be introduced for the
public sector undertakings so that we
can have full utilisation of the labour
force. ¥ we do this then ang then
only the production will look up and
the problem will be solved by itself.

17,00 hre,

SHRI C. #H MOHAMED XOYA
{Manjeri); Mr. Chairmapn, ‘the mem-
bers of the smaller parties are at a
handicap, because the time at their
disposal ig short and they cannot
speak on .gewerhl subjects. Rut, we
have got'y point of view to represent.
Even though a small nutpher in
House, wp represént a chunk of
imtm &Wﬁd@, M
some problems which we alone will
be sble to raise in this House. 8o,
rghail confinve myself to.the polnis
'ralsed by me-in my amendmenis:
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My Swst poiss is about the peliti-
Sal pension to the petrioty who bad

that this wes part of the XKhilafat
Movement started by Gandhiji. Of

~Egontha there was no
+ she Mopallah area becpuse they gave
a lrave ﬂzht.tn the Britishers. If
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with the sweat and toil of the Muslim
community. It has now Jost its mi-
nerity character because Professor
Nurul Hasan hag with indecent haste
introduced and pamsed the Aligarh
Muslim University Amendment Act.
Evyen though on the eve of the UP
elections the statutes were amended,
the community will not be satisfied
unless the .Act itsel! ip amended. I
believe that the Prime Minister in one
of her apeeches in Agra or Aligrah
gave an assurence to the pecple that
this will be considered. It is high
time that the sentiments of this com-
munity is respected.

SHRI C. M. STEPHEN (Mavattu-
puzha): No such news-item has ap-
peared in the press.

SHRI C. H MOHAMED XOYA:
You do not read the newspaper be-
cause you are busy with the elections.

Since the Aligrah Muslim Univer-
sity is the only institution of the Mus-
lim minority community, its minori-
ty character must be respected by
amending the Act.

Then, there is the question of the
Urdu language, Even though it has
been promised on the eve of the elec-
tions in UP, I think steps will have
to be takn to declare Urdu as the se-
cond language, at least in those Stater
where it is spoken. Even before in-
dependence, Mahatma Gandhi took
the wiew that the national language
of the country will be Hindustoui,
written both in Davnagari ang Per-
sian goriph, But, for historjeal reasons
this was on{ implemented.

SHRI 8. A KADER (Bombiy—
mumcm?u;: You oppoded it.

[l
1

SHRI C. B MOHAMED XKOYA:
¥on, you are right, We opposed it.
We wover oppated the ' introduction
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‘6t Hindwsiani. We only wanted Urdu
to be the pecond lepguage. That is
the demand not only of our but
ot the comunity ag & whole. Not only
our community but even the Cong-
resgmen have demanded that Urdu
should be the second language....

SHRI 8. A, KADER: They demand-
ed not Urdu ag the language but they
said that Urdu is the language of the
Muatine,

$HRI C. H. MOHAMED KOYA: We
never said that. Even at that time
the President of the Anjaman Tarquie
Urdu. was Sir Tej Bahadur Sapru.
Pro-Hindu Mahasabha and Jana Sangh
papers published from Delhi, Pratap
and Milap are in Urdu.

SHR! 8. A. KADER: There 18 the
Muslim League Resolution on Urdu
that it ig the language of the Muslims.

SHR; C. H. MOHAMED KOYA:
You read the Resolution of the Muslim
League carefully. Our view is that it
is not the language of the Muelims. I
am a Muslim but I do not speak Urdu.

SHRI 8. A. KADER: Bo am 1. I do
not speak Urdu.

SHRI C. H. MOHAMED XOYA:
Urdu is not the language of the Mus-
lims.

SHRI 8. A. KADER: 1t is the langu.
age of India,

SHRI C. H. MOHAMED KOYA: But
that is forgotten.

MR. CHAIRMAN: If both of you
agree, then it is not the language of
the Muslims,

SHRI C. H. MOHAMED KOYA: It
is the language spoken by a large
shunk of population in Uttar Pradesh,
Bihar, Rajasthan, etc. Tt i being neg-
lected. There is no doubt ghout it.

Then, there is the question of repre-
séntation for the ¢Ommmunity in  the
setvices, Will-the Prime Mintster and
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the Government take ¢are to see the
statistics as toc what is the repregen-
tation of Muslims in the services?
What is the representation of Muslim
community in the nationalised Banks?
What are you going to do about that?
They say, it is on merit. Did not this
community have any merit before
independence? How suddenly they
lost their merit? If they lost their
merit after Independence, it is your
fault.

Is it a question of merit alone? I
do not think it is a question of merit
alone. It was said by the Railway
Minister, Shri L. N. Mishra, in this
House that there was a discrimination
in the Railway services, 'What quali-
fication you want for porters in the
Railways? What qualification you
want for postmen? It is not a question
of merit. It is a question of discrimi-
nation. Something will have to be
done. Otherwise, it will e really an
injustice done to the minority com-
munity.

I know, the Prime Minister has said
that this is, in a sense, a Muslim coun-
try. We are not a negligible minority
community. Barring Bangladesh and
Indonesia, we have the biggest popu-
lation of Muslims in this country.

One more point and I have done.
The Government had given gome agsis.
tance to the Burma refugees during
the war time and the Government has
decided to take it back. These poor
people are guffering. I would like the
Government to issue an order tha¥l the
loan given to them is written off as
they have done in the case of gold-
smiths,

ot s fay K (mpww) -
ot atew, & wewfr o & win-
W 9 T AW AT S T T
i et & el wwT g f ) o
1920 ¥ WL yTr ¥% AW e
T ¥ WPT ¥ wT wawe fiwy e
o & s oy e over R frer
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SHRI RANABAHADUR SINGH
(Sidhi): We have been discussing the
President’s Address, and, as far as I
am concerned, listening to all the
view-pointg that have been aired here,
1 think that all along we have not
discussed the root causes of the illness
that is facing our polity to-day. The
time to ponder to-day is not what is
wrong, but it is more fitting that we

“should think about what can be done.

And I would like to place before you
a few thoughts that are quite thought
of as lost so far in the discussion in
this House.

I respectfully would eay that in our
present coniext of things, our whole
arrangement or set-up on the out-
moded concepts of the Greeko-Roman
political thought is not suited to us
and it is an anathema to the genius
of this country. With all due respect
to the noble men that helped to give
ug the frame-work of the Constitution
that we have to.day, 1 would say that
this country hag had a greater past
than the political thoughts on which
the present constitutional frame-work
has been set up. So it is time that
apart from looking to and remedying
all other situations that have arisen
in this country we should also give
thought to whether the Qreek or
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Roman political thought is the end of
all political thinking. I think that
other ideologies and thoughts too have
started to evolve. If we take cqpi-
talism that too has started to be socia-
listic sincq the New Deal came up in
America. And when we look “at
Socialism, the Sovietized Socializm,
that too has started to be difuted When
Prof. Liberman came imntg the fleld in
Soviet Russia, Obviously when two
parallel lines start to converge some-
time in the future they are going to
meet. What is that point?

PROF. MADHU DANDAVATE:
Infinity.

SHRI RANABAHADUR SINGH:
Sir, the learned professor missed the
point when I said they start to con-
verge. As a growing nation, Sir, can
we close our eyes to that future point
where these two lines can possibly
meet? If we do, Sir, then, it 13 at our
Peril. Obviously, Sir, this future
point, where these two ideologies are
going to meet, will carry the good
points of both. Because, that is a part
of the inherited experience of man-
kind. We have always benefited by
the past mistakes. But I would res-
pectfully say that that point where
thege lines might converge is not na-
tionalisation. It has to go TBeyond
nationalisation. It shall go sg far be.
yond nationalisation that wen we
nationalise an industry we shall not
at that conceptual State put career
bureaucratg after the nationalisation.
We will put there the people and it
shall also go beyond capitalism. Be-
cause, whenever go beyond capitalism
the motive of profit too can be syb-
limated into trusteeship.

This is not an idealistic exercise. It
holds out an immediate solution to
our problemg today.

Sir, Foodgrain trade take-over
would have been a different proposi-
tion it the whole operation had been
carrled out with the penple a8 equal
partners with the officlals. 1 say ‘as

equal partnere’, I lay the siress there.
I canhot go into the details of the
whole thing becguse my- time is
limited,

It we take Coal Nationslisation, #
would again have been & meaningful
thing it the workers were involved in
that nationalisation as equals ahd not
as slaves with a new sat of masters,

We have o move from Natlonalisa-
tion to what I would wishfully eall,
Populization, for tha$, I would res-
pectfully hope, is the point where
these two lines converge.

1 say this not by way of offering
cut and dry solution, but I say this,
only to invite the thought of all our
well-meaning people inside this House
and outside to give thought to this.

Populization, as I look at it, 15 more
vigilant than the vigilantive forces of
the capitalism. At the same time it is
more social than the People’s Courts
of China. It goes beyond all these
concepts, for, it is sparked by the most
ancient truth that was acquired by
mind of this country, who had lost
their last infirmlty,~—in the words of
Milton—which happens to be the frai-
Lity of all noble minds. Milton eaid:

“Frame is the spur that the clear
spirit doth raise

That last infirmity of noble mind.”

PROF. MADHU DANDAVATE: It
is the nobility o¢ all noble minds.

SHRI RANABAHADUR SINGH:
So, Sir, may I respectfully invite all
of you honourable Members and
through you all our countrymen to
take up this challenge of this hew
concept and give our country a new
lease of life—so that posterity Tagy
say that this was our fihest hour?

, Bt e s (FAE)
areftr wwnfr wew, gk sy
o o & vewfr e & gfewew
T WY gREY W Ry oy war R



308 President’s

Address (M)
saey § amiw v ¥ foq @y gwr
g | AR dn & ara wgw W & e o
g sww ow=l Y ¥ wavaAR
o1 Aw & Y gew %7 AT 9,
& ¥ gETAET ATH AT qTT FEY A TS
Arerrsaardt wiwgar wv sfafwarandy
uferat ¥ oF Aag TOF ¥ vEa
FTH IARY AfTAT FT OWET TN Y
gwert are faar | & age 9r afew
A gar g fv wrawt wid 7 vy
weera 8, wgat § st wife &
& Fga § fv T3 qErT w1 gaat Afew
g qg 9 FI AT w1g & 5 owar ¥
Y FTET AT & AEY AGTT FIAT §
Haragmgauad EavgmEA & |
g ara ag @ 5 owa W g #
T &Y AT &1 A & R @@ |
¥ oodt Faar g fFogwoAw wee
97 & fn gy wwaw wfwar @ w9l
AT g0 FMT FgA & ) WA § A
ST AT S 7w wgar g v oy
ard &t AT 93T fE o o qw A
sraeyT &, WY A qorelt @ ag waty-
FHE T § I € F wEawy gurd
YETT ® A FEG & W A
FT qo-0e &% T & | ¥ T9W wely
St ¥ frdiem aear =g g v o oy
ST WY ATH X AR H FT @7 AT
& @t o & Aot ax o & wEw
T@ AW AWA q7 qOHT oA Ay
o)

& wfgnw FgF< A wEg T
f& wd &t wmg W vy &
guw fagr wfer wror g ag @ @Y
¢ fir oY g g9 75 a1 80 TIQ Wirew
feut ag W 150 sqU wfee & o afy
fra @ & | gwra YT Tufy wfy
s § ooy wwi X v wfy fer
g §, dive ol faer oft & 1 T A
Y wweqr WY GOWY W Xy 9X S
3293 LS—I1

PHALGUNA 7, 18958 (SAKA)

President’s 306
Address (M)

wifgm 1 gy W7 9y § v o S
wrafrs gfic & freer g § Afe
TR ATEIT X IEr qronw
W oieifrr afee & frowr do W
amT & 1 gare dwraT fedree # ow
ot 3gvr A8 B 1 & wre ¥ avdAr wONU
g fr frex 239wt & & fra
EE A W amar gm, W aw
srawr wawd farar § 9w o ardE
Frr W Afew gER xR F oY
warg %1 feafy § 9o foqg 5o =
B a1 g & =fgy | Fraex A w4
¥ wreor & wroey warIwEr § e
AR wreqE & S wirwr AR
soff ¥ N § o wedt F €7 49w,
JAFY IHW FT AW T FT § 9%
Fenr M7 dn 7 faaw & wEEe
oqrer & 1 T a%g A UqEAnT agL w7
AT F & gAY el F o v FOR
# F= g w4rfgw )

aq § & §9 I g B gfee
7 off FEAT ATGAT § gATE 9T A9
% 79 £, IAFY wgar Jifgm 9v
¥7r Frdew g i oo adt ¥ 3 amr
ATE qF A BT AT TFST § quy
FAFT § FE AT O AGTATAT
¥ fgquewie @& ot AN g--%A
z@Er & afe W ¥ fer ¥ AY ¢
& H FT FF 98 IFAT § W GREAT
Ft gfte ¥ FT IT ATA & ATAAT |
g oy & ars feftaw § =
TR ¥ O aw Wt [WE AT

oaar & o & goar ar 3fe ¥ A

Ia9 @IAT |

wgi aF oy TqT AR §T
ey §, R asgfrar wgRAT ey
N X g a1 fF TN T T AW
g WY gy W Wl e



5&5 President’s Address (M) FEBRUARY 26, 1974 Presidents Addres (30 308 |

[mm«mm]

_ﬁfmgwwﬁmMmett
ot o g Wt R § & g X
ww ¥ wafgy | Xfew dar Wl &

. fam SwTT WRET X T ¥ 9%

Wl ff $F f et Wi X
el WERE W@ e @
w1 whnvr Wiy § | 9w fip Qe ag wifed
fig 3 gAY wgETdy  deaTHl WY
o & &

wmzﬁwﬁmmaﬁ
' m%mﬁwmmm
g 1 ol 7w 97 WR & 99 WTE
wff g &1 R aw ow fagdt sy
¢ o & warr Helt WY AT IR W F@A
¥ qar wwar fe ow g & 1966 F
adre &r W TF AR @ N A 4, @
W %% #Y 37 wwae far e
gfom srgd &7 38 | Tt WP 1867
# ey § Ao FEH w23 AR
gioom #Y 38 wea< frdy ot 1969 ¥
wTEor #Y 34 WX g w35 =T
fadr 1 ofer 9w gfom & 9 wawma
& ¥ wrwry wE agn foar m
W og 3w aify & w8 F HgweR
qT fgaT wAT 1 qg e g ImT &+
TAT L AT WY I FE @SR
wifed fir Qar WY fear srar & 1 25
o W oF g g § el g
#83z OF g W I i WY wed
fAwq o et § s oeE w<

W o T A It ¥ &

waar g fr gfoml & wir ww &

EreEr acdr § ¥feT w9y AY

% ufewrd § § g Nfy « s F
g w1 & oY wger § fo fedy off
il w1 WE w7, aviY 7T oo
e wifed wiife aft 3w w1 SeT
W fm A gy A 3 gr  ag

tﬁm!nwmtﬁ‘ﬁnm
W F wwoam w® WY, wfe
frmd o3 et weEE @ om-
qw, wmw, fafedz, Frododro Wi
Ay o, shrfRE @ @ omr
WM W ¥ owy & fad oW
#1 3 ¥In W oA | w g
#r, swEw Wk w@dw WY
greaarr qrEt § awelar gwr 7 X
A wgar g v aE ww v awmE
& e i Tar I & wEAT )
ag WW ¥ wadw d&r w1 &) -
s sz & faere @i &

T Rl & ag § gm v w0
T @ g

¥o ®u@ (FFag zfmwr )
Ard aafa off § wsgefy off ¥
afWwTNY 9X SEgE gATE TEE &6
graa s & fauaergar g1 frew
& fo & oF qwr ¥ gw wozafa &
g qr swf ¢ @ &1 W
qT gy R et =i & W gee
¥ WM GF QT 97 W Jg AT A
mifaw & @ ar e s oW W ow
qeW T & FaX N wfeard wrfy §
srifas, ToFfas a1 smfos 9 a3
Y afer g frare of Tar § ar 7@
o0 g ¥ 3w v § e faw Tord-
for  gfesor & wsafe & & &
T wE WX R EE R A EE
T WYY #Y T e ¥ s W
qET § AIHT S I H1d FET WGy
gqras afi T § v qiwAr & fa
¥ #rd T § ww w7 yeE TEy
e A § 1 T o WY ww e Y,
M S R fr 1 @
et § e owg g & g sl
g @ awar § R g
% yo Dy R A ore o fardndt



29 Oral Answers

qu & v o agf o wT oy §. ovrEr
& o Wik X §, ¥ ¥ A
& e AT aT A w G e ae &
W SWTET Wy et & e R,
T @1 § e fear § &Y 99 S
a% &t qgE | 7 fis I e aar
wfedt & wy & AF

Tt Ny X g o § &
¥g 3,800 RgeuTEw wrw § | faaor
¥ I A TA 4 %@ fo faacw A
g wwern , ¥ a wwar 4 At
SIEET gEAT F a1 @ wAnT g &
qr A A Far ArEw, SLAL | A
aa #1 gar § Taiw gfgrom & gATC
E TF AT, WA NIWR 400 T
qraer ogar | A wfed ¥ v e
g doTE A Fgr 9T AT | &Y A FE
FoT T T T FT "7 g @ v
% f gaTt o Wer @ qu ot g
AN I T &1 T F wy A
F oA g AR 9w F W W AW A
foer TSy s A &) TS
FIHTT WL 56 THX & gy 2 5
S ofY A o ¥, g & W
2w ¥ frre o wmar § a8 T W
AT qX | METew ¥ o qgi ¥ P
NTE® AT 9T 9g g% a1 9@ agq
& w9t @ awar & 1 Afew -
ffaw 7o ariedt ¥ 39 § Fww e
N wfrw N W A A w7 AR
M| ¥ $AX NTZ@ Wiw qaw oA
¥ g e A Aw A

I8 ) qoewy 39 T & g
TR A ffenr gy fawr Wik
PO Aoy ¥ @
THR & w9 Ay N The ¥ e
§ wid AT 7@ 9 geaw FEATT
W IqRT § 54t FaT0 98 w0 oy
frdefronfeat & frar 1 o e @af

PHALGUNA 7, 1805 (SAKA)

Ornl Answers 310

¥ dar gor & 9@ W 7 W@ Tl
qT JEqTEA &7 ¢ a7 ool oY qe e
& ey § SR 9w A Ani o ager
Ty § 99 A e N S Fifaw
gk far et zeit & oo gl
FNYoq wgHg@gary AN
TF § T W gEW T AT W 9|
# T G WA F7 | AfeT owar &
fadaTe T & W TH & FH FE@T
qg faQelt Tl o way A & &
A § fF 25 o 2w ¥ dwaa w5
FIay afer ag F=fEr weiifas
qfeat & «@ff wvdy fF fre srcmen
<Y qUET #Y e AW | AT W g
FT ATEF A AN FT AT ST 9T
wifaw &\ W e Sefed
F@RE | siwey g Wiy 7 9w
mgeT o frgm @ Efe o
M F WA GEIAR AT AR €
Sfa-g A R @eq FTETARI AT |
AfFT IR FeoFMa9 A9 @Y &
foq ST @ &1 ¥ aff
qrgar fF Sifaw ol s & w5
g fa, afed s 97 #Y qaeaTg
agr A wE § gATR HelY Y I WY T
T RE AT F R § I AT
FT @ E 5 wo w1 9T wred fee foad
A& o §d gumy It
T & FAL S Fo2 §, 9 Faaferat wrd
& 97 ¥ dad § g waT A F WA
I IAHT T FET F7EY |

T A1 oA X frar s @
¥ fArg s fag w3 o 4t )
vasr g s Hawgd e Saredr
¥ frd N s A Irawrdr §r g
whFT AT A B g AT W AT W
w0 F A § 9 wr 7@ Frw oAty
=Y arg ¥ «f gt aF v iy
wHE A d5w AN A T A
3% T ¥ are P ware o farfed



311 President’s Address (M) FEBRUARY 26, 1974 Pregident’s Address (M) 313

[ wro wmre ]

gf A N FarIw wwg Ao
N Fawegrar ®E ) e
aftsrmr g ¥ wA AAy
¥ g=rave A7 =gy fE 3 s
forg w3 Y feid & Wt Wt 9 #T
o€ ag ¥ I AOM WY YA FIA A
wnfrw A L A= A foaw A aE
or wE ¥ ) qAQEAR ¥, TEAFANY
¥ ag fsy 1T AT F, ATETATER 7
gak iy qw F W @ WA
FIAT ATEA § W I A A T
ST &9 I § g VY wearst ¥
@ @y o Arowh W aed
T G, a7 ¥ o vl fag Fom AT F
a1 qr wiv I ¥ FF wrgAT A A
Ta¥ gre g w0 AEF T F I
ITEX WY FT FIF TAF ATIT AT
VY AT T YT AT ¥ IT ATEEA T
FECE | FA A Jgr A A IH a4
F1 I E0Y AfFw Az § weq oF
g fam av o1g WY TS THTW T AT
T R ey i o g e o oy
ST AT WY P T I 97 AW
SHTH AT | AT gAtw § s
ATt v A gAR AAT @ F gAh
WIS #Y GT FT GH T WY 9gAT
& sER g e et w7 fa
¥ gF qUaAr N A § IEW
HAHATE RETA AT T FY &, WA
Fom A fifrm N §, WA BT
NRfaw Y o T A AR
qAT A I W A FT AFdeH AZY
war § i @7 auar g g wife,
TNAE H A 96 A FQ@L, @O X
T @R A AGY T LY, AR
W g Ad ww T oafgm
AR OF andt ¥ 3% Ty fn My @y
aeft ? o arC T T o e g
waifE e ¥ grds ¥ g, we-

TR & FIT 9T B g, TT
TETHT FreeT BN TE W 94 feufiy
w1, ¥ a1 of @ R P W
gfere &1 A <ar & fRg Al s
TAFTIEATTET | AT AR T G
wrar§ s <@ oY, & o @ ) 9w e
gfr FTT FTERA Y L o Sy gq
g A f9q 7 a1 &1 9@« syhe
A& 1 TF WY WX OFTA AT E AT
IHRTER A e Xfew w7 wraaTR
B ATAN§, WETA=AT BF AT § ITHY
UFT & 7 F8 T MAY 17 "B
WY AT 75T g Hiww T H W
T 47 g fr 26 7 A7 wwa gfew
3 e A 2w 7 41 g P
Fraga ge frsgar @777 d o
97 & {7 1€ A Ima wW MO
Htr MAT T K40, faqr a7 o7 417 7
ar go e cqrfog 2 1 @g w9
TN A A &7 framard | w0 &
for a0 Frey F1 are fus m S
q FAFT eand fopar W) AT E
W OF AT AT & g X MY
FATE AT "HAT €, A Y dez A
qIO ST GHAY §, AT AT OCYEAT WAV
a¥ar g+ AfgT 5w we A Sy A
& ag wag gy gfam & g fasy
&1 Wgedag gmE Ik fagew
g 1 W FH F @I FATy
F ot AT F@ek 7 |fw A §
I9 AT W 9T ¥ W Ay F@ G
g9 39 ¥ w7 F fF ag o fewmr
hArg o WY § IEE famr 3G |
T I TG FRar g o gl W
FeTgEgUTE |

g as fra Yar w1 gEew §,
FAE WY avard wgTng & H 9w
7o B o STt wE 7§ fe Ay
a9 ST J9T W § | Tow a sy



313  President’s
Address (M)
&7 ¢ & few o & g & HEAT
gy § a3 & wraAr I@Er TR
g1 fmm &7 X fg w9 FAT
e frar & v & ¢ @ 3 W
gN 99 Y Ay Afgw AT dvaw
N OQ qvg ¥ TREE FIAT qEM
forerd aTer ZTRR WTET 3E wAN T fgea
A fr@m@ § O AT AT R B
HEWETETE ¥ W @ ¥ IAH! o A
97 VIS AT WEHITETE G AGY
& g ar wgrasg wy farErd
TS AT ST ATEA T TG 2, A8
foredmrd #te dYo ATg® FT & | SRl
frara g ¥ =qee wgr & fE WA T
Froote 1 frear g fagd ot
AN T AT 419 AR AT &, WASAL-
Fedtst & e 1 72t v2A & 7 79 qEo-
ferr & 1 F W werifeer g 2
At AT T I ey &, 3
qa g, fam ¥ gy a3
AT g3ar ¢ f& fFe g9 ag e
F7 1 3@ @ aea 2 f& far wan
F TG I TR, AT £ 198 777
IR TT A TR T VRT & M W7 AT
S| ure famr ImT AT O AAT
i oo ve @ fowy forg &ar 4
AT AR & HIT A AT T F 4y
SATET Ag AFAY § SAwt @ew frar s
¥E | &g A9 3% T T HH R
7 3 1 9giere a9y s ¥ am qyw
T F g7 9677 A7 A< faw@rd w gy
Far § fr agaifedle 3 § &7 &0
&Y, mreer A g, afvewre 7 &Y,
Fveor @ g ey & | 9 Q@
frwram Y v g g1 wwar d twwaw

GMGIPND P.M.R.—3283

PHALGUNA 7, 1895 (SAKA)

President’s 314
Address (M)
agwaTfearmardy ) AN F9 AW
¥ gar, WAy # W 2w e 9w
sfafrmeaer 1€ v § 59 TR—
WACT WS A& TEA, THH I JAC
&1 fgrw wmrdafgdl « Q%3 w7 agi
Fforor #Y € T

g § & gaar € wgar «wvgaw §
f& vszafy s 7 o wfawgor §
W § Y 1AW I ASY Famor femr
& o Tamr § s £F g7 3¥ I3 a9
2, frq A w1 gw A A s AR
e @y s & 1 SAF wifamor
#1 st orfEdy aver § I9FT N g
qgar  wfgm 1 wraAifE SgrEEt
garfy gt VAW, qAEr F oawq
FIAT 73 3 AfE 20 B W qgA & fAU
fatedt e A4T WA A T e
T7 FW FAT A9 AW afsngsi o
fasra oY gEiY 0 IFENW T fam
A 2w aifadr o arge fear 5t
Tt & {5 F 71 T9F ¢ ADAVR &1
41z fem wga w2 39 & w2 o Aagy
far i sfevr andt & Ageq & gATT
29T AT I AT FHEHEAT 9 faws
ST T | SHA HARAT AT F
qd TG THAE G 1 AFFA I qAwT
/T AT /R A ger gw FE faar
T g 7R E a7 wavy AN

1748 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
February 27, 1974/Phalguns 8, 1885
(Saka).
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